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30.1.97. Office to check whether noti@s have
been served on the respondents .or not. .
’ List on 3.2.97.
, 1
Member ' Vice—-Chairman
trd
3.2.97 ’ Df Y.K.Phukan, learned Sr.Governm‘téri‘t2

Advocate, Assam submits that respondent
No.4 does not want to file written
statement. As per the office note notice
on respondents No.1l, 2, 3, 6, 8, 9, 10,
11, 12, 13 & 17 are not returned after

P R T

sepvice.
List on 3.3.1997 for orders.
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3.3.97 Learned counsel on behalf of respondent

Nos. 7 & 8 has prayed for short adjournment for
filing -of written statement. Two weeks time is
allowed.

List on 17.3.97 for written statement and
furher orders.

Member Vice-Chairman

S
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17.3.97 The learned counsel for the applicant
is not present. List it on 21.3,97 for orders.

* Member Vice-Chairman
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the applicant. Learned Addi.‘ C.G.5.C.
A.K. Choudhuri for the respondents.

Learned counsel

applice tiue
Let

Consolidated amended

has been submitted by the applicant.

copy of the same be served on the respondent-.
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List for written statement and
further orders on 31.12.96. _
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21.3.97 At the request of !lIr P.K.Roy, learnedi
! “__' u- 9% counsel for the apnlicant the case {5 |
f —— adjourned to 27.3.97 for further orders..
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27 .5 .97 Mi B.C.Das,learned counsel appearing

on behalf of tho applicant prays for
adjournnent of the case for personal
reasone. Mr A.K.Choudhury,learned Addl.
C«C.5.C and Dr Y.K.Phukan, learned Sr.
Govt.Advocate, Assam have no objection
in granting adjcurnment.

List on 22.7.97 for hear;ng.
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16.1.98 Let the case be listed for
' hearing on 10.3.199%8.
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Meé@g;/’ Vice~Chairman

im

n)z
22 43¢ e A= LS




r-\ ’ {k
e ‘ ) @ :

4 . ‘
\1{ :1;@ ' i o O.A.No.99/96 V”
’ 1‘ . 7.4.97 < The office note indicates that notices
- " . were duly served on respondent Nos.l to 5, 9
’ v ~ and 14: Respondent Nos.7 and 8 also have already
entered appearance. The A/D in respect of the
other respondents have not returned after service.
. . As the steps had been taken on 29.}11.1996 the
. - - notices are presumed to be served on them also.
However,' respondent Nos.13 and 15 have refused
to accept the notices which will be evident from
. the postal remark on the cover of the envelope,
M "Refused", The notices are taken to be served
y 'R-—’:‘dae W BV ’\5;\&:4 (03 . on these two respondents also.
T oppAL ot A Ths , Respondent Nos.l and 5 have already l
"\JT‘:HAW\ Yot oo~ Fleof filed written statement. Mr P.K. Roy, learned ‘
b‘;,L Ra spornd swont No— 1 and counsel for the applicant, prays for 2 weeks time {
. S, to file rejoinder. We feel that one weeks time {
. . is sufficient for filing rejoinder. Accordingly we
2/ F/DLSA ){“}F" w'r\lt/ﬁaw 'grant one week to file rejoinder, if any. {
€6 ) ool atedd (2010 1 List on 24.4.97. ' ' L :
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k,% filed written statements. Mr!BsK.Sharma, °
o learned counsel appearing on behalf of
Xp\\/\ ,' respondent No.l4 informs this Tribunal
that he will rely on the written statement|
filed by respondents No.l & 5. Mr N.Dutta,
learned counsel for respondents No.7 & 8
also similarly rely on the written state-
ment of respondents No.l & 5.
@ e g/ ﬁ Let this case be listed for hearing
{L Nt { & '> on 27.5.97. The case will be taken up for
: hearing at Shillong as it relates to Heg
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i- Notes of - the Registry Date ' Order of the Tribunal
i
t L, o#
' 18.1.99 Heard counsel for the parties. \

Hearing concluded. Judgment delivered
in open Court, kept in separate sheets.
The application is disposed of in |

' 19.2.,39 .
— terms of the order. No order as ¢o costs .
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUJAHATI BENCH :::CUWARATI-S5.

O.A.No. ' 98 of 1996 and 99 of 1996.

DATH OF DECISION...i87171999.

it _Shri M.s.Syiem and Shri S.G.Momin _ (PETITIONER(S)
S’.”Fi.f.‘,'_ Roy. . hDVOCATE FoR HE
e e T ' e PETITIONLR(S)
VER3US
Union of India & Ors. RESPONULNT (S)
Sri B.C.Pathak,Addl.C.G.S.C ADVCCATE FOR THE
Dr Y.K.Phukan, Sr.Govt.Advocate,Assam & RESPON PR
Mr A.Sarma & Ms B.Dutta,Govt.Advocate,Meghalaya ~ Va
e 'l
' i
THE HON'BLE JUSTICE SHRI D.N.BARUAH, VICE CHAIRMAN &

TEL HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER. k
1. Whether Reporters of local papers may be allowed to
see the Judgment ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy
of the judgment ?

4, Whether the Judgment is to be circulated to the ether
Benches ?

Judgment delivered by Hon'ble "vice-Chatrmerr.
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FEREES CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
bt ] — :
. pate of Order : This the 18th Day of January,1999. ;
Justice Shri D.N.Baruah, Vice-Chairman.
shri G.L.Sanglyine, Administrative Member .
original Application No.98 of 1996.
shri Maitty Sword Syiem, IPS . . . applicant
By Advocate -, Shri A. ROys, .~ Zv- '
- Versus -
Union of India & Ors. « « « Respondents.
original Application No. 99 of 1996.
. shri Skylance G. Momin, IPS « « o Applicant

By Advocate ‘Shri A.Roy.
- Versus -
Union of India & Ors. . « « Respcndents.

By ‘Advocate Sri B.C ogathakbAddl «C.GeS.C

for respondents No.l & 2, Dr Y.K.Phukan,Sr.
Govt .Advocate for respondent No.4 Mr A.Sarma,
Ms B.Dutta,Govt.Advocate Meghalaya for respon-
dent No.53 in both the cases.

10
1o
o
It
Jo

BARUAH J.(V.C)

The above two Original Applicaticns involve common

questions of law and similar facts. For the purpose of
disposal of these two applications necessary facts are as
follows : . i
The applicants were inducted to the Meghalaya Police
Service (for short MpS) after holding a competitive exami-
nation. On completion of the training and probaticnary period
both of them were posted as Deputy superintendent of Police
(for short DSP) in the State of Meghalaya. In December 1976
the Meghalaya Police Service Rules were framed. Abcut 9 years

2

contd. .2




,SEnior Scale of MPS. The applicants claimed that they'ﬁ%e

.'5.

'_rafter. in June 1985 “the applicants were promoted to the ,?"

f recepientsof various medals. For appointment to the Indian ;ﬁ

Police Service (IPS for short) under the IPS (Recruitment)
Rules, 1954 the Assam-Meghalaya Joint Cadre’ionsisted of

73 posts and out of them 17 posts were for the State of
Meghalaya. In July 1985 the Central Government approved
Meghalaya Civil Service (MCS) as a State Civil Servic; for
the purpose of recruitment to IAS - under IAS Recruitment
Rules, 1954 with IAS (Appointment by Promotion) Regulations.

1955. puring the period from February 1986 to April 1989

the State Government made correspondences with the Central *
Government for the purpose of approval of the Meghalaya
Police 6ervif:e (MPS for short) as a feeder service for
promotion to IPS. According to the applicants however nc

such approval was necessary and the State Government was
unnecessarily engaged in such correSpondences. In April

1989 the Joint Cadre Authority approved the proposal of
recognition of MPS as feeder service for appointment to the
IPS by promotion The namesof both the applicants had been

forwarded for inclusion of their names in the select list

for promotion to IPS. The Selection Ccmmittee for promotion

to IPS had kkEX met in the'year 1989 and 1990. However, the

names of the applicants were not considered though they:

were eligible to be considered. Only in the month of March

1991 the applicants were selected for appointment tc the

'IPS by the Selection Committee held on 12.3.1991 and pursuant

to this selection the applicants were promoted to IPS in 21.2. °
1992 The case of the applicants is that they ought to have
been considered for appointment to IpPS by promotion as: far

back as in 1983 when they came within the zone of considera-

tion and were eligible for promotion. However this was;not

contd.., 3




-y

jf'done. By Annexure-< T order dated 10 8. 1993 both ‘the applicants

were given 1987 as their year of allotment which, according

to the applicants, was not Just and_proper. They ought to-

have been given year of allotment on earlier dates. As their

.cases were not taken into consideration the applicants.wefe-

’i

pre judiced. Thereafter, -the applicant in 0.A.98/96 submitted

Annexure-U'representation dated 29.3.1994 to the Special

‘Secretary to the Government of Meghalaya and the applicant

in o.a. 99/96 also submltted Annexure=-U representation dated

29. 3. 1994 to the Chief Secretary to the Government of Meghalaya
and by Annexure=V 1etter dated 19.5.1994 both the representa—
tions were forwarded to the Government of India, Mlnistry;of
Home Affairs for its decision. It is pertinent to mention
here;that becauseeof the 1on§ pending of the representations_
both the appiicants approached this Tribunal by filing thevse.,.

two applications and'only after filing of the applications -

. the representations were disposed of by rejecting the prayer.

After disposal of the representations the applicants prayed:
for amendment of their Original Applications by filing Misc.

Petitions and amendments had been allowed.

2. " In due course the respondent No.l had £iled the‘written
statement controverting the claim of the applicants. In para
18 of the written statement the respondent had stated that
there nas no inaction or delay on the paft of the Central "‘
Government. The applicants have no right to claim appointment
to Ips'in terms of regulation 2(1)(j)(ii)'of IPS (Appointment.
by Promotion) Regulations, 1955. It is the State Government
which has to decide whether to induct SpS officers to IPS ot
not. The paragraph 18 is quoted below

“"That with reference to paragraph

6.39 of the application, the ans-

wering respondent begs to state-
that there was no inaction or delay

;2/;'. | contd. .4




on the part of the Central Government. "
In terms of regulation 2(1)(j)(ii) of
IPS (Appointment by Promotion) Regulations
s 1955, the applicant has no right to
\\ - &laim appointment to IPS, It is the
 state -Govt. which has to decide whether: -
. to induct SPS officers to IPS or not.
The State Govt. vide their notification
dated 5.4.90, recognised the Meghalaya -
Police Service as feeder service for
the purpose of appointment to IPS.
Meghalaya Police Service was not a '
feeder service prior to 5.:4.90, therefére,
the applicant has no vested right for
consideraticn for promotion to IPS prior
to that date. The seniority and year of
allotments in the Indian Pclice Service
of the applicant and respcndent Nos. 6,
7 & 8 has correctly been fixed under rule
3(11) of IPS (Regulation of Seniority)
_Rules, 1988. Meghalaya Police Service was
recognised  as feeder: service ‘for the
purposes of appointment toc IPS from
5.4.90 i.e. much after the enactment of
seniority Rules, 1988, therefore the
said rules has caused no hardship to the
“applicant. This case is not a fit case
to invoke rule 3 of IAS (Condition of
-Service - Residuary Matters) Riles,1960.
Meghalaya Pclice Service was declared
feeder service in April, 1990. No
Selection Committee Meetings prior to
1990 can be convened.

Again in paré 21 of the written Stetemenﬁ the respondent

" No.l has stated as under -

"That with reference to paragraph 6.42 &
6.43 of the application, the answering
respondent begs to state that the rule
position quoted in this para is admitted.
The Govt. of India decisicn No.l below
rule 3 of the AIS (Conditions of Service

- Residuary Matters) Rules, 1960 prov;des
that’

‘A doubt was - raised whether the power
of relaxing rules was intended to

be applicable to "Recruitment Rules™"
also.

The Government of India have held

that the "Recruitment Rules*" cannot
-be relaxed under rule 3 of AIS

(Conditions of Service - Residuary
Matters ) Rules, 1960.' In view of
the above, it is not possible to
invoke the power vested in the Govt.
of India under rule 3 of the afore-.
said Residuary Matters Rules to relax
the relevant rules for initial induc-
tion of applicant to IpPS.”

'}a;’ ‘ | ' | . | | : contd..5




in lts written statement disputed the claim of ‘the applicant.
In paragraph 10 of the written statement the respondent'No.

5 has stated as under :

", . . « o Official steps have been taken
by the State Government on repeated :
occasions in respect of the matter and ;
as such the allegation of the applicant'
is not sustainable, since all the vacan-
cies were utilised by the Govermment ¢f
Assam with the knowledge of all concerned
at that time, subsequently these feeder
post ceased to be available to the Govern-
ment of Assam and thereafter Government
of Meghalaya in accordance with the
Government of Assam and Goverrnment of
Meghalaya agreement have systematically
made use of the opportunities available
to the MPS officers."

..4.'_ ~ We have heard Mr- A.Roy, learned counsel appeariné:'
on behalf of the applicants, Mr A.Deb Roy, 1earnedlsr.¢)Ga
- S.C appearing on behalf of the reSpondent Nos. 1 & 2, M#s‘
B.Dutte,‘Govefnment Advocate, Meghalaya appearing on behalf

_of the respondent No.5 and Mr B.K.Sharma, learned counsel

'eppearing on behalf of the respondent No.l4.

5. Mr A.Roy submits that the authority concerned have
unreasonably delayed the promotion of the applicants even
though the applicants became eligible and came within the
zZone of consideration as far back in 1983. The promotion

ﬁas been denied by the authority concerned on misinterpre-

- tation of Rule 2. The respondent No.l in his written statement
has stated that it is for the State Government to take steps
for recognition of the State Police Service as a feeder
service. The respcndents further stated thet the Meghalaya
Police Service.was not a feeder service prior to 5.4.1590.
the date of notification by which the Meghalaya Police‘
 Service was recognised as a feéder.service by the State:
Government . Therefore, the applicants were netﬂentitledlto

claim ‘promotion prior to the recognition. Mr A.Roy has drawn

- ﬂ%bz” o | contd..6

e et
. BN T
i T

'
o Semidarr gy it g

o _.A..;..-us.a(u;:_{,



R it

T e T b
-

our attention to two different provisions of IPS (Recrultment). -

‘Rules, 1954 (for short Recruitment Rules).~Mf Roy‘has>first
drawn:our attention to rule 2(g), which is reproduced'belowé

“2(g) ‘State Police Serv1ce’ means -
(1) for the purpose of filling
vacancies in the Indian Police
Service Cadre for the Arunachal
Pradesh; Goa, Mizoram Union Terr11
tories under Rule 9, any of the .~
' following service namely:- ‘

(a) the Delhi, Andaman and Nicobar Islands
Police Service;

(b) The Goa Police Service;

(c) The Police Service;

(d) the ponicherry pPolice Service;

(e) the Arunachal Pradesh Police Service;

(ii) in all other cases, the Principal Police -

Service of a State,a member cf which
normally holds charge of a sub-division
of a district for purpbses of police
Administration and includes_ any other
duly constituted police SETVices Tunc-
tioning 1n a State which is . declared by
the State Government to be equivalenc =
thepeto." (Emphasis supplied)

ACcording to Mr Roy, by the definitiOn-itself the Meghalaya
police Service is the Principal police Service Wthh is a
"State Police Service." Mr Roy has also drawn our attentionb
to Rule 4 (1)(b) of the Recruitment Rule bvahleh he wants

to show that recruitment to the IPS by promotion is through
promotion of substantive membere of a State Ppolice §etvi¢e.
Mr Roy has further drawn our attention to Rule 2(1)?@) of

the Indian Police Service.(Appointment by Promotion) Regula--
tions, 1955.'This rule provldes the same manner of defina- |
tion of "State Police Service" as defined in the IPS

(Recruitment)lRules. 1954 reprcduced above. Bygreferring

to the above rules Mr Roy submits that, as per the definitionlz.x

uhdoubtedly the Meghalaya Police Service is the Principal
Police Service of the State of Meghalaya and, therefore, it
is a State. Police Service withln the meaning of the Regula-

tion. Therefore. no order or approval is necessary by the

o — | ' contd..7
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;ervice since inception'which £ul£111s the ¢ondition.*Theg
Central Government was. definltely wrong in denying. ‘the 7;(
promotion of the appllcants to the IPS cadre con the ground,
that the Meghalaya police Service was not recognised as ajf
feedér service prior_te 5.4.1990. Mr Roy further submits,§3.
~that State Government was also under mistaken belief in Pi;
seeking approval from the Central Government.inasmuch a; R
such approval was not contemblated»at all under the provisicns
cf the rules aforesaid. Besides these, Mr Roy submits even

“4f the Central Gcvernment tcok such a stand. by a letter |
dated 23.2.1990, Annexure-N, to the original application;

the Central Government had infcrmed that approval .cr receg—

nition was not necessary. We quote the relevant portion of_

the letter dated 23.2.l990 :
"subject : Recogniticn of the M.P.S. as

a Feeder Service for appointment to
IPS by promotion -~ Proposal for.

i T S

Sir, - ) :
I am directed to refer tc your letter
No.HPL/76/77/243 dated 31st October, |
1989 on the subject mentioned above and.
tc say that the feeder service for

Indian Police Service have been defined
in the sub-rule 2(j)(ii) of I.P.S. %
(appointment by Promoticn) Regulations,’
1955 was the principal service of the
State. In case M.P.S fulfils these
conditions, it automatically become

the feeder service. However, it is not
clear under what rule such a recognition
has been scught fcr."

4.

In the written statement the respondents have remained silent .
MrvRoy further submits that it is sufficient that thie wae

a letter in fact written by the Central Government to the,
State Government; Mr Roy further submits that the stand

taken in the written statement was contradictory to the

'

¥
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that*tﬁbugh~thé.w:itten statement of the :eSandgnt:No.l
shows - that the.applicaht was not entitled to get,promotion
prior to 5.4.1990, nevertheless the year of alloﬁment was
given as 1987; if they were not entitled to recruitment

to IPS as Meghalaya Police Service was not recognised és

a feeder service prior to 5.4.1990, the question of assigning

1987 as their year of allotment by giving weightage of
State police Service would not have arisen. By saying so,
Mr Roy submits that, in fact, the vaernment gave recogni-
tion to the MPS prior to 1990 for the purpcse of giving

weightage . Annexure-0 to the Original Application is a

notificétibn by which the State of Meghalaya has given the
approval cf Meghaléya Police Service as feeder service.
According to Mr Roy, the State of Meghalaya has no jurisdic-
tion in giving such approval. Mr Roy alternatively argued
that evén assuming that recognition as feeder service is
necessary then also the Joint Cadre~Authorityvhaving

approved és,far back in April 1989, the authority had

delayed the consideraiion for appointment of the applicants

by promotion.to the IPS. Therefore, at any rate‘according

T -

to Mr Roy, the decision of the authorities concerned was
nct correct. |

6. Mr A.Deb Roy very fairly submits that the Annexure-N
letter dated 23.2.1990 is contradictory to the stand taken
in the written statement. If Anné#ure-N is correct, in that
Case‘the recognition was nct necessary. While considering
this'aSpect of the matter Mr Deb Roy very fairly submits
that this aspect was not taken intc consideraticn. Mr Deb

Roy also submits that the claim is barred by limitation

as it relates to the year 1983. Therefore, the same cannot

come into consideration before this Tribunal.

ccntd..9
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matter could not be considered However, according to the
Government Advocate. the moment confusion disappeared State
Government took steps for appointment by promction. The
learned Govt. Advocate also submits that in view of the
provision of rule in all probability the approval was n?ﬁ

necessary.

8. Mr B.K.Sharma, learned ccunsel for the 1l4th respondent
tries to support the stand taken by the Union of India.

He further submits that when the IPS Recruitment Rules of
1954 and Regulations of 1955 came into force, the Meghalaya
police Service Rules were not in existence, xhefefore the
fule making authority could not have anticipated tc 1nc1?de‘

MPS and the definition therefore was not applicable to the

State of Meghalaya and as such, according to him recognition

was necessary. Regarding Annexure-N to the Original Appli-
cation, Mr Sharma submits that it lays down conditicns of
fulfilment and without fulfilling the conditions the recog- -
niticn was necessary. Mr Sharma also submits that the period
from 1983-91 is hopelessly time barred and the Tribunal
cannot look intc the claim. Mr Sharma further submits that
quota having been utilised by the State of Assam this could
not be reOpenéd by the authority and therefore applicants'®
claim cannot be entertained at this stage. Mr Sharma further
submits that the authority rightly considered the case of
the applicant in the year 1991 after the recognition of

Meghalaya Police Service in April, 1990.

9. Oon hearing the counsel fcr the parties it is to be
seen whether the applicants are entitled tc the benefit as

claimed. The provisicns contained in the Recruitment Rules

Y)V ccntd..l10
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allad 1n the Kegulations of 1955 mentloned hereinabove have

Service
not defined what the ‘State Policeéis. Befcre taking a

decislon the respondents ocught to con31der this aspect of
the matter. We have perused Annexure-U repreeentations and
also the order dated 18.7.1996 passed by the Anthority at
Anhexure"wél". In the representations the appllcahts have
given details of their case byt the representatione were
dlsposed of by the order, Annexure W-1, withcut assigning
any reason tc the points raised by the applicants. The

relevant porticn is’' reproduced herein :- .

"......o..q.... the representation of the
ald officers have been carefully examined

and it is regrettea that the same cannot
be agreed to.

The provisions of rules and others ought to have been taken

into consideration. Therefore, in our Opinion, in order to

- know the mind of the authority a detail reasoned order is

necessary.

10.  1In view of the above we dispose of the Original
Applications with direction to the respcndent No.l to dispose
of the representations at Annexure-U by a reasoneqd order.

The appllcants may file yet another representation each
giving detail of their cases Within a period of 3 weeks

from today. If such representation 1s filed, respondents
shall also consider the fresh representations, if filed as
directed above and dispose of the entire matter by a reasoned
order within & period of three months from the date of
receipt cf the representations ef the applicants. If no
representation is filed the respondent shall dispose of the
existing representations within a period of three;moﬁths

from today. Mr B.koShafma submits that respondent Nc.14

may also'be given an“opportunity to explain his case.
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CONSOLIDATED APPLICATION.

CIN THE CENTRAL ADMINISTRETIVE TRIBUNAL, GUWAHATI BENCH,

. GUWAHZTI,
;‘Z,csrd Asrminhetiative Trijung ‘
T et oo ] Oe2e NOo 99 of 1996,
q,\"’ shri Skyiasice G, Momin, I.P,.S.
)V QAPRISIT |

eeee. Zoplicant,

N Srveale® Ronsh . ;Versas-
g R 1 '

Nion of India & Ors.

ecccoe _Efsgoﬂdent&

I N D E X,

Si.No. ggrtmc_; ars. Anexare, ‘gég_’g,_
)
1. Application, - i- 39,
2. Verification, - 39,
3. Order dated 16.12.75. A 40,
4, Notification dated 23,7.85. B 41,
S. Eppreciation letters (Series). C | 42 - 44,
6.. Letter dated 23.7.85. D 45,
7. Letter dasted 6. 2.86. E. 46.
8. Letter dated 4.6.86, : E(1) 47,
9.  Letter dated 27.8.87., F 48,
10. Letter dated 18.9.87. ‘ G 51,
1i. Extracts of minute of the 59
meeting of the Jaoint Cadre H StxS&
Authoritye. .
i2, Letter dated 15.7.89. I 53.
i3, I:etter dated 9.8.89. : Jd 54 . 55,

14.‘.....
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26,
27,
28,
29,
30.
3i.
32,

Particuisrse

Letter dated 6.9.89,
Letter dated 1i7.9.89.
Letter dated 3i.5.89.
Letter dated 23, 2.90.
Notification dated 5.4.90.
Letter cdated 6.8.90.
Letter dated 24.10.90.
Letter dated 2i.2.92.
Letter dated 15.10.96.
Seniority liist.

Order dated 20.5.96,

Representation dt. 29,.3,94.

Forwarding letter,
Letter dated 15.7.94.
Letter dated 18.7.96.
Letter dated 29.8,96.
Letter dated 18,5.95,
Letter dated 5.7.95.

Notification Qated 27.7.95.

AN exiure,

4

nh w O w O

(i)

(2

W(i)

w(2

Y(i).

65.-
670"'

874,
87B.
gs.
89.

90.

66

68,
70.
79.

82.
85,
87.
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IN THE CENTRAL ALMINISTRATIVE TRIBUNZL, GUWAHATI BENCH,

GUWAHZTIL,

Oe As NO, 99 of 1996,

i. PBarticuiars of the zpniicant,

shri &Y;Laﬂce G, MOmiﬂ, LePe See

\

- Superintendent oi Poliice,

West Garo Hilis, Tura.

2. Particaisrs of the Respon@ents,

i e SR S ———

fom2

« Union of Indisa,
through the Ssecretary to the
Govt, of India, Home Department,
New Deihi,
2. Union Pubilic Service Commission,
Dholipur House,
New Delihi.
3., Joint Cadre aathority,
&S san-Meghal aya Joint Cadre,
represented by the Commissicneér &
Secretary to the Govt, of Assanm,
(Personnel (&) Deptt.),
Dispur,
4, State of Assam,
..\ - ‘ through the Chief Secretary to the

Govt, 0f Assam, Dispur,

5‘0...0




6.

Te

8.

State of Meghalaya,

thmough the Chief Secretary to the
Govt, of Mechaiaya, Shillcng,

shri Z.K.Nath, I.P,S.,
Kghiiipara, Guwshati - 19,

Shri N.M, Dutts, I.P. S.,
Commandant, €th A, P.Battaiion,
Barhampur, aAssam.

Shri P, D,Goswami, LePuSe,

SePes 2CoB,, Zssam,

Guwahati,

Shri Pitambar Deuri, I.P.S.,
2.I.G. (R,

Office of the Director General of Police,
Assam, Guwahati, |

Shri Pallav Bhattacharjee, IPS.,
S.P.,, Lhubri,

District - Chubri, Zssam.

Shri S8.B.Singh, I.P. S.,

Asstt, Director, Buresu of Police Research,
& Develiopment, P, G, 0. Complex,
Ladi Road, New Deihi,

shri anii Kr. Jha, I.P.S.,

Se PeKarimganj,

PeO. - & Dist., - Karimgaij.

shri Jyotimoy Chakravarty, IPS..,
Commandant, 21d 2z.P.Bn.,

De rgeoie.

:.-4‘....0'.




i4,

3.

Ram Prakash agarwal,

Se “Pc ? Co B.I., Nagpur..

sri R.,Chandra Natha, I.P.S.,

C/0. Ministry of Home Affairs,

N ew Déi.hi.

2eK. Sinha Kashyap, IePeSe,

C/0. Secretary to the Govt, of Assam,
(Home Deptt.), |

Di spuf, |

B.Lynécbh Buam, IPS.,

§.P., Ri-bhoi district,

Nongpoh.

Meghalay8e.

Detsils of 2zppiicsztion,

Partimiars of the order against which the

appilication igs made,

A(i) Letter No, I-15016/37/92-IPS~1, cdated 10.8.93
issued by the Under Secretary to the Govt. of
India, MHa, New Deihi, fixing the gppiicent's

year of ailotment in the year 1987,

(ii) eass



[

(ii) Disposal of appiicant's representation
dated 29,3.93 by the Govt, of India after
about 2:'5 years by a cryptic a1d non-spesking
order vicde letter No. I-i50i6/37/92-IFS-I
dated 16.7.96 issued by the Under Secretzry

to the Govt, of India, Ministry of Home

)

o

ffzirs, New Deihi, oommunicated to the
- applicant by the Under Secretary, Home
' (Poiice) Department, Govt. of Meghaleya
vide ietter No. HPL.16/90/Pt./54 dated

29.8.96,

4, Jurisdiction of_the Tribunal :

The gppiicant deciares that the subject matter of the order
impugned in this case is within the jurisdiction of the

imitation,

RS CaRRT G S A S

5.

t

A gppiicaticn for condonation of G€lay is being filed

=

along with this O,2. as & asbundant caution though there is

no deiay in filing the case,

6. Facts of the case.
6.1, That the gpplicant iz a citizen of India and

a tribal oi the State of Meghalaya, has beoome a victim

of continued State inaction ad gpathy and the persi:ste'nt
injustice, inequity z1d unfaimess in action writs so large
in the instat case that the gpliicant is ieft with ao

other remedy but to approadh this Hon'bie Tribunal demanding
justice, That to fuifili the long standing aspiration

of the tribals of Mecdhalaya for self-administration to remove

the.'....




the feeling of deprivation amongst the tribail because of

the ceatury olid &1d inherent iiis of our ciass-based society,
the State of Meghalaya was created in the year 1972 with

the pmmise of egual opportunity s1d equal treatment.

But the imny of fate of the gppiicant's case is that,

even after the igpse of 24 years of its inception,

he is not treated at par with the peopie simiiarly situated
with the other parts of the country and despi teé having power
vested in them by law, the Govt, is not exercising that

power to give proper reiief to the gppiicant,

6e2 That consequent upon fomation of the new

State of Mechalays in 1972 carving out from Assam,

the existing departments of the Govi. 0L Assan were
bifurcated a1d separate departments were created for
Meghalaya and for the purpose of recruitment of its own
officers in the state Civii Service a1d other ailiied
service, Meghalaya Pubiic Service Commission (MPS. in
short) was constituted in 1972 itseif uader the provisions
of Chapter II of Part XIV of the Congtituticn of India vide
Govt, OFf Meghalai"a notification No, Pt,136/72/56 dated

14.9.92,

6e2(8) . That the M. P, S.C. after sbout two years i.e. on
27.3.74 made a advertisement ;{Sor oombined recraitment
of Extra Assistaat Commissioner and Deputy Superintendent

of Poiice (Dy. S.P. in short) for the State of Meghaiaya.

6.3........




6.3, That pursusit to the said ad{rertise'nezat dated
27.3.74, M. P. 8. C, oOnNGucted & interview when the
appiicant had appeared ad was selected HOr appointment as
& Df. S.P. a1d ultimstely he was gppointed in the

sane post and posted under the Superintendent of

Poiice, Khasi Hiilis, Shilliong, vide Ggirt. notificatiod
No, HPL,153/73/Pt.i/14 cdated 16.12.75, The gpplicant was
subsecuently sent for training in the Assam Poiice Training
Coiiege, Dergapin, &d on successfui completion of his
training g1 d the probationsry period, the Govt., posted him
as assistant Commandant, ist Meghaiays Police Battaiion,
Shililiong, where he joined on i4.3,77.

A ocopy of the order dated 16,12,75 is amexed as

-

Emexare - '2A' to this gppliication,

6ede 'I‘hat for the purpose of reguliating the gppointment
and concdition of service of the person appointed to the
M.P. S., the Goveraor of Meghal.aya, in exercise of his
power conferred under Articie 309 of the Constitation

of India; made a rule naneiy - the Meghalaya Poiice Service

Rales, 1976, which came into effect from 14.12.1976,

65, That the gppiicant states that after having

served in the various capacities for gbout 9 (nine) years

iNn theeseesee




in the junior scaie of M,P,S., the applicant was promoted
into the seénior scale of M,P.Se On 23.7.85 vicde Govt,
NMotification No. HPL.417/75/85 dated 23.7.85 and on
pmmotion as such he was transferred as Asstt. S.P.,East
Khasi Hiils where he joine€d on 26.7.85 and ultimately

on 8.3.96 he took charge as Superintendent of Police,
West Garo Hiils, Tura, The gpniicant is substintive in
the Stzte Po.‘n.:i.'ce Service a1d folilowing are the details of

the postings heid by him during the last 20 years of service,

Post heide From. In
L. Asstt, Commandant, Ist. MCP.B. 14.3.77 3.2.78.
2, Dt, SP{DSB) Tursa, 6e 2,78, 5.2.78.
3. SDPO, Bagmarse, , - 21.8.80. 10.8.81.
4, Asstt, Comdt, 2nd MCP.Bn, = l.6.82 26.9.83,
5.' SeDeP. 0., Ampati, - 16.2.83, 5,7.85,
6. &GGL. SeP. Shillong - 26.7.85. 1.9.86,
7. 28&L. S P., Infiltration. - 1.9.86.  10.5.88,
8. & P., Jaintia Hillis. - 29.9.86, 2.1.89,
9. S.P.‘I'nfi.‘:.tration a1d |

SeP., Jaintia Hills. - 13.5.88,  6.11.89,
30. Comndt. 22d MCP., Bn. - 16.,1.89. l.l1.89.
1l. SeP., West Gam Hiiis. - 1.7.89.  30.10.9i.
i2. &P., East Garo Hiils. - 20.2.90. 19.3.90.
i3. Commndt. 214 MCP. Bn,. - 3i.,10.9i. 20.2.92.
i4., Comadt. 21¢é M.C.P. Bn., -‘ 2ie 2092, 14.3.,95(as IPS
i5. S.P., Infiltration, - 21..3.95. i.3.96,
3.6¢ SeP.s West Garp Hills. - 8,3.96. till date.

A COPY....-..
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A copy Of the notification dated 23.7.85 is awnexed
as adnexuare - B to this appliication.
6464 That the gppiicant states that he has & uabl enishad
service recmré ard achieved various distinctions., He is
seond amongst the MPS. officers aad from the enormous
appreciations received by him frcm his superior oificers,
ne has a reasonabie beiief that, he has an outstading
reord in his ACRs. althroughout. He also received

President's Police Medal or meritorious service,

Copies of some of the sppreciation letters received
by him are swwnexed hereto as Anexire - 'CY.gerious to

this application.

6e7e That the appiicant ststes that for the purpose
oi appoihtment into the I.P.S. f£mm amongst the State

' poiice Service Officers and through other methods under
the Indian Poliice Service ( Recruitment) Ruies, 1954,
foiiowing creation of the State of Meghalaya, the cadre
strength of Assam under the Indisn Police Service (Cadre)
rales, 1954 (in short Cadre Ruiesg) had to be refcked and the
share of strength between the omastituent states in the
'Joint Cadre of Zssan, Meghalayd has been fixed as foliliows,

which took into effect from 1989,

Assam - 56,

Meghalay<ee. - i7e

6.80.'..0
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6.8, That the 73 posts stated asbove, 34 posts were
£1ixed to be fiiied up by promotion frém the State Police
Service officers and acoording to the I, P, S. (Fixation

o £ Cadre Strength) Tenth Zmendment Reguiation, 1989, the
ratio of pr8motion posts fr Assam and Meghaiaya are

2638.

69 That the spplicant states that the Govt. oL
India through their letter No. 14015/45/79-215(I) dated
23,7.85 conveyed their approval for recognition of
Meghalaya Civil Service (MCS) as State Civil Service for
the purpose of recruitment to the IAS by promotion under
sub=ciaase (.ii) of Ciause (g} of Raie 2 of the 1IaS
(Recruitment) Raies 1954 read with sub-ciause (2) of
Ciause (j) of sub-reguiation 2 of IAS (Appointment by
promotion) Reguiation 1955, aithough the aforesaid rulies
does not in adly way oontemplate that the approval oif the
Govt., of India is reqired, The Govt, of India therefore
@id not apply its mind and gpproved the same although
when gpproval I recogaition of M. PeS. as feeder service
was spught by the Govt. of Meghalaya, it clarified the

iegal position and by giving correct interpretation of

‘ruie 2(j) (ii) of the L P.S. (appfointment by promotion) Regu-

i ation, 1955, stated that sach recognition of the Govt,
nf India is Not necessary vide their ietter dated 23.2.90

(znexare - 'N' to the application).

A 03_’_9}7.......




A apy of the letter dated 23,7.85 is sinexed

hereto as Annexure - 'D' o this appiication,

6.10. That the aforesaid letter dated 23,7.85
reomgiising M.C, S, as State Civil Service therefore iegd
the Govt, of Meghaiayva, or for that matter the Joint

Cadre authority (as would appear frbm manexare - 'F!

letter dated 2& 27.8.87) to beiieve that similar recognition
in regpect of MoPe Se would also be required for the
purpose of promotion to the I,P.S. The Govt, of Meghaiaya,
therefore continueéd to make a series of oorrespondeaces
with the Govt., of India for necessary apprmval in this
regard s1éd it is only their ietter dated 23.2.90 by which
they ciarified the position, The appiicant therefore couid

not sppmwach the Hon'bie Tribunal eariier for nmner reiief,

Gells That the gpplidant states that although maay
of the M, P, S. officers inciuding the gppiicant were e€iigibie

for promotion to the I,P, S. against the vacaicies
earmarked {or Meghalays Wing of the ::fo:i.'nt Cadre of Assan-
Meghaiaya, yet the Gvt. of Meghaiayd took ao steps to
forward their angnes before the Seiection Committee on the
mistsken beiief that the State Police Service is required

to be reocognised as a feeder service by the Govt, of India

as in the case of MCS as stated above,

6.}.2..........




6.1 2 That for the aforessid inaction on the part of

thé Govt, of Meghalay.a, the vacancies meagat to be fiilied

up by promotion from the M, P, S, officers fixed under the
Cadre Ruie, were utijised by the ®mvt, of Assan s1d the
appiicant oontinued to be deprived of his due promotion

to the IPS, from 1983 when he was eligibie fr oonsiderstion
for promotion, The Gvt, of India, with the concurrence

of the J oint Cadre authority, therefore gppointed the

2PS. officers although they had no jurisdiction to make

such appointment,

6.13, That the gpplicant states that Reguiation 5 of
the Indian Poiice Service (appointment by Promotion)

Reguliation, 1955 nrovides as folliows s=

5. Preparation of a iist of suitable officers -
i Each Committee shall ordinariiy meet at

intervais not exceeding one year aid prepare a iist

of such members of the State Poiice ServiCe (emphasis

suppiie@ as are held by them to be suitabie fr
promotion to the service. The number of members of
the State Police Service inciuded ian the list shall not
be more than twice the number of substantive vacancies

anticipated in the course of the period of tweive

mOnthSootooo e
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months, commancing from the date of preparation of
the iist, in the post availasbie for them under Ruje 9
o% the Recruitment Ruies, or 50 per cent of the
senior posts shown against items i an@ 2 of the
Cadre Scheduie of each State or group of Stateg,

whichever is greater,

- (2 The Committee shall odnsider for inclusion
x in the said list, the cases of members nof the State
Po?i.ice Service in the order of seniority in that
g service of a number which is equal to three times

the number referred to ian sub-reguiation (1)

Pmvided that such restriction shail not apply
in respect of a State where the total number of
eligibie officers is iess than three times the

il

e

maximum pemissibie size of the seiect iist and
such a case the Committee ghall consider aii the

‘

eligiblie officers :

Provicded further that in oomputing the number
for inclusion in the x field consideration, the number
of officers referred to in sub-reguistion (3) shail

be exckuded.

3 | Provided aiso that the Committee shaii not

consider the case of 3 member of the State Poiice

SEIViCCeevesons
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Service uni€ss, on the first Gay of Jaluary of

the year in which it meets he is substaitive in the
State Police Service and has comp.‘«.ete& not less than
eight years of ocoatinuous service (whether officia-
tvin-g or substantive) in the post of Deputy
Superintendent of Poliice or in sy other post or

nosts deciared equivalent thereto by the State Govt,

Expianation s The powers of the State Govt.
under the third pmwviso to this sub-reguiation

shall be exercised in reiation to the members of the
State Civil Service of a manstituent State, by the

Govt. 0f that State,

s

6.14. That the gpplicant states, that 'State Poiice
Service' under Ciause (ii) of sub-requiation (J) of
Reguliation 2 of the IPS, (2pptt. by Promotion) Reguliation

1955 states as Mpliiows :=-
(J) Ystate Police Service' means -

(i) Zor the purpose of fiiiing vacarcies in
‘the Indian PolicCe Service Cadre for the
Union Territories under ruie 9 of the
Recruitment Raies, ary of the foliowing
y
sefvice, nameEly -

(s the Deihi and andaman and Nioobar

Isiands Poliice ServicCe

(b) c.otooo




(b) Goa, Danan ad Diu Police Service,;

(o) Pondicherry Police service

e

~e

(3 the Mizoram Police Service
(e) the arunachal Pradesh Poliice Service ;

(iiyp in} all other cases, the Principasl Police
~ service of a State, & member of which
normaily holds charge of s sub=division of a
district {or purpose of poiice adninistration
and inciudes any other duly oonstituted
poi.iée service fuanctioning in a State which
is decisred by the State Govt., to be

equivaient thereto,

6.15. That the a,pplii:a‘nt states that 'State
Government' under Reguiation 2(K) of the IPS. (&pptt.

by Promotion) Regulation, 1955 defines as foliows :
(K) ©staste Govi, meals :=-

(i) - in relation to a State in respect of
which a separste Cadre of the service

exists, the Govt, of such State; and

(14) in relation to a group of State in
regpect of which a Joint Cadre of the
Service is constituted, the Joint

Cadre authority ; (emphasis suppiied ;

(iii) LA B BN BN N J
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(iii) din reiation to a group of Union

Territories in respect of which s
Joint Cadre of the Service is

constituted, the Centrai Govt,

Zii other words &1@ expression used in
these reguistions'but not defined shaij
have the meaning respectiveiy assigned to

there in the Recruitment Raies.

6.16.  That the sppiicant states that Ruie 2 aad

4 of the ail Indla Services (Joint Cadre) Raies, 1972

defines a “Joint Cadre authority® for the constituent

States as Dilows s~

2(8)

(b)

“Joint Cadre Antho'rity" means the Committee

. . )
of Representstives referred to in rijie 4,

'‘Constituent States' means the States in

réspect of which g Joint Cadre is fomed,

Committee of representatives :-

(1) There shalil be 3 Committee

. # - N
consisting of a representative of each
the Goveraments of the Coastituent States

to be caiied the Joint Cadre zuthority.

(2 The representative of the Goverameats
of the constituent States may either be

members of an ALl India Service or Ministers

i:‘l the......
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in the Councii of Ministers of the Constituent
States, as may be specified by the Governments

of{ the Constituent States.

6.17, That the gppiicant states that Raie 5 of the

ALl India Services (Joint Cadre) Raies, 1972 reads as foliows :

5 Duties 81¢ function of the Jpint Cadre Fathori ty,
| (1) The Joint Cadre mthority shail determine

the names of the members of the 2ii India Services,
who may be required to serve from time to time

in oonnection with the affairs of wach of the
Constituene States and the period or periods for
which their services shail be avaiisbie to the

Government,

(2 Where there is s disagreement on any

matter amwong the members of ﬁhe Joint Cadre
Authbrity, the matter shall be referred to the
Centreai Govemment for decision and the Governments
of the Constituent States shail give effect to

the decisgion of the Central Government.

6.18, That the gpplicant states that from a conjoint
reading of Regulation 5 and reguiation 2(J) (ii) of the
I.P. 8. (appointment by Promotica) Reguiation, 1955, snd
rule 2, 4 3d 5 of the 2Ll India Service Joint Cadre

Rules, 1972, it would gppear that any member who is

SUbSta'ﬂ tiveo tesses
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substartive in the State Poiice Service sd has completed
8 years of oontinuous service as Deputy Superintendent of
Police woull be entitied for consideration for pmmotioza
to the I,P.S. a1d since the M,P.S. which ig created under
the M.P. S. rules, 1976 has all the ingredients of a State
Poiice Service being the Principal Police Service of the
State, it requires no gpproval either of the Govt, of
India or from the State Govt., for deciaration of the

M.P. S. as State Police Service s1d it automatically
becomes the feeder service for promoction to the I.P.s.
This legal position was c.'iarlile(* by the Govt. of India
in their letter No. I~11013/1089-1 PS-l dated 23.2.90
(znnexare - 'N') addressed to the Chief Secrectary to the

Govt. of Meghalaya, Shillcng.

The appiicant further states that the deciaration

o £ the State Govt, /Joint Calre aathority is necessary onliy
in case of 'ay othér Guly oonstituted Police Service'
"in the State which are not the Principal Poiice Service

of the Staste ard the CGovt. of India's letter No. MHa, 28/
38/64-ATs(iii) dated 5.1.65 provicdes that a State Govt.
(Joint Cadre éuthority) is competent to declare any Auliy
constituted Poiice Service in the state as egaivaignt to
the Principal Police Service oi the State for the purpose
) : cf requistion 2(j) and 2(g) of tﬁe I.P.S. (Recruitmen‘t)

Ruies, 1954, It wouid be pertinent to mention here that

u'x‘ldﬂr......




T R ) e

v
%3

* under Rule 5(2) of the ALl India Service (Joint Cadre)
Raies, 1972 decision of the Gvt, of Indis is required to
be sought only in case ol disagreeméant on g1y matter among

the members of the Joint Cadre mthority,

6.19, That tﬁe gpplicant states that the Govt., of
Meghalaya oontinued to igiore hig case from 1983 aad

aid not forward the name of the sppiicaat, to the
Seiection Committee f;r considerstion and was unhecessarily
seeking approval of the Gvt. of India for recogaition of
MPS, as Feeder Service for promotion to the IPS. The
detaiis of the letters/oorrespondences made in this regard

between 1986 and 1992 are given beiow in seriatim,

6e 20 That on 6.2.86 the Asstt, Inspector General |

of Poiice (admn.) Meghalaya, &hililcng vide his letter

No, FM/XXVI-C/65 dated 6.2.86, requested the Gvt, of
Meghalaya to take up the matter with the Govt. of India

for recogaiticn of MPS. as feeder service fnr promotion

to the IPS, Similar ietter was also wriiten by the I,G,P,
snri M.s. Chittaranjan on 4.6.86 vicde his ietter No, HE/XXVI.
9/77/68 stating that as meExxx many as 5 ({five) M.P.S.

Officers have already complieted 8 years of service,

Copies of the letter dated 6.2.86 and 4.6.86 are
aanexed hereto as anexare - “"E" and "E(i)" to this
application.

6‘23-..."‘
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6o 2o That the Govt, of Meghalaya vide its ietter

- NoJ HPL. 76/77/141 dated 27.8.87 wsited the views of the
Director @xe Genersl of Poiice, Meghal aya, Shillong with
regard to the masmer in which the vacan@ies of Meghalay s
Wing of the Joint Cadre of Assagn-Meghalayas of the IPS,
so long utilised by the Zssam Wing are to be traasferred.

The Govt., pmoposed under serial No. 3 of that prmposal that -

3. 5 (five) pmmotion vacaacies éue to Meghalays
Wing and currentiy utiiised by the Govt, of assam may
be released by the Govt. of Zssan at the rate of one
'vacancy per year tiil such time that the five
vacancies are fully reouped by Meghalaya Wing ,

irom the year of recogiitiocn of the MPS. @ subject
to the onditicn that the vacaicy caused under Assan
Wing against the promotion quota should be more than
one i.e. if oniy one vacaiqy is caused in & particuiar
year the aAssanm Gvt. need aot transfer the 0aly Vacancy

to Meghalaya in that particular year.

A copy of the ietter Qated 27.8.87 with the pronocsal
amexed thereto sre snexed as annexire - 'F' to this

applilication,

6.22. That the D, G P. Meghalaya agreed with the
proposzl made by the @Mvt, as aforesaid with the modi fication
that insteasd of the proposal for reiease of one vacancy

per year by Assam it should 'one or more than one as may

be.......
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be agreed to by the Joint Cadre zathority'. This suggestion
nf the D. G P. Meghalaya was communicated vide A I, Go (2)

1etter No. FM/XXVI-3/79/V0i.III/84 dated 18.9.87,

a oopy of the letter dated 18.9.87 is awmnexed

as mnexure - 'G' to this appiicetion,

6e 23, | That the appiicant states that since there arose
a feeiing of deprivation aad discrimin ation among the
minds of general tribais, the waestion was mooted in the
State assembiy in the autumn Session of the 1988 State
Assanbiy,bat that did not attract atteation of either the

Centrai or the State Govt. ad the matter rajained unresolved,

6o 24 That the Joint Cacdre Authoﬁ.tg;c‘*however heild its
meeting on 20.4.89 sd spproved the M. P. S, as Feeder Service
for sppointment of the M.P.S. oificer to the I.P.S. by
promotion, though such recogni tion was nNot necessary in
respect of the M. P, S, officers since the service of appiicant,
in the M,P.S. has alrealy been inorporsted under Ruie 3(b)
of the Meghalaya Poiice Service Ruie 1976 ad in Principal
Poilice sérvice of the State Fuifiiling the requirement of'
Rai€ 2(J) (ii) of the Reguiation making him eiigibie for
appointment to the I, P, S. under Reguiation 5 oi the said
Requliation.

Copy £ the extract of the m:Lhute of the meeting of
the Joint Cadre zuthority, heid on 20.4.89 is swmnexed

as Amnexare - 'H' o this gppiication.

9 6.25.00..0
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6.5, Thet on 15.,7.89 the Gvt, of Meghalaya forwarded

a letter dated 12.5.89 from the secretary, U.P.S.C. a1d
requested the L G P. Meghalaya to fumish the information

in respect of the 1975 batch of M. P, S. 0fficers for placing
the same befpre the Seiection Oommittee for nromotion to the
I.P.S. an@ farther intimated that the Joint Cadre Zuthority
has gpproved the M.P. S. és a feeder service for nromotion

to the I.P, Ss

A oopy of the jetter dated 15.7.89 is awmexed as

mmnexare - 'I' to this appliicstion.

6. 25, That in the meantime the Govt., of Meghalaya vide
its letter No. 9.8.89 to the Govt, of Indis forwarded
minutes of the J,C, 2. detalls of the agreement between Govt.
of Meghalaya a1@d Assan ad M, P, S. Rule 1976 to the Govt,

of India and requested to gpprove the pronosal to recogaise

the M, P, Se as Feeder Service for promotion to I.P.S.

A oopy oif the ietter dated 9.8.89 is snexed as

anexire - 'J' tn this appiication.

6o 2l That the Govt. of Meghaiaya again on 6,9,89
requested the D, G P. Meghaleya to furnish infomation sought f£c
for onward transmission to the UPSC. for prmmotion of
Me Pe Se Oificers tn the I,P. S.

& opy of the ietter dated 6.9.89 is smnexed as

Aanéxare - 'K' to this application.

6.28..'....
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6. 28, That pursusat t the aforesaid letters of the
Govt, the DIG(2) Medghalava forwarded the name of the
appiicant along with the names of the M.S. Syiem with
necessary particalars to the Govt. The letter further
intimated that the number of vacancy in the promotion
quota of the IPS. for Meghalayd Wing of the Joint Cadre

of hssam-Meghalaya is 8 (eight).

A copy of the ietter dated 17.9.89 is amexed as

annexare - 'L' to the gppiication.

6e29. That the appiicait ststes that the Govt, of
Meghalaya agsin on 31.10.89 requested the Govt, of Indis
to sppmve the M, P, S. as Feeder Service ior gppointment to
the I.P.S. This letter has again haited the process of

s selection in 1989,

DJ
-

A oony of the letter dated 31.5.89 is amexed as

anaexire - 'M' to this gppiication.

6.30. That on 23, 2.90, the ovt, of Iactis in response

to the ietter dated 31.1.0.89 of the Govt. of Meghalaya, has
.intimated that if the M.P.S., faifils the conditicn laid

down in mie 2(J) (ii) of the I.P.S. (&ppointment by Promotion)
Regul ation, 1855, which definés feeder service as principal
service of the State, it would automaticalily become the

feeder service ad the recognition of the Govt. of India_

is not be necessarxy (emphasis suppiied .

om——
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& oopy of the letter dated 23.2.90 is amexed as

annexare - '‘N' this appliication.

6.3%. "That the Gvt., of Meghalaya thereafter by an
apparent misinterpretation of Govt, of India's letter

dated 23.2.90, issued s notification deciaring M,P.S. as
State Poliice Service under Sub-ciause (ii) of Ciause (g)

of Riie 2 of I.P. S, (Recruiiment) Rai€ 1S54 read with
sub-clause (ii) of Cizuse (j) of sub-requiatiocn (i) of
Requiation 2 of I.P.S. (&ppointment by Promotion)

Reguiation, 1955, v'l“‘he notification dated 5.4.90 further
iai@ down tems sd condition for sharing of vacant posts for

Meghalaya Wing between Zssam & Meghaiaya.

A copy-of the notificaticn dated 5.4.90 is asnexed
hereto as mnexure - '0' to this application.
6.32. That the U, P, S.C. thereafter by its letter dated
6.8.90 had requested the Govt. of Indis to intimate them
as to yhether the CaGre strength between Assam-Meghaiaya
has been bifurcsted a1d also whether a Sei€ction Oommittee
meeti.ng oouid be convened in respect of Meghaiaya Wing
and by sending a oopy of the B aforesald letter dated 6.8.90

-

to the Govt. of Meghaiava, and further wanted s s€j

S,
Lo, e

-

5

contained proposal for convening & meeting of the Seléction
Committee, aiong w ith requisit documents ad upto date CRs.

to be sett to the Commission.

B ODDYesoeee




& copy of the iletter dated 6.8.90 is annexed

as mnexare - 'P' to this petition,.

6'. 23, That on 24.10.90 the Govt, of fssam vide ietter
N, HM2.531/88/30 had infommed the Govt., of Meghalaya to
ntiiise ‘the vacarcy of Sri P,Kar, L.P.S. who retired

with effect from 1.4.90.

2 oopy of the letter dated 24,10.90 is amnexed asg
ranexare - 'C' tp the m@ gppiication.
6.34. That the appiicait states that there were
aitogether 7 (seven) vacancies on a1d from 1983 against
the Meghaiave Wing of the IPS. Joint Cadre of AsSsam-
Mechaisy a, but the Govt. of Meghalaya took no steps to
forward nanes of the M.P.S. officers before the seiection
Committee snd Seiection Committee which met during 1989

and in 1990 monsidered the cases of the foiiowing Assam

#

-~ -

poiice Service (ZPS. in shm':.t) officers only wnho were ail
juniors to the appiicant in the rank of Dy. S. P. and the
appiicant was deprived of his iegitimate promotion to the
I.P. S. ‘The said officers were subsequently promoted to

the I.P.S. on the date as shown beiow @

,
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N anes of the A.,P, S. Officers. . Appointed Apptt,
_§_S 22._@2.03’1. '!;_Q.__I'PS.
_lg shri A.K.Nath, mo SP.,ASSEHI. le 2.76. 642,90,
2. &hri N,M,Datta, Ly. SP., Assan, le2.,76, 1i.3.9i.
3. S}')ri P. b stwani" Dy. SP.,ASS&Q. , lc 2,76, :‘.o 3. 91.
6,35, . That uitimetely the Sei€ction Committee met on

12.3.91 ad considered the case of the appiicart for
promoticn to the I.P.S..and the following officers
inciuding the agppiicart were seiectegd, though they were

entitied for promotion mach esrii€r -

(1) Sri M.s.Syiem.

(2) sSri S GManin.

6. 36, That in pursuaice of the aforesaid seiecticn
by the seiection Committee, the gppiicart was promoted
to the I,P,S. on 2i.2.92, though he was entitied to be
promoted during 1983 on oompietion of 8 (eight) years
of service as Iy. SePowith State Cadre, The letter dt.2i.2.92

is amexed as mnexure - 'R' to this appiication,

6e37. That the gppiicant steztes that the Gvt., of
Indis thereafter by its jetter No, i-1i01l0/17/92-IPS-i

dated 5,10.92 fixed the year of aliotment 8 (eight) 2Ps.

i

officers which inciudes the nam€s of the folliowing APS.

fficers wno were gii juniors to the gpplicait in the

o

State Police Service (SPS) Calre s




Name of APS.OLfficers. Date of Date of Year of
appointment appeointment aliotment.
as Dy. S.P., to IPs,

:'.0 S-ri AOK'NEth. . 3-0 20760 6.120 900 l986.
2e sri No&K M. D-Jtta. 3,. 2e 760 lo 3.91 3.986.
3. Pe D, Goswamie. . le 2,76, Je3.91. 1986.

.A copy of the ietter dated 15.30.94 is amexed as

zZanexure -~ 'S' to this sppiication.

638, That applicant states that since his deiazyed
promotion into the I.P, S. was not attributeble to him and it
was only because of the laches on the part of the Govt, of
Meghaliaya angd the inaction of the Govt, of India which

the appointing aathority, he was legitimately expecting
that’ the Govt., would act fairly and would either issue
necessary directicn to coavene a meeting for review of the
seiect iists prepared by it £rmm 1983 to 1993 during which
the gppiicant was €iigibie for promotion to the IPS. under
its power of review or at least fix hi® year of allotment

in a position eariier to Respondent No. 6 to 8 who

were promoted to the I,P, S. from the Stzte Cadre of Assam
and are juniors to him as Dy. S.P., by giving appropriate
welghtace towards fixatioa of his year of aliotmeat by
reiaxing Ruie 9 of IPS. (zppointment by Promotion) Regulation

1955 or any other mie/reguiation deeming him to ke promoted

i‘i]....'.!
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prior to 1990 ad fix his yesr of allotment s1¢ seniority
in the gppropriate place before his juniors in exercise

nf the power conferred on the Centrsi Govt, under Ruie 3
of the 2.1 Indies Service (Condition of Service-Resicdiary
matters) Ruies 1980 since it is a case of undue hardship

to the applic(&ﬁt. But the Govt, had treated his case very
unfairiy a1é uareasonably s1d by its ietter No, I-15016/37/
9 3-IPS-I dated i.0.8.93 fixed his year of sliotment in the
yuear. 1987 under Raie 3(ii) o:i the I.P.S. (Regulstion of
Seniorirty) Ralies, .‘-.988 by caicuiating the weightzge from

1992 in a1 unjust ad unfalr mawwer sd conseqentliy he was

made junior to the private respondeits in the grzdation iist.

4 copy of the letter dated 10.8.93 s1d a copy of the
Seniority iist are swmexed as Mnexure - 'T' and T(1) to

this appiication.

®e 39, That the appiicant states that the sSeiection
Committee, which met on 1983 (2i.1.2,83), 1984, 1985
(30.12.85), 1986 (30.?!;2.86) , 1987 (i7.32.87), 1988
(29.12.88 a1d 30.12.88), 1989, 1990 a1d 1991 (22.3.91)
did not consider the case of the gppiicant even when he
was eatitied to be considered under Reguiation 5 of the
I,PeSe (Zppointment by Promotion) Reguiation, 1955 and as

such the sbove seiection were done impmpwrly beiag done

in violiatiONeeeceese
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in violation of the above reguistion. The gppliicant
therefore is entitied be oonsidered in those sejection
through a review and antedate his sppointment in the yesk
first he is found suitabie from 1983 to i9%i. The
applicant deems it proper to mention here that in a case
fiied by shri H.,L,Dev, I1.P.S. SP/A.C.B,‘ Assan, in Oe ke
No. 83/94 before this Hon'bie Tribunai, the Hon'bie Court

wag nieased t hoid that the appiicant shri Dev shoulid be

3

deened to have been inciuded ian the select jlist of 1983
when his name was not inciuded in that year beczuse of
some adverse remarks in his 2 C.Rse. wnich were liater on
impugned, As S.L.P. was however taken before the Hon'bie
Supreme Court against this &ecisio‘n of the Hoa'bje
Tribuna.‘«. a1d the Hon'bie Supreme Court, by modifying the
o rder passed by‘ the Hon'bie Trikbunal, directed the Govt.
to reconsider the case of the appiicant Shri Dev by
conveling a review seiection Committee meeting for the
year 1983 and in compiiance with the gbove direction the
Ue Pe S. Co ooncdicted a review of the above seiection &ad
the Committee having fommed him suitsble selected him and
uitimately Govt. aartedated his gppointment Lrom 1992 to
3984 ia the Joint Cadre of Zssam-Meghalaya vide Govt.

of India's Notification No. HMa., 50/94/129 dated 29.5.96.
«‘ The appiicatt therefore ststes that the Gvt. has power

to review the seiection made during 1983 to 1991 ad

he iSecvececse
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he is entitied for a similiar direction from the Hon'bie

Court,.

The appiicant further states that since fhe Govt., OF
India's Letter dated 23,7.85 (znnexure - 'D') recognising
M, SeC. as State Civil service oonfused everybody anrd the
Govt. of Meghalaya also gave out that such recognition is
necessary in case of M.P.S. which is in peri-msteria with
the M,C. S. the gpplicart oouid not spproach the Hon'‘blie

Tribunai eariier and had to wsit for a specific order

from the Govt, of India.

2 copy of the order dated 29.5.96 is aiaexed hereto

as anexare - T-2 to this appiication.

6440, That the appiicaat states that he has a right

tok be considered for promotion to I.P,S. in the 1983 to 1991
seiect iist and because of the inaction on the part

0% the Govt. those respondents were pliaced sbove the
appiicart ia the seniority' iist resuiting total miscarriage
of justice. His right to career advancemeat is therefore
put in jeopardy since with 1967 as his year of allotment,

he cs1 at best retire as Seiection Grade I.P.S., whiie the
Respondent No. 6 to i8 would soore a march over him and
rise upto the rak of I.GP. if Aot D, G, P in the

Assam-Meghalaya Joint Cadre.
6o4lia That the applicant stztes that Ruie 3 of the

2311 India services (Condition of service - Residuary

( Matters) Rales 1960 provices as foliows :

3...!....
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3. Power bt reiax rmles aad reguiation in
certaln casess~ Where the Central Govt. is

satisfied that the operation of -

(1) ' a1y ruie made or deemed to have beea made
~under the ALl India Service Act, 191

(65 of 195%i), or

(ii)  any regulstion made under a1y such rule,
reguliating the ondition of service of
personx appointed to a1 All India Service
courses Vnder hardship in any particular
case, it may, by order, dispense with or reiax
the requiremeats of that rgle or regulation,
as the case may be, to such extent aad subject
to such exception aid conditions as it may
consider necessary Or :;ﬁeaj.i‘ng with the case

in a just and equitabie mawmer.

642, That whear a question arose regarding the extent
of the powers vested in the @vt. under ruie 3 of the AIS
(Coh@;i.tiovn of Service - Residuary: Matters) Rules, 1960, to
deaj. with the cases invoiving relaxation of rules aad
reguiation, the Govt. of India vide M.H.A. letter No. 30/i/

63~-2IS (il) dated i.i.66 have heid that -

(a) u’x‘)(“;.le....-..




() undue hardship sigiifies unforeseen or
 unmerited hardship to ah extent not oontempiated
when the mle was framed and des not cover
any ordinary hardship or inoconvenience which

NoIrmsiliy arises,
. \

(b) the reiaxation shouid enabi€ the case to be
gealt with in a just and eqitabie mainer snad
not on grounds of compassion however justifiead ;

and

()  the benefit to be conferred in reiaxation of
any ruie or ruies must be of a nsture x aiready
provided for in the ruies ; Govt. are not |

| empowered by this ruie to confer benefits

5

which are not contempiated insthe ralies.

6443, That the applicaﬁt'states that the Govt. f£aziied to
consider his case for promotion e€ven after the Govt. of

India ciarified that no approval fir recogrition

0L MPS. as feeder service to IPS, was required (vide their

ietter dated 23.2.90 zmnexare - 'N') a#1d as a resiiit of this
inaction on the part of the Govt. of Meghaiaya, the

Respoeet No, 6 to 8 who are junior to the appiicant ot
seiected s1d by virtue of their eariier seiection as such @

consequent promotion pursusit to that, they gpt 1986 as their

Year ‘Ofocoooooo



year of aiiotment under ruie 3(ii) of the seniority ruies
1988, The appiicaat woui@ have got eariier than that had
his case been oonsidered in the time€, Since his non
selection for promoi:ion to the I.P.S. as aforesaid is
‘@irectiy attributabie to the Govt. ad not the asppiicant
it would have been fair and just on the part of the Govt.of
India to act .ecpita iy a1d pass necessary orders that the
promotion order which he gt during 1992 (annexure - B)
shoul @ be deemed to have been made prior %o .’-.989 o

niace his position above Respondent No. 6 to i7 in the
inter-se seniority position to meet the ends of justice.
The Govt. therefore in the aliemative should convene

a Se.'t.ectioﬁ Committee meeting of the R seiect list prepared
during 1983 to 1991 s0 as to piace him gbove the private
respondents in the seniority position or give more
weightage by re.‘:.%xmg the sppropriste ruie for fixastion

of his year of allotment prior to those respondents.

6.44, That ~since Rule 3(ii) (c) of the I,P.S. 'Regulation
of Seniority Rules, 1988 provides that the weightage
mentioned in sab-ciause (6) of the said ruie shall be
caiculated with effect from the year in which an officer
is apnointed to the service aad since under the Requieation
9(i) rof the I.P.Se (Zppointment by Promotion) Reguiation,
3955, an officer canot be gppointed to the service unie€ss

his name appeared in the seiect iist for the time being

iNecsoccse




in force, justice jnd eqity demands that the req'.'zirénent‘
to remain in the 'seiect iist for the time being in force'
appea;n'.ng in the said rujie for promotion to IPS. shouid be
dispensed with afaé./or relzxed retrmspectively so that the
app.‘u_icant may be deemed to be promoted prior to 1990
seject iist for the eids of justice, equity and falr play
to keep the name of the gppiicant above the Respondent
No. 6 to 17 who are ali juniors to the gppiicant, if &

review of the eariier select iist cainot be made,

Reievant provision under Raie 9 of the Indian Police
service (2ppointment by Promotion) Regulation, 1955 is

extracted beiow ¢

9. mppointments to the service from the seiect

:li st.

(i)  rppoiatment of members of the State Police
| Serv:‘i.cé tn the service shall be made by the
Centrai Govemment on the recommendations of
the State Govt. in the order in which the
nanes of members of the State Poliice Service
! | appear in the seiect iist for the time being

in force.

6.45....000
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6.45, That the gppiicant thefefore filed representation
on 29,3.94 to the Govt, of Meghalaya through the Director
General of Poliice, Meghalaya, to take up the matter with
the Gvt, of India to review a the order of his year of

siiotment, The D, G, P, Meghalaya, vide his ietter dated

1 3.9.5.94 by Dorwarding the said representation gave the

detalls of the circumstances under which, the appilicant's
sei€ction for prmmotion into the IPS. was considered jeater
than A.P.S. Officers Shri 2,K.Nath zn1d others to justify

the hardship caused to M.P.,S. officers as stated asbove,

Copies of the representation dated 29, 3.94 aiong with
the forwarding Letter dated 19.5.94 are aanexed as

annexure - ‘U' 7@ 'Y' to this gppiication.

6646, ~ That the Govt., of Meghalayd thereafter vide their
ietter No. HPL.16/90/Pt/15 dated 15.7.94 Zorwarded the said

representation of the gppiicant dated 29.3.94 to the Under

Secretary to the Govt.of India (MHa) New Deihi with a

reguest to oonsider 'the representation submitted by the
appiicant favourgbiy, but the éovt. of Indis, by a letter
dated 16.7.96, i.e. after sbout two and a haif years rejected
the said represe‘ltatifon-of the app.’n.icgnt dated 29.3.96 by a
cryptic ;d non-spegking order in a most unfair and unreason-
sbie maimner, The sald ietter dated i6.7.95 was forwarded

to the gppiicant by the Gvt., of Meghalaya vide its ietter

dated 29.8.96 which the gppiicant received on 3i.8.96.

Copies........



Copies of the lLetter dated 15.,7.94 and dated 16.7.96
and the forwarded ietter dated 29.8.96 are amexed as

annexure - W, W=l aid W-2 to this appliication.

’

-

47, That the gppiicant in- the meantime apnroached the
Govt, of Meghaliaya a number of times but the Govt., only
gave out that his case has een taken up with the Govt. of
India and in fact, the Govt., of Meghalaya vicde its letter
No, HPL..16/90/Pt/42 dated 18.5.95 requested the Uniona Home
Mini strﬁ to oonvey necessary orders to that effect, The
appiicant with the hope so given by the Govt. of Meghalaya

did not appmach the Hon'bie Tribunal so londg.

& oopy of the ietter dated 18.,5.95 is alnexed

as anmmexare -~ 'X' to the sppiication.

6448, | ‘That the Govt, of India uiltimately after sbout two
and a half yvears vide its jetter dated 16.7.96 in a most
anfair and unreasonable manner without giving any grounds
thereon, rejected the appiicant's representation dated
29,3,94, but in the meantime on 5.,7.95 confimed the
applicant in the I.P.S. aliocating him to the cadre of
Meghal ayde

. A oopy of the ordei: dated 5.,7.95 is awmexed as

annexure -~ 'Y' to this gppliication.

7. GRO UN D S.

Telo For that the Govt, acted illegaily in not
forwsrding the nameé of the appiicant before the geiection

Committee of the Joint Cadre of Assgm-Meghalaye curing

:'.9830¢ooocoo
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1983 to 1991 particulariy during 1989 when the Joint Cadre
Authority itself approval M.P, S. as feeder service ior
prmomoticn to T.PeS. (Anexure - H) ad siso during 1990
when the Gvt, of India had aiso clarified that no
recogniticn by the Govt. of India ig necessary (Anexure - N
and as such pmmeting him in 1992 aad consecquently fixing
his years of sliotment in 1987 ailowing his junior officers
in State Police Service to supersede and/or go shead of
him in inter-se seniority positicn is a gross miscarriage
of justice é;‘:d as such the gpplicent igs entitied legally

to be promoted retmspectively to fix his‘year of aliotment

pricr to Respondent No., 6 to 17,

7. For that the gppiicant being a victim of the
administrative lgpses resulting fixation of his year of
aliotment to IPS., later than his ju‘niors and there being 3
your vested on the Govt, to rek€ave the applicant from

the undue hardship caused to him because of the rigour

=4

of a rule, by making appronrizte reiax tion thereto, fixation

Ly

of hig year of aliotment in 1987 as against 1986 to his
unior was unfalr, unreasongblie, irraticnal and against
xx@ the principi€ of equity and justice and fair pkay

in action.

Te3de For that the right to equal opportunity in pubjic
empioyment quaranteed under Articie i6 of the Constituticn

of India also carries with it the right to one's career

advancemente.ee..



a@vancement, and as such fixation of the year of
allotment of the gppiicant later thalr his juniors for
reasons directly attrivutabie to them anounts to depriving
him of the right ¢uaranteed under Articie i4 s14 .6 '

of the Constitution of Indis.

Tebde For that the facts as1d circumstaices of the
applicants czse being squarely oovered by the provisions

of Ruie 3 of the Aa‘c India Services (Conditions of S€rvice =
Residuary matters ) Ralies k960 a1d the decision of the Govt,
of India vide MH, Ae lettel No, 30/i/63=-aI8(il) dated
Le.1le66 inoorporated beiow that mie the Respondent Govt,
shoul@ have acted fairly and granted the reiief to the

appiicant to safequard his chance of moving on the

promotional igdder.

Tebe ‘E‘br that, the settied princinie being that ao
ruie of order which is meant to benefit empioyees shouid
normasily be construed in such a maaner as to work hardship
and industice specisily when its operation is automatic
and if any injustice arises owing to a cadse attributablie
to the Govt., itseif, thea the primaszy duty of the Govt,
or o_ther authority is to rescive it in such a manner

that it may avoid any loss to one without giving undue

ad\'ai‘ltage. ces o0 ee
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asdvartage to other, But ooatrery to sbove, the Govt,
constructddr the reievant rules snd regulaticas in a manner
prejudicial to the interest of the gpplicant and giviag
undue a@vantage to the members of the 2PS. who are ail
juniors to him, The order cated 10.8.93 fixing his
seniority is therefore not tensblie in law and is iiabie

to be reviewed to give proper benefit to the appiicant.

TeTle For that equity, justice ai1d pubiic interest
demanded that the Govt. ought to have reiegved the

anplicant from the frustration a1d disgppointment emanating
from an unforeseen and unpredictable situation beyond

his oontrol by relaxing zpplicsation of Riie 9 retrmspect-
ively aad/or any other mie which is causing undue hardship
in his case since no rule can be ocastrued to be so
exhaustive so as to defeat thev very object aimed at by

the mie itseif nanely efficienwa in publiic aministration
and to ensure that the mies for promotional channel has been
provided, but the Govt. without appiication of its mind went
strict into the mjie causing inequity, injustice,

disappointment, frustration and heart-burn of the gppiicant,

7.6.  For that the order dated 16.7.96 passed by the Govt.
of India rejecting the gpplicant's representation atter sbout
two and a half years by a non-spesking order mid in a most
casual mener is unfair, unreasonzbie, irrationsl and is
Liabie to be sét asid .

7«9, For that the Govt. of India has passed the impugned

_order dated 16.7.96 without appiication of mind to the

reievaitecececes
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reievant materizlg on reomrd and by ignoring the mies and
reguiation reievant for detemination of the appiicant's
representation sated 29, 3.94} and since such public order
made pubiicly by the Govt., cannot be suppiemented by any
subsequent expianation, the order itseif camot stand and is

iisbie to be set zside,

8. Detagiis of the remedies exhausted.

“The applicant decizres that this is no remedy availsbie
to him in the service rulie/requistion against the impugned

inaction of the Respondents and the Hon'ble Tribunal is the

only remedy avVailabie to the gppiicant, However an appiication/

representation against the impugne€d action was submitted by
the appliication on 29.3.94 which was rejected by the Govt. of
1

India after sbout 25 years i.e. on 16.7.96 without any

application of mind.

9,  Matter not nending with asiy other Court.
The gppiicant deciares that the instant matter is not

been tzken to aziy other oourt of iave

10. Reiief sought,

i. To decizre that the appiicant is deemed to be

-

selected in the seiect iist prepared by the

Seiection Committee priof to 1990 =0 as to

get his sppropriate year of ailotmeat ad

seniority prior to Regpondeant No, 6 to 1i7.
CR

A direction to the Respondent No.i to 5 for

review and consider the case of the appiicant forx
23

: inciusion of higs name in the Seiect iists prepared
from 1983 to 1993 aad fix sppropriste year of
» aiiotment an€ seniority into the gppiicant's IPS.

Cadre,

OR......



OR
to direct the Respbndent No., 1 to 5
to reiax or dispense with the gppropriate
rule/requiation as may be required in
exercise of theé power conferred on the
Central Govt, under Rujie 3 of the ALl
Indiz Service (Concition 0f service -
‘Resi@uary Matter) Ruies 1960 to £ix the
appiicant's appropriate year of aliotment

and seniority prior to 3986.

- 2) To pass &y other order/orders as to the
Hon'bie Tribunal may deem fit ad proper,
AND .
3) To set aside the order dated 16.7.96
(2nnexure « Wel) passed by the Under 2ExxRExr
Secretary to the Govt. of Inéia, M.H.S.,

New Deihi,

Al. Interim order if sy prayed :

i) If in the meazntime the Respondent No., 6 to i0
are promoted to s hicher rank, the promotion
shail be subject to the resuit of the original

application fiied by the appliicant.,

ii) Pendency of the gppiication may not be & bar fir
the Respondent No.i to 5 to oonsider the prayers

he made in his gppiication.

12.0......
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12 Particuiars of postsi orcder in respect of

‘the anniicstion ziee.

Postal Orcder No, -

Date -

A

Issued fmm -

Payabie at - -
i3. List of Eaciosure. \

Documents No., - -to shown in Index,

VERIFICATION,

I, Shri skyisce G Momin, I.P.S., Superintendent of

Poiice, West Gam Hills, Tura, & hereby soiemnly affimm

¥

and verify that the conteats of paragraphstiIvs, élJcése (35, ¢3¢ {

\

G139, 64125645, 11 =13 ai‘ga tme to my knowliedge

L 3

an@ those made in paragraphs 6+ 37634 ¢ 3%, ¢ 38,640 ¢-4648 ¢
G4 4, are true to my information derived from o

the reocorad a14 the rest are my humbié submission before this

: .Hén'ib'?-.e Tribunai and I sign this Verification on the

Qay 0f  25F RHa,.a 1996, at Guwshati, Tuwa
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Dabed Shillong,

~

o Hol MPL-153/73/Ph .1/ 1~ In puruu:mce of thc recor:

Service Commission, the iolloulng persons are i

the

“'l'\ll K\ ‘(F?-- ”

4o

I

Ve

16th Dncenibcr,‘ 1975

sendation ol the: Ifégl’na.laya Fublic
ppointed bcmpororﬂ as De-aty

uupcrmtcndm"ts of Police in the scale of Py Ol kae 500i=35=745=T0=35-1C05-B2~40~ !

-

25/- p.m. plus other allovances as aduiniscille wider the Y'ulrw \'11,]1 eftect -
i‘ror.-i the date of taking over charge ord until further orders wd arz poshed to

the Station noteld against each:-

-

Shri Maitty Sword Syiem, -

W -

 Memo. to, HPL~153/73/Pb . I/14-4,

L

Cony forwarded to :-
1) The Super uﬁ.nndmnt Govt., Pro

copies of Lhc Notificstion.

Shri Skylance G. Momin, -~ O

Of¥ice of tha C.F.

v,

Dated Sl long,

{fice ol the 3.F,,

[/ﬁ Jur —;I J./ -f* -~

Shri Frrol Christopher Majaw, - Office of the E‘-.J}'., Garo Hills, Turcs

, Jaintia Hlls, Jeuadd
finsi Mills, Shillong.'

ARSI AN
Secretury to the fovarmant of Meghalaya,
Howme Depurinent,

the

16 t.hA Dzcember, 1975.

ss, HMeghalaya,Shillong for 1»ublloat1 on in the
Meghalays Gazelte., He is reque stu\l to supp Ly "u: anlt. with 10(Lon) sp'lre

2) The Accountant General, Ilnnha,l_Lya, AGAL.H. 5. gL, g, Shillong-723001.
) The- Tuspector Genergl o[ Police, iy wilaya, Shdlionz for information and

further necessary action, This }ms s reference to his 11/0 Ho. F1/XVITI-8/31,

dated 5-9~75 and letter "o, JH/XVIE- 8/?7

) The DcpuLJ Commi.ssioner ., Khasi

) The Superinteridents of ”ollcc
Garo MHilis,Tura.

6) The Deputy Commigsioner(Supnpl
) of Shri Errol Christopher Maj

7

The Director of Agricuvlture, Hog1 Jdaya,
Shri Maitty Sword Syicem, Statistical Ol Iicer.

8) The District Family Planning

9) The Scerstary to the Coverror

10

11

12) The Privatc Secrctary to the Chiof

13) The Secrctary to the Govt.of
Health &I'.P.Deptt. for inform:
14) Porsonal TFiles., -

15) Shri Errol Christopher Mu']"\»l, hlssrm Ccn] oWkl
istrict,

Mawkhar, P.O. S}u]_long—a Ithas

ulfa’)/'thl Ma_u, bty Sword Sydiem, Riat
- - Mawkhar, P.0.Shillong-1, Khasi Hills Dictrict.

17) - Shri olqyl dice G lom:m, Distri.
' Bureau, F.O. Turl, Garo Hills Dis Lrlct

Acir| 1xi475,

dated 22-10=75,

i
2
{

i Hillsg ~1L11J.31,{*/L 1]1LJ_«~ ititls Jowzu/mro Hills, TLI"J.
Khasi rLL.LLS,':}‘_L.LLOIIL. Jaintig lhilo,Joxl’u/

y), Ehasi liills,Shillory: for favour of releasc
avl, L-'pector of Supply. '

Purcsu Of'ficer,

ol lieghalaya,

Gn

Shillong for favour of reicass of

o Mills, "‘u.Ll for favour of

Shil '_Lo

)
)
g The Private Secretary to thc Chief ]Lnlul/‘r, H rrhﬂ W L,o.ullon'r.

%

ML Private Secretarics/Personal Asstts. to Mirdeters zhd Midsters of Sta‘ce.
ivcrr*il,ry Vo the Govt. of’ Meghalaya.

Meghuloya, Supnly Dc]d,l,/u"rlcull,urc Deptt., "md

Lion i nocesoary acbion.

i Mills
s:unth;_m,

ct TFooaidy Dlroou

Undoy Sceretary
Jiomia

- X

‘}l;

for inferration and
nezessery sction. They

“"relcase of Shri Skylonce G.liomirn Disbrict FunlL-' Tl'umu'- Information Oiucer..

to“ Auy 3_.~..oc11g|tcly to the

!
4
% are rogquested to mpOI’t

Zupdts of Police of the

§ ﬂlsmlcts concerned.,

Y% order cte.,

to

‘\u\ [ N4

“""!‘ r”* T
wha ciot Sy th,:f;kllx,gh(.hyu,
(Prlice) Deparbmeyd.

PN

PR

e
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GOVmR\IM:.NT OF MiGHALAYA. L
HOME (POLICE) DEPIT. - : . Tgﬁ

. L RDERS BY THS QOVERI OB
' -~ NOTIFICATION -

. Dated Shillong,the 23rd July, 1985.

No.HPL.417/75/85- Shrl S .G+ Momin, MPS, Deputy Superintendent of
Police (DSB), Tura who was also allowed to function as Sub-Divisio-
" nal Police-Officer, Ampati is promoted to.the Senior Scale of tird
MPS and on promotion is transferred and posted as Additicnal Super i
tendent of Police, mast Knasi Hllls, bhlllong againgt an existlug

vacancy . 5 SRS sl
? g Sl NoNGKORIH,
) Y UND“R SECRETARY 1O THE GOVT+ OF MSGHATE..
;.7 HOM (POLICR) DEPRTHENT

Memo', No HPL -417/75‘/85-;;,-‘ 2 Datcd ohillong, the’ 23rd Jm_y, 1985. -
Copy forwarded to.- C :

1+ The Speclal Sucretary to thb Governor of Meghglaya,Shillong.
2. P.P.S. to Chief Minister,Meghalaya, Shillong.

. .P.3. to Minister, Home etc.,Mvghalaya, Shillong.

« Thi Special - u551stant to Chief oacretary,Mbghalaya,ohlllong.
. Tae Inspector General of Pclice,Meghalaya, Shillong.

. — s

The Accountant General (Ac00unts/Aud1t) Mzghalaya, Shillong.

The  Deputy Commissioner, fast Khasi Hllls, Shillong.

. The Deputy Commlsslcner, West Garc Hills, Tura.

9. A1l Superintendent-s of Pclice.

10+ The Directer of Printing &- Statlonary,Shlllong for publicati(n
in the Gazette .

‘11+-The Officer cbncerncd.--'fﬁﬂ-f“"ﬂ“““ ’ '

12. Personal file/Guard file. o

m\?CDO‘ln'bOJ

T I

By order °tc.,

sd/-
Undbr Sucretary tc tho Govte of Meghalaya,
Heme (Police) Department.

Mo o No. FNVXXII—84/76/46-A Dated Shillong, thedL(/( JUlY,1985.

. ﬁﬁ directed, cop-y forwarded fcr 1nfcrmat10n & necessary acticu
¢ e s~

1l. The Spl . Inspecter General of Police, Nbghalaya,Shillong. _

2. The Dy. Inspecter General of Police ,SB/CID ., Meghalaya,Shilleng
3. The Dy. Inspector Gensral of fclice(Re~orgn ) nghalaya,Shlllcng
4. The Dy. Inspector General of Police(Range/Trg), Meghalaya,Shillon-

5S¢ The Superintendents of Police,Bast Khasi Hills,Shillong/West Kias:
Hills,Nengstoin,Jaintia Hills, Jowal/East Garo Hills,Williamnagar,
We wonﬂls,ﬁma-

6. The Commandants, 1st MLP Bn., Shlllong/an MLP Bn., Tura.
7. The Principal, Pclice Training Schéol, Shillcng.
3 erintendent of Police.(C) Meghalaya,‘shirrongg
MF3, Dy . Sup rintendent of Police, DSB, Tura.

g
F_):“m.vﬂs(_‘ fome s

_::}" s , ALt ’
Asstt. Ihspuctor General of--Folice(4),
'Meghalaya, Shillong. °

Ty
@l /ﬁl(’f) Nkt
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Do wo ¢ ;? //'~} 3/ Vi ('-L_._'TZ/,;‘,-,Q_

3rd Febfuary'95.

My dear

.

Please accept my hearty congratulatiens fer
the award ef Indian Pelice Medal fer meriterious
gervices en the eccasien eof Republic Day,1995.

I hope & wish that yeu will earn moré such -
laur=ls in future alse.’ : :

Yourz\sincerely,' .

\"'4 | | o
1l

( D.N.S.SHRIVASTAVA ) :

Shri S.G.Memin,IPS,
Cemmandant, . :
2nd MLP Battalien,

Geeragre.
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Transport. The .Union Minister ‘conveyed. the
appreclation of the Prime' Minister to the " Chief

Secretary and to me personally,and I am very happy. °

to convey these. words:.of appreciation from the
Prime.Minister for the very good work done by the
Officers and men. deployed on duties during these

days.. . I would 1like to add my own thanks and -
“appreciation for the excellent way in which you had

supervised -arrangements- and managed the men and

‘materials during this occasion.

Please .cdnvey 'the appreciation of the Prime

‘Minister,the -Union Minister and -myself to all

subordinate officers - and men who work under your
command. ' - :

DIRECTOR QENERAL.

INSPECTOR GENERAL OF POLICE

.

e

e

- My dear éi? ‘ i

. B _?/‘ 1
‘The visit of the Prime Minister on the 27th '

and . 28th  January'88,to Meghalaya  on his

electioneering tour and stay at Tura went off

" without any incident and the arrangements made for
‘law and order and security were of very high order.

At the end of, the tour of Meghalaya,the Prime
Minister had conveyed.his appreciation for the very )
.good ‘work done by all Officers and -men connected .
with 'law and- order and security arrangements in. '~
Meghalaya to the Union Minister for Surface 1

coma e mc

With very good wishes. ) "DL"""““'-w
T d" ‘ H. A, - 8
| ccttj 'kz.
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CONFIDENTIAL -

My dear [l . , . o v
I take this opportunity of placing on record
my deep appreciation for excellent work done by
you in - connection with apprehension.  of wanted -
activists of an underground outfit of Garo Hills
Districts. Due to pressure mounted by Police under
your . leadership _ the entire outfit had no -

B} alternative but to surrendér to the Police to face-

' trials before the Courts of Law. The commendable "
commitment ,devotion & dedication shown by you in -
discharge of your duty have been appreciated by. -
the Government. : o : i

‘I hope you will cohtinue to work 1in the samef' .
spirit in future too. A copy of it is being placed’
in your ACR Folder. ' :

LJ"\U\— f}w-[ V#“(Lf' )

urs sgncerely, . :-jf' o |
. ) ’ 1 ! |
T "I"'/Q;:(Lfﬁ( SR :

(D.N.S.SHRIVASTAVA).
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 shri S.G.Momin, IPS, R i

Commandant, , S LR

2nd MLP Battalion, ' -
GOERAGRE. o
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. No,14015/45/79-AIS (I) _
Govt,.of India,Ministry of Personnel & Training,. -
Admv,Reforms and Public Crievances and Pension
(Deptt,of Personnel & Training) .

New Delhi,the 23xd July,1985,

To The Chicf Sccretary to the Govt,of Meghalaya,
‘ Shillong. :
Sub .: Meghalaya Civil Serviee-Approval as State Civil Serviee--

for purposes of T.a.S. (Recruitment)Rules,1954 and I.A.S.
‘(Appointment by Promotion) Regulations, 1955,

Sir, : o ’ .

I am directed to say that the proposal of the Govt,of )
Mceghalaya for recognition of the M.C.S. as a State Civil Service
for the purposes of recruitment to. the IAS in texm$’of the provi-
sions of the IAS (Recruitment)Rules,1954 and the IAS (Appointment by

. Promotion)Regulations,1955 has been -considered,The Joint Calre
Authority of the Assam &nd-Meghalaya joint cadre of IAS ‘had recom=-
mended approval of the M.C.S. as a State Civil Sexvice,They had
also proposed that the Govermments of Assam and Meghalaya may.:
jointly arrive at.a decision on matters connected with the recogni-
tion of the M.C.S.The Govts of Assam and Meghalaya have, aftexr con-
sultations with cach other and with the Govt,of India informed
that the connoctéd issucs have been decided to be settled in the
following manner, -

1. All the A.C.S.officers serving in Meghalaya shall be absorbed
in the Meghalaya Civil Scrvice, .

2. The promotion quota of the joint cadre will be apportionedibet=-
. ween the two States in proportion to the senior duty posts in
the respective Wings from time to time, : ' i

3: The future vacancics in promotion quota in each of the two,
' wings will be filled by promotion from among the respective
State Civil Serxvice officers, -

. . - 1

4., The five promotion vacancies due to the Meghalaya Wing,amd!
currently utilised by the Govt,of Assam will be released by .
that Govt. at the rate of one per year, beginning from 1985.

5. If any promoted officer, as mutually agreed to between the |
two Goverrments,is to be transferred from Assam to Meghalaya
during 1985-1989, such officer will be adjusted against the
five promotion vacancies to be released in favour of Mcghalaya.

6, If any officer promoted to the IAS from AC,S,0r from M.C.S.,
is transferred from Meghalaya to Assam or from Assam to
Mcghalaya,then Meghalaya or Assam, will take in exchange andother.

L= promoted officer from the other State or as mutually agreed to,’

7.. In coursc of next five ycars,commencing from 1985 if any'none
State Civil Scrvice officer of the Govt,of Meghalaya is appols
/against inted to IAS in the Mcghalaya Whng, the same would be aﬂjuSted/
the five promotion posts to be released in favour of Meghalaya
Wing from 1985 onwards, ' b
2. In view of the above,I am dircected to convey the approval’
of the Govt.of India,under sub-clause (ii)of Clause (g)of Rule 2 of
the IAS (Recruitment)Rules,1954,read with sub-clause (2)of. Clausc (j)
of sub~regulation (1)of Regulation 2 of the IAS (Appointment by i
Promotion)Regulations, 1955 to the Mcghalaya State Civil Service
as a "State Civil Service" for the purposes of recruitment to the
Indian Administrative Service, : }
Yours faithfully,
Asﬂ/_‘_‘
( BABU JACOB)
Director.

»
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" "04FICE OF THE INFECT( GENERAL OF P.OLICE sMEGHALAYA$SHILLQNG. -
4 .
‘ %L-’-t.er'No. M/XXVI-9/65 Shillong,the (2 . February 1986,
From
Shl'i -Q.o Prﬂsad, IOPU!QO . .
Assistant Inspector General of bo11ce (AMon),
“eghalaya, Shillong.
To , .

The frecial Secretary to the Govt.of Meghalaya,
llome (Police) Departcent,Shillong.

Subject:- M.P.S. AS FFEDER CERVICE FGi I.P.S.

, ‘,AS difecfé'c:i, Ian to ~:~*."tat.e #hat as at 'préseht, bniy
AuP.S, 1t rocornised a.«"feeder servica for the purposes of I.P.S.:
(Anpointment by promction). Regulation 195’5,‘//'I‘ter creat ion of the
Ttate of Meghal'aya)-- Cove rnment have creeted M.P.S, with effect from
the year 1976, The first batch of gfficers recruited under M.P.C,
have alregdy c,on;pletéd more than 3 yea:': of service in the cadre.,
@nd hence many of them way be eligible for inclurion in the Select
List for I.F.S. However, this shall obviously require M.P.S. to be
recogniced as feeder gervice at par with A.P.S. for the purpoues
of above mentioned Regulcticr. Here, it may be pSinted out that as
at present we do not have any $.P.S. Officers from eghalaya on the
Select List. Tne vacancy caused due to retix"ement of Shi*i JeCo
Mawrch, 1s also likely to be utilised by A~sam Wing of the joint
cadre for ~f¢'4ﬂ-’*.,’ up the quota of S.P.S. Officers, unless steps are
immediately taken Lo p=t M.P.S. recogniged for the above purpose.'

In the circumstances, it 1s requested that imnediate
steps may be taken to move Coverrment of India for fetting h;i.x?.S.

recognised as feeder service. P ke

. Yours faithfully,

<~

Afsictant Inzrector Cenerul of Pclice (Admn),

e ‘eghalaya, Shillong.
K'. (: éﬁ' « :

: ) 1 g .
. R ‘
( Copy to file ¥o. PVY/X10-5/ct 76 -« M.P.S., hules for record ).
o
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.» ANNI;XURE E{/JLS’

m;

OFFICE OF ’IhE DIBEL’IOR GENL;BHL oF POLIbeXEGHAI.AHI
BhHI1l LONG ~

’ 000 ) - : /[/_____________
NO. T1:/%371-9/77/68, - Dated Shillong,the & “June,1986.

Fromi- ¥ X

- shri H,8 .Chittaranjan IS, . . e
Ins ec tor General of Police (Adm.)l

Me alafa,uhillon _ ‘ r—

Tz . o
The becretary,, '

Home (Police) Depaltment
Govt. of “egnalaya,ohillong.

o AD ﬂhED_J{ meV 3 OR

Subject:~ H.P,S

-

Referencei - Thio of fice 1ettev No FM,/XXVI 9/65
datcd 6th February,198 —

Sir

’. . ‘ - .‘.1' N . .
I am directed to invite ‘your kind .
attention to the above cited reference and to
request that imcediate steps may be taken to

move Government of India for gettingM.P.S,
recognised as Feeder Service to the i.P.S It
may be mentioned that as many as-5(five) M.P.S,
Officers have completed 8(eight) years of service
and it is time that some of them atleast get into
- the Selection List for the I. P.S.

- bBarly action may kmdly be - taken
up in the matter., 2 ; .

> Yours faithfully, %L

( H.3 ug?t’a\rjg uﬁé/l

Inspector Geperai of Police,(Admn.),
Meghalaya Shillong.

!
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Fr‘om' - ‘Shrl B.Nongﬂ\,'nrlh f « S s fgea sy

‘Deputy Secrotaqr to ‘the (‘m't.of lbgh(ﬂ.caa. '

Focdp
o . ¢«f A

To. . . {,Lélhe Dlredtor General & In'zpector (‘.eneral of Folice,

lieghaleya S I:u_llong.

Recognltlon of leghaleya I‘olzoe Serv1co es a feeder

Subject
, - service for promotiwn to. the IIS.n N

v B

81r ) o Lo g r“,.-. i B

J
I am dlrected to send 1~erew1th ~a.Note ;on.Recognition

of MIS a3 4 feoder service for rrorrotmn to tho 7IIS and to- request thet
R (Ac.q- ¥ o 'r“ ' K

youx‘ views on portlon m:r}red 'X' t}\ereof rmy pleo.:e be fu‘rxuched to
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, Rnoo,mltion of lbghﬂ ny® Folice oorvico 23 g {eedar
,5 sorvice for: promotmn to thn IFS. .. ' - s ’ ’
R s L R I R R T & o -.«.»;";;',‘;‘f, b‘,", L N «4
L E e Joint' TFS chdre! ofirfssan-1oghal aya;: therox axe ¢
27 Dromotlon posts agumqt which State IbllceiSer\nce Officers are prcmoted
uJ’l(lel the II‘S?Appomument by Fromotlon) Rf*gulatlons,;ﬂ%s. -According to the

cldre strength ‘out of those 27 posbs ,21 ‘posts. are. meant for .Assan Wing and

\ S, N

6 poms for }bghalaya wing. Hwever'}uptilﬂ now:-allithe 127, posts are.fillod:
up by qrombtlon of “A3sam- Tolide Servme %0f ficers,wr b also,appears.that all .. ..
thosoe promctwn poq’cs are filled up s prosent‘)l e. utilised ty.;the, Govt.

of Asgamiand only, one promol,ed qffmor f1omJAq<3qm Pollce Service v1z., Shri

T 3 R M RN AR iy e L

- \
B-. A.Khongmﬁn, Irs SPS,,ls serving, wador(ﬁg}zal_ﬂrf«,}glwaq\:;%r}g'w'{;}:ehg‘t’)oy‘eppc‘)szxtlm

ig due to non- rocovnltlon "of the® ‘Mbglialay®’:Tolice. Service as a feedor gorviee

HEt U l"er“t\ Y] .!E;:, Yes  iH1e S 45;"‘1;1”3& ;j C.
EoX) e r 7 . &
for promoLlcrn Yo the- II‘S., ' b ,r_w"};.bn?:#?cbq ?u;fwfb . B ;} anaty » dpes EE

G e Pees b o Vehd P fEEY O b im0
Smce the cons'cltutlon of ¢ theihbghalaya Police Service in 197

thls S‘bate Govt hacve 't aken' up ‘the' questlon*ofxrecognltlon of -the Mpghalaya |

Folice Sorvice w:.’ch the 'Jointi Codro™iuthority! from'timevto time, but the questlon
could not te settfled uptil nov. The,Joint Calre,Authority,in 1ts meeting held
“on '18.5.85 observed that ,since tho recognition of the MCS is Be&at tho ginal -

’Ylw[-l H(.‘,-;" N 'lJ, 4 L,

9t ape’ awaltmp apprwal of the Gozt.of Indla it is I‘elt that them Would not

Craey) ok ) S i .

be Yy dlfflculty to,recognice the othor saorvices like Mu .S. or M. P.S. as

QBT Jad s YIb ey L e Lo b
i

feoder service to theirespective.- AL JIndia Slervxl‘ge T'h? Govt.of Meghalaya, . ,
howaver, will prepare:a. worldng papor for"both tbe semééé for dlscussnonf i R

0

The Covt.of Y)agholz\yn Tocruited 1tsx flrst Batch 6F officers in
“the M.P.S. in 1975 and aa such by Yo tho'ae"ofl‘flcerfs are ellglb]B for cons:Ldera- - ‘
tion for promotion to the I.P.S. However, the M.P.S has not yef teen recogmsed '
as {eeder service for promotion to the ITS, it is not possible to take up then‘
cases for promo{,mn to the ‘IFS and"so’longithe- Asganm Tolice; Service offlcers.

v

are enJoy,mg "tho ‘ghare of promotion'vacancies meant fory Iieghalaya wmg also.
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Since all the' promotion vacancies e ant rfol;v Assam wing and leghalaya
w.ng are filled up it is also not possible for Assam Govt.:to transfer the
ghare of promoum vacancies to Mpghalaya Wwing at a:time even if the Mpghalaya

"Police Service is ‘racognised as f{eoder- service to.the IPS immediately. "In view

e Do ¢ (S

of the po*ntlon Gyplnfﬂé({&bove and to fac:lltat,a the rgzcogjtlon of the Mg }alaya

lAgQr v = 12 exloleege. (v /s ¢ foril AN
Folice Service as a feeder gervice for promotion to thé Hoint IFS (k.5 (flva)

promot,lotn vacencies now utilised by tho Covt.of Assm, it is proposed as below

for- COD'SldOI"ltlon of the Govt,of Agsam,. ., o Dt L

e [

o

T The prmnotlm quobu of the Joint TIS cadre may be - apportloned
botween Assam and Mag halwa in proportlon ‘to the ‘senior du’cy posts in the res.

'fqé_. “““

pective wings (1 8.senior posts undor t{ce Govt, a,nd Central Depubqt,lon
RAA \ 5.7

oL

Reserve ) from timo to time,

R R 4

PRSI AT S ,';'5‘;,: 'Y H, ;.4,;:& g

-

"2, TFuture vacancies in'the promoticn. quota in.each. of the two winge ‘
may be ‘illed up by promotlcn from anong . the. reapectlve S‘ca‘ce Pollca Ser‘uce

(RN

ofihcers Do T e Tl S SR e émcﬁf"rm Al l

3 P]VG -(5) promotlon vacancws ‘due to Magheloya wing -and. currontly

TTTTTT——
,utlllsed by the Govt. of Agsgm ma\y Yo' released by t&he Govt.of - ésscm ?t‘ t133 rate

T L N e N AV R I8 Dl 3 “"

of one vacancy per year/ till such time that ‘the flve ‘vacancies ‘are I\J.Lly récouped
by lBghalaye wing, from tho venr of recognltlon of the MPS ‘and subject to the

contlition that the vacancy caused under Ageam wing egaingtcthe- promotim quota
should te more than ‘ons i.e. if only one .vacancy is caused Jiria- particular year

the Assam’ ijvt. need not transfer the: orily vacancy.to Pbghalaya in that parbl..

culer your. L AT tersnl T

"{‘ (\‘# i LH’ e 7

e RO n R SN ' ;
A PRSI £ VRNINE 12 TSR T CRI SRS W I "’

1L Y

/J,'." I zm) promo’ced offlcer, as mubually agreed -to. between the 'oow Goyhs.
is to be transferred’ from Assam to Yeghalaya tefore the. comple.tlon of transfer
of five promovion v.qgan01es envigagzd atove, such offlcer will be adjusted
against the five pxjomotion_vacancies to be released in favour of lbghalaya by

4
EEUNE SRR

AsBam.

5, If any officer promoted to the 1S either from AFS or from MIS is .
transforered from Assam to Mbghalaya or from leghalaya to Assam, then the State
from vhere the officer is transferred-will take in exchange anothsr promoted '

officer from the other State or as mubtanlly sgreed-to,
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’;“f“ICE OF THE DIRECTOR GLENERAL & IHSPLCTOR CENERAL OF POIICE: 34( !
4 iq‘ . MEGHALAXA.SHIIJDNG. [
e R : | .|
IStter bo IM/XXVI 3/79/Vol, III/BM Dated Shillong, theAVSépt '87._ !
:Pmmi ++  Bhri W.R, Mu%miwg HS ' i
C _ Asstt, Inspector General of Police(Admn), ..
. ' : _ Mfghalaya Shillong. ' '
! . . B L
i e The DcPuLy Sedretary

P - : s the Governm: ntcﬂTMeghala a
. o (relice) Departent, smliong.

Subject. . s~ Rucognition of Meghalaya Pdlice Service as . a
s fceder service for promotion to the IPS..' :

| Refcrence 1 Govt. letter No. HPL 76/77/1#1, dt 27 s .87
PO S : ’ oo . . Ky Y ’. i

B : with reference to above I am directed to 1nfbrm
f . you Lhdt the Director General of Pblice agrees with all the points
: in the portion marked 'X' cxzcept a 1ittle change at point No. 3
which should be inCOrpoxated as follows :- : o

3. 95 (five) promotibn vaéanéies‘due to Meghélaya Wing
- and éurrcntly utilised by the Govi, of Assam may be
released by the.Govt, of ASsam at the rate of one -
 vacanCy per year or more than one as may be agreed
| to by the Joint Cadre Authority till.such time that .
- ' | - the five vacancies are fully recouped by Meghalaya
' ‘ Wing from the year of recognition of the MPS and
subject to the condition that the vacancy caused gnder
Assam Wing ‘against the promoticn quota should be mors
~ than one, i.e, if only one vacancy is caused in a.
Jparticular year the Assam Govt, need not transter the
- only vacancy to Meghalaya in'that particglaf yéaf.

T

Yours faithfully,

L-—-/)

Aqstt InSpector General//;)Police(Admn),
//Meghalaya Shillong. |
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EITHACT OF MIOUTE OF THE MEET NG CF THE JOJM‘ CADRE AJT]lCRSU.‘Y HELD.
g@ 485 IN THE CFFICE mm CF_THE CﬂIbF GwI‘IBY AI S}LILLQJG.

M mbers present* o

10 . Shl‘i _A‘P‘,u&rwm L&Soi Glief &Crgtary’ Agsan‘” . ' . S

2. Shri V, Rma}alsbnan L&S., Chief Secretary, Meéhalewa.._ .

3¢ - ‘ "'.‘i,l;. ‘
12. Recognition of MPS as a Feeder Service to IPSa e . ;',

Joint Cedre mtharity approved the prOposal of racognitim .
)

of Meghalsaya Police Service as Feeder Serv:Lce for appomtmerrt to= the IPs :
Yy prcmotlon. '

. l..,:‘

S/~ AFe WARMEN, - - Sd/- Vi RMAKRISINAN, R
Chief Secretary, Assem. o Chief Sec,retary, Heghalaya.;
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AN O3
No.HPL.160/89/6 . ((\ D2 ted ﬂf\ﬂ(\ﬁj\lm 1<tb%\;u13, 1089 — b 5 B

- \ . :
' .y . }
From: O Chri H.P.Oflyn, - ¥
! o Under Cececret: wry to-the (?o"} 5// M‘e{if/ ¥ya. ’
To e Director Cencral & In" ptor=annr~l of rolice,
b‘egﬂm]:;ya,uhiJIOng. X;Y

Subject: Selection Com*itL/ee leeting \for selection of

Ttate I'olice Service Offire fege promotion to ;
frmeTeTr s s s e —e—th e~Ind iﬂn-f?ol'ice—uer_‘.ri‘ce ¢ ‘
I am dlreﬂbed to forward herewi h a c0p§ of D.O, 1etter _ f

No.P.4/3/89~AIS dated 12.5.,1989 alongwith ite enclosure# fran the

Secretory, Unlion Puklic Service Commireion and to rpquest you to P '

furnirh the information in rv";mr‘t. of the -'1-"-7 U”l'\ Lo of 1975

N '
. . : !

batch as per guidelines laid down by the Union Fublic -er\'if*e

- Commis::ion to this Depdl tment immeﬂlﬁtely

.»u B

The Joint Cadre Authority has approved the M.F.S

. -

as a feeder cervice for pro'notion to the I F.S5, As <'uch ‘we may

- ... e e i —— s+ = mem—

fumish the particulars OEF the above menti oned MBS Officers to

the Union Public Service Commission panding approval of the -
/ﬁ\

kY -
\ GOVernment of India. R
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o y ‘ N Under ~ecret.r‘) Lo the Govt of Meghal aya, . ‘e
: ' (QN\ Home, Department 3
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o my erl&u m@ the inoephion of tho Mate of MWehalayn in ‘!972, ,tho Ebnxp
- Covernman vas a8 R0 gonsiitute. $hs o State Folice Sorvice dn- 1 'r:b.l
_ﬁ}l{mA ibe Otate bmre besa uﬁﬂiﬁﬁi‘? the servicos of tho And e Fblibd 83!'7100
il cmgm foz the purrose ‘of edalniitration of L wxd ordog zn the Bickel ihc
O ataby rmOa Soxvice kooun &6 ‘Shoghal ara Foldoo Sa'rvioe' ww cmct!mﬁoa io tho
= ;Lrwcr p@rt 0% 1975 when 2ho Lixvd bokch of offioars Vas. rocmited mw uxio
xm trough tha State Mabldo Sorvice Cxredesions Mmitmmb to mmm

- badolion of $bs Mghsloya Tolice Sorvice have ’ohmm' bomh m ﬁ'm ti;ne '
WQ‘LI 3&; ' ‘..-'.: “," ':g_.'

Fhe Reto Overment dn the later pm of 1'}0! int‘i.octed t!w :
reopaeal 'br“mg‘l the Soint Cuire Attbhority for the rocognitisn of. tho lo(}mlm

.....

Folioe Sorvice ag a E’mde@ barvice for gopointroerdt Ry proootion ' thv ‘xlinn
Folica Sorviesy The ©oga mm‘ havinpg boen duly proceseed o amu' proper
emrinabion wan ﬁnally apmm X% in the mesting of tho Joimt Cadro Axtharﬁu

¥nish res on 29, 1,.?989 The Gvermaent of Asgea bave also nmodtdtho snm K
propoaaly LT

Accarddng to t.be Idian Rolios mioe(l?‘bntion of camo stmxgch)
Logth nondmend Nogiletions, 1969, the poots 4o be mled\rp by Mim i

roopecd of tho Joint LP.3 Codve of mm-%gholm %o the LP..; Bg. pcr 80ha<hlo
2% oot 43 34. whioh 18 in the ratio 25 5 8 for Am"m and }bghnlq;n

t,(.

The uﬂ{bnnmrtionorl cbmmtm ralat ing ho the ocoe im' rcmmitioa
of tho Vaghd aya Iolics Sexrvice as Faadar Servics for n;plointnmb to: t’\o lrlbnn
Tolico Servios Uy prowotion as provided undoer the LP. S(fppo intrert Wy o

zfc,)’x:*m)nouhrtmsﬂ”% and LP, S(Ib-crmitnmt) Mw,g%t, na m«rod m - -

wnclosod hoxmedsh, S R ,
: S gy ”

' e
To Jites of the Joint Cmre mmity, kanrmrbg mlrv

2; Caditiono agrood to by toth the Covmmrz of mom and
the Gwrnnatt of loghalaya, - . \\‘,Lr,

3. Yoghalayn Tulice Sarvics Mm,T’]fZé,f:’
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NO.HPL.160/89/16, Datod bhl_l.Lono, the 6th September, 1989, ?7
Fram S Shri H.F. ijyn
Uider oecraLary to tho C»ov{. of Mog)m.Ltwa.
To - \throctor Ceneral & JilSpector General of Pollce,
: Moghaleya, Shillong, S
fabject :~ - Selection Committce Meeting for selection of Stato
Police Service Officers for promoticn to thoe IIS.
Reforence :~  Lotter No,HFL.160/69/6-dated 15.7.69, .

In inviting a reference to the letter citod above,
I am directed to requost that the information calied‘i‘or in it may
please be furnished to this Departmemt jxmeéiatm as-the .Covt,of Mdia
has {ixed a time-gchedule that the information in this.regard should.

reach the UPSC latest by beptcmber 1989. The Covt. cf Assam have already

sent their proposal concerning the A F b Offlcera to the U l'.b Ly
S . -';.
' C ; .
LN ' ‘. ~
Yours faithfully, . :
N
)} ( ( /‘S
Under becretory to the Govt.of bbghal.aya,
g e (Polloe) Depart;merrt;
: A
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_ : Confidential.
f/¥ o omca OF T Hi mnacrm ' GENERAL &72N3PECTCR {GENERAL OF: POLICH! »
yos AT mKNMA%M&ﬂLuMGwJ ﬁ;n.uj&. @
‘ - S TRt ' SREELINS LT CE ers wrB P g b s 1—‘
Y Letter No FM/XXVI 9/124,‘h Dated Shillong, tho 12730pt0mber»'99-
. From AN T Shri-Prem Singh, TIPS, A el e
o . e« - Asstt. .Inspector Gcnaral of Police (A),
. . Koghalaya, Shillong., i
K o e "‘\}-,". i ceyt et ;' X ,,\__(“,vflb*;;‘,q
o iTe - o I~ . VR . A *f
ShriHP Oflyn, Ty R 3 A
Under ‘Secratary-to*the Govt.‘of Moghalaya.
. - Home. (Polica) Department, Shillong.
G sl R R ’1"tﬂv. S gtel o .
R R PRI PG et . *
Subject ' = 1~ Selection Committee Meetin? for soloction
cogd Tty s o f8er-c. -0f State:Police Service Officers for promo-
¢ ' . tion to .the Indian’ Fblico Service. !¢
, . Loy g p \ ‘Y‘ . cate " (Y] . v
Refecxence. tm o Govt. letter NO HPL 160/89/6 dt. 15 7. 83\//
) ‘ Ll : "'.'@ ’ rets 1o X
Sir, - . . V;,gt;~ : ‘ufﬁﬂﬁ'iv’(fx SRR 1
\: - ; . ,: . Zf. ‘,rﬁ‘.;,ﬂif‘ ."."' 'Ji‘f hoe e «{g .‘ ) .
~With reference to tho above letter, I am
directed to state that only 2 (t wo ) directly recruited Meghalaya
Police Service Officers of the 1973 batch are eligible for inclu-
sion in the Select List for promotion to the Indlan Police Service,
namely (1) Shri M.S. Syiam, MPS,’ and (2)° Shri: S G.: Momin MPS.
T Ihe required infogmation/documents as per
Annexure 'A' are furnished as-follows:i=:¥ = ""-
i ured1) . (a),Shri M.S. Syiem, MPS,
¢ : . (b) Shri S.G. Momin, MPS.

f ' (2) "A.C.R's of the above named officers available °
AT ‘this o{fice are enclosed herewith., A.C.R's for the following
periods “in respect of Shri Syiem could not be furriished as the
same are yet to b initiated. The Reporting Offlcers haya,been
roguested to initiate and submit the same’early. _Same w 11 be
suFmitted to Govt. as soon as thay are received.

% Namg of Officer ¢ ~° Paryiod:

y 1) Shri M.S.Syiem, MPS. - (1) 3.1.87 = 23.7.87,~//1
b | (2) 23.7.87 = 1.11.87¢v”

N (3) The number of Senior Duty Posts borne on the
}1ndian Police Servics Cadre (Meghalaya Wing) of the Joint Cadre
of. Assam and Meghalaya is 17.

eeens2/=



ARV, o ey . . ... i P,

"i,:-."‘;"

3kt '{ ""‘.H'{; 0‘ 4 gd

. l
: N | ! ‘
GG By Nx» Try o S
-~ DG P ST TR
o , -1 2 . "o

~ (4)7-The number of exieting vaoanciu 1n the promo-‘Jl

Lion quota of”’ ’the Indian Policc Sexvice (Meghalaya Ning) of the
Joint Cadre of Assam & Moghalaya upto 30th November, 1990 is 8

which is the total numberof poststo be ‘filled by promotion and
whicn are now belng: utilised by :the, Assam fing of the Cadre due
to non-rscognition of the Meghalaya Police Service as a feeder

sexrvice. Apart from theoé 8 posts there are rmo other anticipated
vacancies for the period in, question. A separate note on this 1is
snclosed herewith at Appendix A‘

|A..._';\"; .'v\ 11',;' P N M )'_.'."\\ L
(5)¢ (a) Shri M.S Syiem, MPS. 0 ot bolong to the
' (b} Shri S. G Ibmin, MPS. Sche#duled Tribe'.
L VA - forar ool
f;certified that "thedr 1ntegrity has\qd,buen‘

L J-' “vr'&-? .

unostioned.

‘-'"Té" be' 'furnished‘by"‘Govt.""
(8) Nil,

(9) Not applicable. e o

',_‘This cor;cerns Home (Polico) Depaftmem

BRI 1-»»,: ),».,si.[ ﬂ,}‘x" .,fg.u"j.-'::?‘.‘&::"
; .

"

Lol

1Al RNY }-{“ , ‘.,; T
. o Yours faithfully,_ JH ,
R i i3ﬁ£ {Q’ S e

OO e e TR G ety il g gt fi,dui ( o - A

sdoeF U ptidyd s AgsttliInspector Generalsof policei(A),

L1 }s’ﬁghalaya, Shillong, o _
V;‘/ s goonaoof“. A':jﬂn .:".-
-»."zw/?/; L3kl el 0d 53¢ P eEes 0w
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Subject’ 1= Trransfer of promotion quota from Assam
' to h%ghalaya. . :

> f P
SLe e : A E
Y0y e, T
AN * '

NN

In reply to Govt., letter No,HPL, 76/77/141.

Loatn

datsd 27.8.87, it was suggestnd to Govt. vide this offico letter .
No, FM/XXVI-3/79/Vol.111/84,° ‘dated 18.9.87 (copy enclosed for

K R R AN . *
ready reference) as f0110ws $~ '
Yy ) ) . Yy 4:&pb 5 7‘_n5$',ubfl(,
[EEEE ’ *’;'-' "& ! f (v e 3 ’ A

5 promotion_vacancies ( now 8 ) due to the
Meghalaya Wing and curréntly being utiliaed by Assam Government

may be releassd by the Government of Assam at tha rate of 1
vacancy per year or more than l vacancy as my ba agreed to by
Joint Cadre Authority till such time as all VucanCiOS are recouped

.

by Meghalaya MWing.
In view of this, it is suggested tJut th°

Gowernmant of Assam be moved for releasing 2 promotion vacancios

o
f.e., one for the year 1988 - 89 and one for 1989 - 90.
a v;‘ v.»,"
* e Los b.: I [
v Tk " G
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e
' Yhe  um L e
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COVERMMENT OF MEGIALAYA
B0 (POLICE) DEPARTMENT

@@QO’S’@

RO HPL.76/77/ 243, Dated Shillong, the 318t October, 1989, o '
From e S Hop.Oflyn, -
Under Secretm‘y to tha Govt of mglnloyn
To ‘- The Joirrb Secretal.’)"(l’olicv;’é), -
" Govermment of Jndia,

Ministry of Bone Affairs, L mmelll
MW Delhd - 110001, -~ Ll o

Raoo@ni‘cmn of the Haaglmlaya Iblice Sorvice a3 a Fooder

Snrvics for appoim.mo*rt to tho IP3 b;,r promotion-
proposal for, '

Referonce - Ministry'ts ¥ T }‘Bsaagn No 1 11013/10/?9—1}“3 Ida’ced 25.10.89,
Si,r, : o ' '

Iin inviting & ref\arance to thq Hinmbry's W.T, Pbaaage _
cited above, I am directed to furnish hereuith a oony of the prOposaJ. aont
undar letter No.HPL. 76/77/2;6 dated 9.8.69 a.longvith ito }enc.locureu for

favour of obtaining: Ministrj 8 approval on tha propocal.

A"
U \/(C*

T,

ARG

Under Secrretary to the Govt,of }bg}n'Loya,
S Home (Polico) Depa.rtmont

coeace

—
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Ho. 1-LI013/10/89-1FS=1 = “wéhp e,
Govetnment of India/nhard§ Sarvkar '
Ministry of lloine AEfoirs/Grih Mantralaya cr
& 23rd Feb,, 90

Nevy Delhi~1Lﬁucﬁ;‘tL
. . \)\ '\l—' o A . v
’tlll_. ;\o .\,_: ‘.l-\iA'

Government of Meghalaya,

A

L//f;:/;;ie[ Secretory, o " . QxJ:“)) |

llome (Police) Department, . ‘5 j ' " Y\/:;
shillong . I S

Subject : Racognition of -the 13.P.S, as a Feeder
Sefvice for appoiatment to . IPS by
promotion - Proposal for. :

Sir,. S SR

I am(gz;ected to refer to yout letter
No. HIPLY76§77 /243 dated 3]st Ociober, 1982 on ile
subject mentioned above and to say thut the feeder
service for Indien Folice Seivice As defined in
the sub-rule 2(5) (i1) ofil.PgS.(Appointment,by
Promotion) Regulotions, 1955 % (he principol
selvice of the State. In case M, P,S, fulfils
these conditions; it sutoemotically become the
feeder service. However. it is not clear under
what rule such, a recogni' ion hds been sought for,

Yours feithfuljy, 4"

( Tféféﬁ&ﬂ

-

,,/ |
Dily )

-

JHOER SEC STARY TU TYE GUVT., Ol LMD Lh,

‘. -
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- GOVIIMEID JF iBCHALAY A é V A NanExvrRE-O!
2 oA . Hovgn (oL T0R) DETATHENT : , §
N® ,mm S ) . ] . Q& ) B
IIOFLI‘TC/U‘IU‘I o : il
No . IlFL.70/77/2/8 - T exercise of the povers conferred undor r;ul;cl.:ms_e (3i) of 1

clawse (z) of Rule 2 of the I.P.S(Recruitient ) Rules, 354, Fsad vith sub-ciase (ii)

of clause (j) of sub-repulation’ (1) of Regn.L'La'xtidﬁ 2 of the I.p. S(Apl'o‘ml;nerrl‘, Uy

Ironmot ion) Negul.ations, 1955, the CGhvernor of i ylnaLd,/a is pleased to. recognise tho
‘ T

to the Mdian Police Serv: ce with the 1oLlow1.ng terms’and conditiors:
' ' e ﬁratmii”’

"4;,,,

n‘ <]

iMegholaya Pylice S”erCe” s o UStube:s Fol'icé' Servlce” {or the ,purpose ‘of Yesruitoat

: s L ~‘ Jezp)tQ: . by
RN \) n!'? (J (! TJ“.“ )tt'\lﬂ“ ‘1§~

1. That the ])IOert ion quota oi‘ the Joint i+ IPS: (‘adre "shall ., be- apportloned bsbweOn

e B I

;
Aszim and Meyhaladra in proporblon i,o the Smuor Ctuty posts in tho respestive Vings

(1 c. Senior posbs under the SL&tn i overrunelrt and Oentral Gow_/‘ernmerrt Duyutatlon ‘
Regerve) from 'L:Ll‘l,e £6 time.: ‘?’F"‘,} ,'"*.,”3 & ‘f‘ o aym:.p:;; ::: d'::ilub- Gy ') ~‘-§v“
- coa T e \”' "i Ao b ﬁ{fi;‘"”*f}h‘;}.i”v E | (3;, ; l{ o ‘
2. Puture vacancies 111‘ 'l‘:h'e prom,ot 1011 q\ib*'cigﬁn.g {elec(})lfoffbheit»go ’\(;Ji.;l‘g;"v‘oll'\LL bo! fll_led
up ty pI‘OH)r)*L_Lon from f;Jnong tho res ,});&LJVO(SLL,(’LO’rm I%QJS(;;"VJ,(.)‘e Of’J'le‘ 3. vt
- S A8 VSR . S
, : o o ;;,m 3«1 daf'mﬂmvm) Qf‘:x zdrﬂ Lr';( SR :' ' o
3. 7(scven) promot ion. \/QCONCJ.OO due t';oﬁ daghal .\y‘aéwm‘” mf& ‘é{trrently ut 1. 1z<.d '1 :y
Covurnment of Asgam ”lull bo released Ly the (o’Vcrlulcllt of Asazun ut the ruto o

3 L (“.n\

of oile vacancy per yenr bngmnmg 1‘1*01.1r=199\q Uti11 7 such time that the oevml

vacaicies are ﬁu.ly Tecouped by Meghalaya Wing, with ]_.nnedla'te of{'act subjach 1‘

e

to the condition that the vmancy caused under “ASsam \ Wn_n'r agamsb promoy o'n

. . W ,:

quota should be more than one. P ,L'*'I‘”“*{) odni ~ T
b el S

gl {.\ ¥ C

T I oy _
B U RNE L o iy
RIIPERER : Al - Jﬂk““\‘ \

Lo T any fm.‘omoted officer, as tualJ.Y agre 'd to be bveen tho two Gove Iy lml’ts e
to be Ll&msferrcd from Assam to Feghalaya N\iorc the « ,Ol'ml(,"blon of 7(:1~Vcn\

pronotion vacancies envisaged aLovc, such officer will be adjustud agaiaat! tho
7(seven) promotion vacancms o bn ‘released in favour of Meghalaya by Assws,
L I . |
. L - s
5. I many officer 131“011otcd Yo Li:c 1.P.S eithc,r‘i'roﬁ‘;\.P.'S or M.I'.3 is transforrod
from Assam to Ixe{)nalaya or -from l\,ghalaya to Ao son, then the State from wlu,lo
the officer is transferred will take in cxchange ;noth,er promoted officer ! {ron

the other State or as mutually agrocd to..

Ao L T80 corn nanely (1) Wi aiowsarila and (2 ) 4..1). K. Qrolzabarty aro ‘
absorvad In the H.FP.S wibh offect from €. 2 ’)’W.

N . v R ‘ _ ‘i

“ iy

L NS T ) '_ ‘li

JLH FHIRA™ i

opOC_qu Soorct,;r to the Govb.of 1 ml'wn., o

()}bllco) il .

. Home : epeu’t mot

AR o M*‘
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L CovEumME G ASSAM
- HOME(4) D"I_PM{L‘WIH‘ v

NOLHMA.51/88/30 . Dated Digmr, the 24th Octobar, 1990
Y ows Shri G.C, Qutia,
: Undex Sacrotary to tha Govt.of Ansam.

i

To . The Soorsbary %o the Govbos s rieghalaysi,"' ‘
Home (Police) Department ,Shjllqng;

Sab Salaction Oo'rmlttee meabmg i‘or salecb:.on of SPS officers
' for promotmon to ps. . . Fmee

Tmefs . xoﬁ.r Lebbor NOLIPL. 160/89/56 dt.23.8,50. -
, Sirzi “": - '-.q ‘ ; : o ) “
SN I an directed to refor to yourletter quoted abova, ibd o E f

W

uay thak tho kuncy of Sri PoKar, IPS(SPS) retd, vhich mm cutsed w:d:l;“,l

( .

' effect i‘rom 'i 2o X0 ms\/ be utﬂmod by Ibﬂlmleva Wina. -
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8 : . N . o
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$3/- G.C.Qutds T .o ,

o ~ Under Sscrebery to the Govbiof Assea, ¢ « | :
: I.ome (A) Departmanb ‘ e ,
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Bharat‘Sarkarﬂﬁunc Yedrin

Governmentiofﬁlndia Bnara carty
Ministry ofj}bmeyﬁffa};@Y&f&h}Mantra%gyﬁxtw o
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In exercise, of the powels €O
of rule 9 of the Indian police ,service (Recruitment)
Rules, 1954, read with sub-regulstl

9 of the Indien police Service G&ppointment-by
the President is pleased

pPromotion) Regulations, 1955,
to appoint the following members of Meghslaya police
ice on probetion~s

gervice to the Indian -Police Se'TV ic
hem to the joint'cadre’offAssam—hEghalaya

to allocate Ui
under sub-rule (1) of rule d of thexIndien ird
The appointments will ta

(Cadre) Rules, 1954.
from the date of issue of this Notification.
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No. I-14013/12/91-1PS-I  pated: 51- |
A013/12/91- 18 o Dsted: 9]y 9\
A copy each 1is forwarded to -
L. The Chief becretdry to the' bovt 'of*Meghdlaya,
Shillong w.r,t. their letter:o.~HPL:160/89/129
and 137 dated 26.8.91 and 1. 10.91: (with; two spare. ._. .
copies for onward transmission to the officer: '
concerned ) T R . -
. AR e T
2. The Aocountant beneral Meghaldyo, Shlllong
A s «:u.,:«, S N _}wa i
3. The 5ecretary,~UPoC New, Uelhl o
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NO, 1~ 17/92- IPs, 1
JJvefnmcn o£ Inqla/BHeraL
Ministry Of Hom ui&nllQ/Grlh
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Ao 14 e
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LQST IIEDT ATE
—= o HeDIATE
Sarkar ¢ “73“
1

uantrnlaya,f
SE e k“}b

° . ] a2
‘ ";; Frsonregsy 0 )
nl‘n 15-10- 227 A
: S I f‘,f'é.“ N
To . v v - N 2T
The Chief Socrbtary o
' Uhvernnens O A e
Home (4 Depet,, L aend 110
Plspur, bu}ﬁhq*l o ' u_d,a.aiﬁ et
. s e A - i .
. : AR
ub 1)5(R0”*l’”¢>" i &‘nl‘rltj) =1 1)QB—PrODOSal
for ULLQLm1;~L1~H N 111~r1( v Ll {CnllPS W*h
G ' : [ )\ ta : - .
(OFN L.l("(‘l, M : ¢ ; S e eofe ‘,\\-(};ﬂét k}\fﬂ/tﬁ I
Sir, - _

I am Civecte.
letter No.ﬂl\ 694/8”/”31
subject Citad above ar.; tw,$~
N.C. Pang1n~ wnj Sevoen' yun

by theo State Gavornmwn Tl e
llSt off 1ps Officers ﬁr (55 n

-— -.._~__._.....~._.~...

Date T
No, «Officer(in Wit )
the orider arf L
Lh01r Place—
men in th..

~Selact list)

\?afrnmnnt'
'“2 1n thc .

2 3 :

S/Shri

N.C, Pﬂngang D2-9.co L0 12 ¢ e 7 yoars 1993
P. Deorj 15-13.71 (=120 4 TEACS B onrs 1985
B.u.Gohiln 15-~32.7> 5-12_nn 16 years s ycars  19gs.
ALK Matn ' 1~2«75 H=12-09 11 vears © ycars 1986°
N.M.‘Duttq : 1-2-.75 L1-3-91 15 venps g F7tars 19ge
2.D. Eoswang 1-2.74 1-3-01 15 sars 3 ycars 19gg
3., Rahman 21-9.g. R B Nl 27 vosrs 9 YIArE . 1986
1.L. Dok 19~19.454 Ly ng 25 .y ars 2 oyoarg 1986
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names are arcanged in peragrs
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4. The nccountant

i

1%,
T4

35
35
%

T

. ;'?qjmsp\q§~¢1k‘imVﬂﬁ? .
2, The year of allotmont Of c/shri 6.ii.! Rehman end . H.L.. Deb
bromotee IpS Officers have ih.oon rostrictad - £o''1986in terms
of proviso to rale 3(3)(c) =7 1P8 iequl;tiun‘of'scniority)
Rules, 1988 as Shri P.D. Coswami I1PS(SP5:86)»who was seniro
to these officrrs in th: &:' ot list snd was also appointed
to gwc Indinn Police Sorvice prisrets these offic.rs has baen
assigned 1986 as thae yceor of7allotment in tbg,lpgianﬁnalicqg
Service. U ey e AR
' et p s L nA T i pd Rl I

. The above wcight officers -»oointed 0O IPSaby+promotioniwill
¢ placed bel s the Direct x.cruils of that yiear of ~allotment
in terms of. Rule 4 of the IPS (Regulation of - Seniority)Rulcs,
988. Inter-sce-seniority =minyg them will: be in.order t2 which their

' sah s Tombave, The name of -Shri N.C.

Parging shall hawever, 2ap».nr balov Sz pame Pl Shri ».C. Yein
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No L. 13016/37/92 ~IPS. 1
GUVFLHm“HL of InGin/itharat Sarker
Ministry of ilom2 AL{QJLS/urlh Mantraleya

. to :}'!:‘-’ty - * - . )1(7
7 New Delhi, thevlo/b/ N

=

The Unader Secy to the
Govornmont‘of veghalaya,
Home (I oJLCL)DeptL.,

S ) 1O'?cr,

I o

N miOn O): "Il.)qf‘)l‘it‘;’g 1‘”9*79 Jv"’r‘\a:
Cen of smrloxdty ol pUe@eted o0

. . c. 0 0 o * ) to .
s oot _ e o '
SN . , ! R I ;,.,»} . . L T :
m diractad tu refex to SLLNB @u" Sra otiar nood eE/
¢ ond June, 1990 on tha. iﬁeﬁ ehove snd U
maniority of 5/7h. Ma3, AR ana 838 Eonin, roowmstas
03l bo as Evnlwﬂ& in the gradotden Kist of 203
iadaya Cad™ s b v
) . ‘ , o ‘ j.' Lee [ TRV I E!:.. . ’ o
T The detslls of service lﬂ”“GSPSVL of tha S«a““ Foliss' ClilerTs
annointed to the Indign Polize Service by promotio= -re.as fcllows i~
) i, JF.‘.,‘(' \31 ey
P T T T2 T R S “— A e @A e Aan A et R AM AP o e T I e I T g
¢, Mema of the o .te frea  Late oﬁrgQampl@;Ed . Total Yo
tie, GEfieerlin.  which hele eppoint-" years'of ok Volghtege of
Tha oTGe ding rank ment to  service in }\usé sllot-
o their nct below Falo mand-red intexmo m2n’y.
plgrement that of ay the o of rul2
in the Sc¢l- Dy.S.P.or - rank not 3(2){3i4)
et List). equivalent below that  of fhs s’
' ' Of DV Sele Ip‘;l.-?xﬁ:‘_;".\""
pquivale lations =
) en' : of senigc~
w{{r _;,.x.’?,bk" l I‘j %J
Lonnl rio f«rzﬂjr;RU’-w;»988)
"’—-‘m'v-—-»-w’)-we-.-_..’...“....'....,y‘m....gn"'-.:*n‘"'----._......
-~ : . . ¢ . : -
j: . ”_"‘* I ~_ _ L - ”.3”'-.} r"['/g} RSN (2 115 Ve 6 ' /
G /Shr T T e T T T T T T T

vEﬁ;JQQ sraGa Of

1., M.S. Syiem 3.1.75 2124 TOl0 YR & 51687 .
Z. 3G Momin 22 12,7 216256 2 LD YrEa o SR K5
o e e M em am am et A em e ee e mp @2 :"(7".‘. - e R I o B A -~
3 The gbove mentioned IP3 Cfficers ~nFoint0d to IPS by promo»iOﬁ

are pliacnd below the junior-most Dires lecrult of 1087 year of alley
ment in terms of Rule 4 of the IPS(Regulation of Seniority) Qules 2

r;J*-i

32 _olln/ ameng tnom wmll he in order in which liix names
are arrgnv 1 in paragraph 2 abouve .
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UNDER SECYs TO Tua @wVvTl. OF INDIA

Nos LQL3016/07/99 Ipq.x ©

Copy to ¢

A< The Chie I
ghillong ( with 2 gpare Cop

9 . The Accountant GQn@rél Aéb

Je The Chief Sncretary, Govta

UNDFR

FQT Tniernal dictribubient-..

v o pom ot ape Pr A ot o, S

Copy gach to 3:0. (IP¢.11),
Deallng Handa
10 spare copios.'u

dateds“ \D) 8\ 93

aw'. A

Secretary to tha Govt. of MeghalaYa,

10 v

i, Meghala , Shillongs

of Assam, D
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Authorised Cadre Strength of the Indisn Police Service (As on 1-1-1995)

S:nier Posts

“ No. of officers in position as on

1195
‘Under  Under Toual Depu- “Loave Ressrve, Dirsct Pramo-  Totsl . ‘Direct Promotees Total
the “tha tation Junlor Reserve, Recrult-  tion autho- Recrults
“Sinte ‘Cangrsl Raserve Training Roserva ment quots rised A
Gavt. Gout, quots strength No. in No. in
Junior * Senior
Scals Scale &
asbove
74 30 104 18 22 110 34 144 8 82 33 123
BL L Name of ihe Yagr ‘Drte of Date ol Presant post Date of Pey/ Polica  Remarks
Ho.  Gllicor/Source of of bitth Bsppoint-  held appoint. Special  Medals,
rezeuitmunt |, eguce- silot- mant ment to psy It any
tisnal qualiticctions ‘msnt to IPS the pre-
and Home Sicta, sent post
N -
(1 iz} (3) (4} {5) (8} {7 (8) (8} (10)
~ . 3 ‘. .t
S$/Bii Re.
1. K.P.S.Gilf 1957 29-12-34 4:2.58 oGP Punjab 9-4.84 . PM Ondep. 10
{RR) M.A, Chandigarh PPM Gowt, of
*ViPunjab
‘Extension
In service)
2. "H.S‘Chinrcn‘;an 1861 '6-1-37 13-11.61 DGP, Assam 1-4.94 - IPM.. .
AR} MLA. PPM
3. -'D.N;S.S:ivaz.tuva 1864 26-8-39 30-7.84 ‘DG &1G of Police 1-9.83 7700;- PM .
([} G.A, LU, Maghalaya PPM,
Utter Pragoch
% RDus 1884 1-1-49 8-7.64 ‘Dacg & CDHG, 1-4.94 PM
(RR) 1A Assam )
s, WM. Sagur 1564 24-10-40 19.7-64 Agyr, DG (V&AQ), 26-9:-94 . ML
YRR M.A. Assam
£ .\‘ <
6. "-jgtdnaklu-'-wr 1964 '6-8-41 18-7-64 "Dir. Civil Dafencs 8-7.¢3 - 74G0/-~--'PM -'fp‘mo
;‘m\)'ﬂ.A Mer) R CGHG,'Meghaisys, - teak of
WNegalnnd Shillong ! ADGP.
‘Ex-cadre
7. ‘tf:F!ricf\iROfnn 1964 '10-1-31 3-7-8§ Dir. (S&V) ONCC 11.9.91 - . ~Ondep. to
H{EC/SS8Q) .-A.Sc.. Nazira : Got .
8, 'jO.K.DM 1885 L2t s . . . . © On‘study
HRR) M.A loave w.e.f.
-20-8-'79&
epplied lor
voluntarry
retirament
19, ‘E:fl;r’h:mmohun 1985 20-11-40 26.7.85 . ‘- PM Ondep. to
iRR) i8¢, PPM ¢[o]]
19
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i (2l {2 {41 {5) 6 .- I T (9) (10)
§/Shil ) Rs.

10. P.K.Miss S 11965 . 27-8-41  14-7-65 t. oLy - PM _ Ondep. 10
{RR) B.SclK), B.E. : L o : " GOt w.e.l,
Dip.in Dev. Admn. ‘ 17 14-11.79
{Birmingham} < o ; K o

11. P.C.Sharma 1966  28-6-42 10-8:66 - , . . * Ondep.10
(RR) M.A. e . . : gol

12. P.V.Sumsnt 1967  26.12-45 16.7-87 IGP (Border), " . PM .

{RA} B.Com. : .~ .. Assam o PPM

13. L.Osvid ' 1967  19.3.44 20.7.67 IGP (Operation), . PM .

{RR} M.A. - e . IR YT 1 IR - -
: . . . : et S E ¢

14. G.N.Das 1967 18-4.38 ¢ 16-7-67 “IGP (OSD), . . . .
{RA} M.A. : : S Y L

15. K.Lalchunga 1968 1-1-41 3.7-68 Advisor (S&V)V' 1-7-92 . . PMQG .
{RA) B.Sc.(Hons.} . © - ASEB Asssm.’ :

16. 1.K.Deka ‘yags 8145  4.7.68 . IGP(SB) Assam. - 1112:90 - PM .
(RR] M.A. : o .. "PPM

L o o ] L )

17. S.R.Mehis 1970 4-3-48 ° 5.7-70 ' IGP, BIEO) - 6-7-93 . .

{RR} M.A. ' . Assem . : ;
B . e : S et - i‘\v”,-.

18. 0.N.Dutt 1971 2.12-48  10-7-71 " IGP {TAP), §-12:94 - . PM .
{RR) M.A. . i .. Assam . )

19. G.M.Srivasteva v972  15.7.49 . 16-7-72 Dir (S&V) 1-12.93 - PM On dep. to
{RR) M.A, Oil India Ld.,. . ' . PMG GO

o ' Deradun., .. <@y Dt )

20. L.Sailo 1972 1-3-47 .17-7-72 IGP HORs (CID} 5.11-93 . 6300/ IPM .
AR} RLA. . Maeghslays, °
Mizotsm .+ Shillong. :. e [

21, R.N.Mathur 1873 30-4-48 ~.23-7-73 IGP (CID), Ct1.3.94 - ¢ PM -«
{RR} B.Sc. . Assem - '

22. Sharads Prsead 1973 12950 16:873 - oo . . ..t Ondep.to
{RR) M.Sc. . : o " . GOl

. ) . . \‘ <

23. B.X.Dey 1973 . 17-3-51  12:7-73 IGP (0SD), © §-11-.93 63001 - . *
{RR] B.A.(H) : Moghslsys, ‘ t
Meghalaye Shillong w o a3 .

24, 5.X.08b 1973 1-5.33 - 7.11.78 -IGP (Admn), 4993 - PM .
{SPS) B.A.(Hons.) : o Asssm

. 25. Renjit Biswas 1973 21-11-37 7-11-78 Dir. Fira Servics, 23191 - .
{5PS) B.A. . Assam ¢ :

26. 8.C.Kalits 1973 6.6.40  7-11.78 DIG (S8l 11-12:80 - PM .
{SPS) M.A. Assam’ PPM

27. M.Thengal 1973 1.3.38 4~ 17-11-78 DIG (V&EO),  + . 12:8:94 - PM :

{SPS} B.Sc. e Assam !

28. Sankar Bsrua 1974 ©3-12-51 20-7-74 DIG (Admn.), " 12.9-94 . e .

{RR} B.A, " Assam

29, S.P.Ram 1874 15-3-49 10-11-74 - - - . Ondep.to

{RR) M.Sc. Gol
1’.20 ‘ : !
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n (2) {3} {4) {5} (6) {7} 0 (8) (9) (10}
55t © - R iy
50. K.C.Meddy 1974 5-12.48  21.7.74 T 1PM Ondep. 10 ..
(R} M.Sec. . ES GOt [
31, 8.P.Ra0 1974 10-6:43  14.7.74 _ . oo, Ondep. 10
{RR} M.Sc. ' ) Gol
32, R.M.Salkis 1974 1.4-38  3.4-80  DIG (B), Assam 2391 4rp0y - .
{5PS) M.A, - '
33. M.Mchan Raj - 1875 17.9-48  21.7.75 ‘. - Ondep.to °
{NR1 B.5c, L gany GOl
34, W.R.idsrbaniang 1976 29-8-61 30-7.76  DIG (T:g./AP), 1.68-94 * ** 8700/ PMG Ex-cadre '
(AR} B.A. Meghalays, Shilleng ) B IPM - . . e
teghalaya e !
! .
. - .
3b6. J.R.Sallgram 1975 8-10-50 10-11.75 . ' v PMG On dep. to !
[\ L4
(AR} M.5c. PETIETI Gol .
38. A X.Sa1hy 1875 23-4-53 18-7-76 OIG {TAP/EB), °* 19.7.94 . - * . .
{RR) MLA. Assam ey EFR .
* . - b O -
37. K.Knshan 1978 189-1.565 14.11.76 - . . Ondep.to ,
(AN) 4.S¢.{Hons) . . T GOt
. R e “
38. Sihabrata Kakatl 1976 1-2-65 14-11.76 - - Ve . Ondep.to *
(AR} M.8c. LIS . GOl v
e TS Y !
39, Subash Goswaml 1877 5-12-54 11.11.77 DIG (AP}, 12-7-94 - . r
(RR) M. Sc. Assam e
L. . g 7ot v
40, Anlt Praghen 1877 3-7-51 12-7-77 DIGP (58), ) 15-6.92 5400/- . Ex-Ceadre
(AR} M.Sc. Maghslsys *
Maghslays Shillong . 22 Lt
41, Prem Singh 1977 1-4.55 2-12-78 DIGP (CID) 17-8-92 65250/- . Ex-Cadre
IRR} B.A, Maghalaya, o . TN . s
Himachal Pradash Shillong St LA
g !
47, J.Choudhury 1978 5-5-65 18-11.78 . . : . Ondep.to s
{RR) M. A, . Gol £
43, N.fiamachandran 1978 4-10-52 18-11-78 - . PR | PMQG Ondup.t‘v- ¢
(RA} B.Sc. LT Go! .
B -~ .
44, B.Kzwo 1978 20-9-54 14-11-78 DIGP (WR), 2-6-94 5250/- Ex-Cadre
(AR) MLA, Maghslays, . ) -
Shillong
) . . " " <.
43, AKX Mallick 1879 11-8-57 13-11.79 . - On dep.to *
{RR} #4.Se. GOl
: ’o, g---¢ A
48, D.K.Pathak 1979 1-3-58 13-11-79 DIG (ER), © 29-4.83 - - 4
(RR) MLA. Assam *
47, P.J.P.Hanamsan 1873 8-12-54 13-7-79 DIGP (ER), 3-4.93 5250/- - . .
{RA} B.S¢c. Maghaiaya, ' T
teghalaya Shillong. * '
Y : ;t'v' s
$8, ALK Mahue 1980 29-4-54 15-9-80 . On dep.to
{RR) B.5¢. GO!
oy BYE Y] :
AB. Rapndia Kumar 1980 3-12-55 15-8-80 OIG (SAL, 14.5.93 . -
AR BLA, LL.8, Assam :
21 .
LT

A -
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(1 {2) (3) 14) 151 {6) n 8 .. (9} {10!
SiShri - " Rs.
Co e T Yy -
50. R.C.Taya! 1980 3.12-55 15.9.80° - . : I On dep. o
(RRI M.Sc. A GOt
51. Kalyan Doshmukbya {980  1-3-33  5-10-83 DIG (CID), T 2Mle93 e L PM
{5PS) B.Sc. Assam . o :
52. Tara Pada 1980 28.9.39  21.9-83 . DIG (R Assam C'21.4.93 7. - PM
Chakravarty R . PPM
(SPSI M.A. . . S .
53, Ashlm Kumsr Roy 1980 1-1-46 25-9-84 blGP {CWR]), . 3-5.93 - - .
{SPS} B.A.{(Hons) . Assom A
. . ] ; ‘z'- “E - ‘. :
54. 8.A.Khongmen 1980 1.7.37  24.8-84 DIGP (R&EW) - 0. 71.6-93 5200/ - .
" (SPS] B.A. : " Maegh., Shilong .= . '
Meghalaya B ST
55. S.P.Kar’ 1980 1-1.46 . -25.0.84_ DIGICIO) G . . . '
{SPS) B.A. Assam :
56. Rapv Mehta 1981 25-8-56  11.1.82 SP East Khasi 42000- " - .
{RA) M.A. Hills, Shillong N 400/- M oo
New Dethi , L R :' ' 4 :
7. Gunotam Bhuyan 1981 1153 . 11-1.82 OIC (Securityl, " . .
{RR} M.Sc. Assam e '
58. Ravl Solanki ta81  29.7.56  2-12.81 - T . *  Ondep.to
{RR) MLA. ‘ GOt
59. Bhabadhar Dulta 1981 1-1-33  7-10-85 OIG (WRI, '6-7-94 R S
(SPS} B.A, Assam g B )
0. S.M.A.B.Khandskar 1981 1.1-44  J-11.85  DIG INM, _ 20-6-94 - PM - L
(SP5) B.AL, . Asssin - o,
G1. Khagen Sarmah 1982 1.12-55  3.1.83  Principsl APTC ' .1.)-\-92 . - .
{RAY M.A. Dargaon, Assam -
62. Diiip Kr.Bora 1882 1-9.55 3183 - . .. . - RARERE A . On dep. to.
(RA) M.A. Co Gol
63. Waiisangba Ao 1982 18.6-50 3-1.83 AlG {Trg .} .. -30-6-94 . "t-"
(AR} M.Sc. Assam N «
;.. . "
64. M.N.Kaksli 1982 ° 1.3-45  23-7-86 AIGP {Admn.) 26-7.8% - PM. .
{SPS) B.A. Assam o .
65. B.B.Misra 1983 10-3-55  29-8-83 .- <L On dep. to
(RR) M.A, ~ . GOt
66. Rajendra Kr.Sharma 1983 25-8-55 29.8-83 SP, Wast Gato -, " 8-4.93 3925/ . .
{RR) M.Sc. Hills, Tura | ce 400/
tiew Delhi ' . R .
G7. Jatin Mipon 1983 1.8-52 15.12.83 SRP Pandu, '6.9-93 -
(AR} Assam
68, X.N.Sarma Baruch 14983 1.3-36 29.12-88 SP cum FSA‘, : ! :"1-9-94 PM -
(SP5) tvi.Com. Assany ) R
63, S.N.Mazindor 1983 1.3-37 7.8-89  Comdt.3rd APTF Bn., 17.9.92 PM .
Baruan Assam '
1SPS)T M.AL
22 o
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ASSAM & MEGHALAYA' -+

) 12} (3 (4) (5) 16) (it {8 o o) -
SiShii Rs.
70. A K.Dos 1983 1:3-44  6-12-89  Comdt. PTC Dergaon, ,. 22-7-91 % . '
(SPS) B.A. Assam i
71 K.K.Hath 1983 - - 1-11-43  6.12.83 SP (Border), A 217.940 . .
{SPS) B.A.{Hons.} Assam .- !
72. B.K.Borpujari 1983 1-3 44 6-12:89 Comdlt. 1st AP Ba, , 6:11.9% . .
ISPS} B.A. Assam N
73.° P.C.Yein 1983 1.3:-41 7-12-89 Comdt. 2nd APTB Bn.  21.1.93 . . ) '
{SPS) B.Com, Assam . ! )
74, N.C.Penging 1983 1-4-39 3.11-90 Comdt. 4th AP Bn, 6593 - . .
(SP5) B.A, Assam~ -~ - &l ey e .
75, 5.K.Jain 1984 5-10-50  19-12.84 . . . On dep. to
{RA) M.Sc, M.Phil, . £y GOI
76. Muxesh Sahay 1984 1.5.58  17-12:84 $ P CBI, Delhi 19.7.94 © . - On dop. to
{RRIM.Sc. .. . GOl
' HPBE ,
71, Avvind Kumas 1984 30-9.59  4.1.85 oo " Ondep. to
(RiA} M.Sc. : _ GOl .
. . v \;_‘ o Il
78. Umesh Kumar 1984 4-12-56  4.1-85  SP (SB) Assam G-7-44 + . . K
(R} B.Sc. ' i
. 38 ot
79. Madip Kumar 1984 12-6-57  4.1.¢5 SP Nagaon, 16-2-94 . - .
(R} M.Sc. Assam :
LS N 3 - . -
£0. Prit Pal Singh 1984 29-8-55  4-1.85 . . On dep.to
{RH) M. Se. Gol ¢ °
. N
a1, Y.C.Madi 1984 8.6 61 12.7.85 FI AR Y- On dap.to
(iR} B.Com., LLB, : ey GO1
. — e —— »
32. R.M.Singh 1984 10-6-59  10-1-85 SP Somitpur . 29-6.94 7.
(RN M.Se. T _r& Jare )
83. P.5.Purohit 1885 28-7-58  G-1-86  SP Jantls Hills 4.10.93 3700/ . .
{RA} M.Tech, Jowai, Maghalays 400/- '
Rejasthan . - - oy ke
. o : ' . . '\‘ <
84. H.Awasiin 1985 10-9-58  23-12.85 SP Golaghat 24.6.94 . <
(RR) M.A, } .
. e o Syt '
85, Ant Pid. Raut 1986 10-10-58 G-1-86  Comdi. 12th AP fn, 1.7-94 . .
(R} M.5c¢. :
86. Kuladhar Sarkia 1985 1:9:59  6.1.86 ° SPACE, Assam, . .. . Yo g . . .
{RR} M.A. _ .
87. Pitambor Deuri 1985 1-4.42., 13-11-90 AIG (R} Assam *. L 989083 . gL, C.
{SPS) B.A (Hons.) . . . T
- . o ' . '
§3. B.M.Gohain 1985 1-2.37 13-11.90 Comndt. st 17.7.91 .
{SPS) LA, ASRF Bn. -t “ ‘t)-.\"' . cy
89. Pailav Bhatiacharjca 1986 17-1.59 ' 8-9.80 S P Knnngan) 17:1 t-92
IR 14.5c. G .
Co ’ EEROW 1A . .
9C. 5.6.5mgh 1986 24.4.58  25.8.86 JE . On dep.to
(NAI M 13.8.5 ¢ GO!
23 .
%

I
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i 121 13 (4] (5) (61 n 181 191 TE
SIShi Rs.

70. A.X.Das 1983 1-3-44  6-12:88  Comd|. PTC Dergaon, ~ 22.7.91 . ‘
(EPS) B.A Assan .

7i. KO Kath )
{Si"S) B.A.{ifons.)

72, B.K.Berpujari
(SPS} 8.A,

73. P.C.Yein
{578 B.Com.

74, N.C.Panging
{3PS} B.A,

75. S.K.Jain
{Fii} M.S¢, M.Phit.

76. Mukesh Sahsy
{Rit}h5.Se.

77. Awrvind Kumar
{3 .Sc.

75. Umesh famar
{fift} 8.Sc.

79, Predip Kumnar
(fii} M. Sc.

BO. Prit Pa! Singh
(AR} M.Sc.

81, Y.C.Modi
{liR} B8.Com., LLB,

B2. R.A.Singh
{hiti 1.Se.

83. P.&8.Purohit
{14} 14 Tech,

fiajssihan

24, H.Awasi
(i M.AL

85. A Fid. Rawt
{AH)] M.Sc.

66, Kudadhar Saikia
(R MUAL

87. Pitambor Deuri
($PS) B.A (Hons.)

£8. .M. Gohsin

(SPSHILA.

B9. Paliav Shatincharien
(Rit) M.Sc.

90. S.8.Smgh
tHRI M. 13.8.8

1983 - - 1.91.43

1983 1.3.44
1983 1.3.41

1983 1.4.39
1984 5.10-50
1984 1.5.58
1904 30-9.59
1984 4.12.56
1984 12.6.57
1984 29.8.55
1984 8.6 G

1984 10-6-59

i98s 1-4.42

1885 1-2:37

1988 17.1.59 °

1984 24.4.58

6-12-89  SP (BorYerl,
Assam

6-12-89  Comdt. st AP Bn.

Assam

7.12-89  Comdt. 2dd APTB Bn,

Assam

3-11-90  Comdt. 411 AP B,
Assam - .

18-12.84 .

17-12-84 S P CBI, Delhi

4.1-85

4-1-85 SP (SB) Assah

4-1.05

12.7.8°
“1-85  SP Sonupur ‘

8-1-86 SP Jantla Hills

Jowsi, Meghalaya
23-12-85 SP Golaghat . . .

6-1-86 Comdt. 12th AP pn,

8-1-86 ° SP ACB, Assam

13-11-90 AIG (R} Assam -

13-11-90 Comingdt, st
ASRF Bn.

8.9.80 S P Katunganyg

25-8-86

.

9-8-9177 ", e,

L T

21:7.94

6-11-91 L

21.1.93

§.5.03
RREPS

16:2.94 .

3700 .

—

T o g

oy

17.11.92 .. .

On dep‘. te
GOI

On dep. to
GOl -

On den.'lo
GOl

On dep.to
GOI '
On dno:lo
GOI
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; ASSAM & MEGHALAYA . W\
: ( (z) 3) w18 (6) m (8 (9) (o
' S/Shri . fAs. oo
91, Anil Kr.Jha - 1986 1-5.60  25-6:86 Comdi 11th AP Bn. 27.4.94 .+ ° : .o
{RR) M.Sc.”’ o
92. Jyotirmoy 1986 1.3-62 15.12-86 Comdt. Ist APTF Bn. 18-12:93 - . .
Chakravartly . ~.~ L B : 1"4..', P
, {RR) M§p. “ yed
1
’ 93. Ram Peakssh Agarval 1086 15:4.60 25-8-86 - I :
(RA) B.E.{Mech). T P
94. R.Chandra Nathan igg6  13-12:61 15-12:86 - S . On dep. 10
(AR B.A. .o GOl !
!
g5. A.K.iNath 1986 1.6-45 13-12.90 S P SB Assam 26-7-91° - - -
{SPS) B.A, LL.B. . , Wit e - .
' 96. N.M.Dutia 1986 5.1.49  11-3:90 Dy. Director, : 1’-\7;‘9“_‘ . .
' (SPS) M.Sc. : Fire Services, v e "
Assam . ! § Ty,
' ' Cov P
: g7. P.D.Goswami 1986 1-9-51 11-3-91  S.P BI(EO), 15.3.91 * * t .
. {SPS) B.A. . Assam *
: v . ; 1 FANTUN .
i 98. Or. H.L.Deb 1986 13.1-42  16:3-92 SPV & ACB. . 19:5:93 o PM
X (SPS) Assam . :
: ag. iavi Kant Singh 1987 18.1.63  15-12:87 S.P Tinsukia 31293 - :
{IR) M.Sc. Assam ¢
H ' 14 .. L]
: 100. A.K.5inha 1987 16.1.62 1-7.87  SP Morigson 11-12.93 -, . .
: t.ashyan .- ' !
A - .
. (RA) M.A . :
, 101. B.Lyngdoh Buam 1987 5.11.59  24.8.87 S.P Infilration 7-6-93 3000/ Ex-Cadre
1 {RR} M.A, M.Phil. Maghalaya, ’ -400/-
. ‘eghalaya Shiliong
102. M.S.Syiom 1987 1.5-47 21-2-92  Assil. IGPIA} v 17.7.92 4000/~ -
©(SPS) 1.5, " Moghslaya, -, . Teo0r )
Meghalaya Shillong . L
" . ° e L erd ‘
103. $.G.Momin 1987 1.3-45 21.2.92 Comndt. 2nd MLP 30-10-91 4000/- - .
(SPS) B.A. Bn., Georagrs, Co- . 400/-
Megiralaya ’ _ West Garo Hills ‘ - 4 e, ,
104. Bhaskar Jyoti y988  24-1-63  26-12:88 SP. NC Hills 30-4-94 Tadte .
tishanta ’
fiR) MLA. . - .
i PTE SRTEE A7+ AU .
- . N - L LN
105. Binoy Kumar Mishra 1988 26-2-63 26-12-88 .Comdl. 2nd AP Bn.. 14-9-94 2 -
(RH) M.A. : L
106, M.R.Viiay Kumar 1988 22-9-56  25-8-88 SP, West Khasi Hills, 6-4-93 300t -
(nR} M.A. Nongstoin, Moeghslaya 4001-
Aindhra Pradesh L. .
107. T.Dkhar 1968 1.7-54 11-3.93 SSPISBI Meghalays, 6-10-93 - 37501+ -
{SPS) B8.A Shillong . . 400/-
Mnghalays . f .
et . A K
108. hiukesh Agrawal * 1989 6-2:63 21.8-89 SP, Kokrsjhar | t, 23:6-94 . . . -
(RR) MBA. . . Coe .
f * . '
- - - Ansan . J R, sk Renlie 10 ettt -~ - Bt
24 :
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in (2 13) (ar (5) . R U 8) 19) 10)
SiShri
109, Kumar Vinoy 1989 5.8.63  26-12:.89 .
Singh Deo B ‘
(RA)
110, Y.K.Gautam 1890 30-9-61 27-12.90 - o On dep. 10
{RA} MBBS. : GOl
o > - ——
111, Lungrinding 1890 .8-11-60  27-12-80 Add!, SP, (HQ), - . - 19.9-94 - . -
(RR) B.A.(Hons), : - Ghy. City '
LL.B. n SR .
s ' L ' -
112. G.P.Singh 1391 8-11.67  6-1-92 . SDPO Rengia - . .
IRRIM.Sc. : e
113. L.R.Bishnoi 1991 6-3-63  6-1.92 - SDPO Udalguri . -l e
(RR) M.V.Sc. ' L Co : i -
. I e R - B
114, K.P.Changkakatl . 1.2-43 23-3-93  Comdt. APTC, .-~ . . ‘
(SPS) M.A. © 0 T Assam ..o
115. Harmeot Singh 1992 30-12.68 11-1-93 SOPO, Bokskhal = - . . -
(RA} M.A. ) IR 1% "
116. Smi.ldashisha 1992 30-10-65 1-6-93  Asstt. Co. 2nd MLP, 5-12-94 22784 &
Nongrang * Georahre, SOPO I -
(RR1B.A. (Hons.) . - Dadengiri 5
Meghalaya ) T G
L ‘ e e
117, Prakash Kr. Lohia 1992 3-5-63 - 20-12-93 - . CR
{AR) M.Tech ‘ : T e
118. Hari Prasad Raju 1993 1-1-63 - 20-12.93 - . . .
(RR} M.Sc (Tach.} ~ I .
119, Mrs. Malini 1993 12:7-65 ° 20-)2:.95 - . . .
Krishnamurthy . r ) i )
(R ML.A. N : e
12C. Or. Ram Prasad Masns 1993 20-12.93 - - ‘ o S . o .
{RR) M.B.B.S S S '
121, U.C.Das . 1441 - 25-1.84  SP SVC, Assam 6.4.91 . . . .
{SPS) M.A. : e s bz
122, L.B.Sangma 22-2-52  9-3-94  SP, East Garo Hills, §.3-92 3875/~ . -
{SPS) B.A. Williamnagar DR 4007.
Meghalaya . e lan
123. B.R.Rana 13-2:59  30-12-94 AIG (FS/Trallicl, - 21-6.93 3480 - - >
{SPS) 8.A. - Meghaiaya,, - . ' 400/:
Meghalaya - Shillong "
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HOME (M) DEPARTMENT
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ORDERS DY THE GOVERMOR,® = . 4 giﬂk
; — . ¢

, ) "
NOTIFTICATION . \

A

‘ Dated Dispur,thé 29'th May, 1996.

NO. HMA., 250/04/1292 The following My tification No., 1-14013/34/

Copy to :-

G5 eE T dated 9,5.96 issued by the Under Secretary
ta the Covernment of Tndia, Ministry of Home N fairs,

Mow Delhl ds republished. 6L .3 —3797 <
] nConsequent to inclusjion of ‘his name in ' ;
the Select List of 1983 by the review Selection |

comntiotee which met on 15,12.95 in pursuance of
judgement dated 21.9.95 in OA No. 83/94 of Central.
Administrative Tribunal, Guwahati Bench and in
overcise of the powers conferred py sub-rule (1)
of rule 9 of the Indian Police Service (Recruitment)
Rules, 1954, read with. sub-regulation (1) ~f Regu-
lation 9 of the Indian Police Service (Appointment

. by Promotion) Regulations, 1955, the president is

‘ pleased to antedate the appointment of shri H.L.
Deb to the Indian police Service from 16.38%Z to
16'.11.84 and to allocate him to the -cadre of Nssam
Meghalaya under sub-rule (1) of rule 5 wf the Indian
Police Service (Cadre) Rules, 1954. This supersedes
this Ministry's Notification No. 1.14013/22/91-1P8.1 .
dated 16.3.92." o ‘

sa/- M.L. Miglani,
Under Secy. to the Govt.of Indila.

. ed /- B Sarina.
Deputy Secretary- to the Govt,of Assam, .
‘Home (A)-Department.

MEmo . Ho JHMA. 250/94/129-A, Dated Dispur, the 29th May, 1996. ;

1. The Accountant -General, Assam étc.,.Shillong/Guwahati.-
5. The Director General of Police, nhssam, Ulubar i, Guwahati-7.

3. The Undcr Secy.to the Govt.of India, Ministry of Home
Affairs, New Delhi- 110 001. ’ , :

4, The Registrar, Ccentral ndministrative Tribunal, Guwahati
aench, Guwahati-~5, ' e o

% . The Under Secretary, Union.Public Service Commission,
shahjahan Road, DPhalpur House, New Delhi- 110 011. :

&7 The Secy. tO the Govt.of ‘Meghalaya, Home (Police) Deptt.,

shillong. : : o

7. The SuPcrintendeht, Assam 'Govt, Press, Bamunimaidam,
Guwahati- 21 for publication. . ‘

g. Shri H.L. Deb, 1Ps, Superintendent_of poldice, Vigilence &
Anti-Corruption, rharghulid, Guwahati~4. ' ' ,

9. Persol]al fl]c Of Shlfi ‘-a'noon-uo‘-.-;a‘...v.ooa-c.n-anocu

PRI BN 4 A\

py orxder etc.,

—_— : _ ) - |

”M;é\ﬁ_,@mi 29]5196

Deputy Sec ry—to the.GUVEfof nssaih, _
Home_(h) Department. -
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- OFF ICE OF THE COMMANDANT | "
" MO NEGUALAYA POLICE BATTALION:: (GOERAGRE :3:UEST GARO '”LL’?’
- Sl R Pt QQY
) C . (“i“l" *Q .
. . lb‘ \ . \/ -
Latter Ne.2BN/FF/C0/94/5%0 Dated GO”*’Q“"’thc 29th ﬂarch 1994° .
From : Shri s .G momiﬂ IPS 4;.;f:iﬁ{}hlﬁ ﬂ!*}g' Lo
- Commandant, - s{**y;“'“*' ti'-u,”
2nd MLP Battal$on,y' Pl ol
G 8 8 L 8.5 @e iﬁfﬁ na . ;;‘%T
Ta L :;;;b‘ RIS SRRt ':'. -" ‘.;‘.“‘
The Chief Sacrstary, ,:-.gif¢,: T E ' L
‘Govt, of Neghalaya,',_f.;xq;?:jf, AL ik T
Lh___j l 1la 1._Qo ' ‘)“;,,v".,’.',‘“‘ " ,.Av““ “,f 3;‘%:)-%*‘ '|..
Bar L LU ,,,_( + R . RN
. bt . . '.\ ‘."‘ /1 -
Through thes Proper Channalgx*z"’ @l ‘ﬁ‘ : x
. ) . ;oo "'-‘--' v‘a.i KSR ;3,{3
Subjoct : REPRESENTATION FOR REVIEU. oF ALLOTNENT» _YEAP“.!‘;"
. 7{,‘ _.' . ‘__ 71 .'*:-‘-“n.b' 1‘ ‘ c .[’;
' "gi‘.'kzi"" ' " l..‘_"w e ") .Il‘; ;
Sir, . | L ;;{.{
X have the honour ta-reprasent hersuith fﬁr N S
fevour of your kind peruer)l and.to take up the mattar uith tha Homa ’
fiinistry & Pesrsonnsl Departmant, Fovt. nr India For fovieu of my .
! ‘U ',\1 ".."a;"i -t 5‘:‘
s1lotmunt ysar fFrom 1987 to 1985, S ALt i "-,“-f'e-,f.z i
[P R O -
That Sir, 1 joinad in: tha Pb%ice Sagvico on o
22.12.1975 98 the First batch of Maghalaya Pbli&a Snrvibo on the
basis of Emérgency recruitment for maghalaya Civil °nrvic./mughelayn
Police “ervice madae through tha Nnghalaya Public ‘ervico Commission
8 par s8dvartisemant Nog, MFSC/18/2/?3 74 dated 27 3. 1974. The sxamine -
i#n ges cenducted Par tha flaghalays Civil barvico & Maghalaya Police
Service uas the sems. Oyt uhilw tha MQghalaya Civil °arvico uco
Auly recegnised 28 Fagdep barvico to the’ Indian Administrﬂtiva 30rv1cn
in the ysar 1985, thq recognition ef Maghaldya Pglicn 30rvic¢ ac s
Fesdexr Sorvice to ths Indian Police °arvicn ueaarecagnisad only on
Sth April,1990. A3 & resylt ef the delay in rﬁcognition of the .
Magholays Polica Servics vhen 1 uas rominatnd ‘to’ the Indian Police
‘Sarvics I got tha allotment year cf 1987 only, uhersns, according to
Givt. af Indis's Lnttar No. I~ 15016/17/92/Ip3 -1 dated 15 10, 92, the
followlng Officars - Sarvashrl A.K. Nath, ‘N. l"'l Outta & p.D. Gesmnni
vho Jolned 1in 1976 batch of the Rasam Policu Ssrvicc vere nominated
ta the Indion Police Seryice in the ynar 1990 & 1991a All three ‘ofr

theim heve been gluen thy wlliotinent y$ar. ‘for 1986,,uhcrnas,'l‘boing
Cha firat batch of Maghs laya F%lica Servica - Orricar from 1975 thould’

rig

- . ‘ f! &-—11 J
o -
S < }
R oy RIS
.
. ity . 'tv.'. ')I
‘. : ﬂm . ",‘,_..34.: .
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SRR A “lxntmant yiar of 1985 instead of 1987. Beceuss of
Su o wibaty Tey recognitien to thg Fesder Ssrvicq, I have bocoms
t 8 victim and slso bacame Junior to my frisnds in Resam.

WL T
R oI N

vs =i tirch lv 1-3-1945 and as such, retiring in the ysar

’

cviry Off{cor 48 yorking hard with dedication expecting
incentivus or prometiens, uhersas inspite ef such
will Ue rotiring an Senior 3upsrintsndent of Police only

-
o~

raCL V.

LecsUSe 07 the allotmant yoar,

o> vo mwmuntlaonsdiabove.

1 | .
Thersfors, Sir, I roquest you te kindly peruse the
ivebiin wnd teks nucessary action te rsvisu the allotment

! " ‘ 2l
Yours faithfuliz;’///J !

» fim e

‘a
Py ice Battalion,

2nd Maghals
Goaragxn,u6/t Garo Hillu.
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OFFICE OF THY DIRECTOR GENERAL OF
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H

& s ' 1

Q!’l. I am foywardiﬁg herewith the

M.5.Syilem,IP9,Assistant In%Pector ‘General ‘of Police..(A)-.and

S.G.Momin,IPS,Commandant,Zn

reprasentation,I think,contain facts and need to Be'&ookad’into
serfously and with priority. From the records avallable,undue -

delay appeargd to have been cause

in the selgct: list.: Thig office ' had taken- up 'with the
Government.of .Meghalaya since 1986 for ' the
M.P.S.as a feeder service to-the.
above officers in the select list vide letters No.FM/XXVI-9/65
dated 6/2/86 and FM/XXV1~9/77/68-dated '4.4.86. ° C o,

Tob i) v seen iy
- g .

O T g ’ A -
2.- -Government . vide - letter No
conveyed the’ observation: of the-

since the recognition of " the.

A A A 21

POLICE:MEGHALAYA:SHILLOG, ** +

representations ‘of Sarvashree

MLP " Battalion. . ., The

d‘to place these'two oféicers.

‘Tecognition 'of  the -
I:.P.S. and "alsd to place the.

HPL!76/77/141" dated’" 27.8.87
Jolnt ' Cadre Authority of .the

Assam Meghalagya Joint Cadre in ite meeting held on.18/5/85 that

M.C.S.{8 ' at the final stige

awalting tha approval of the Government *of “India it .ig felt

that there 1is no difficulty. to
like the M.F.S.,M.P.S,as .feeder

-recognise”the’, other services
' services /to ‘the .respeative

A.I.S. The Qovernment of Meghalaya*twill‘. therefore prepare a.
working papar for both the services for discussion". Even
though the cpse of the M.C.S.wastcleared and notified .on 23rd -
July 1985 the case of the: M.P.S.'“was'“not'“gursued. It was -

pernaps unfoytunate that the matt

er was ‘pursued only,after the

lssue was vyvaised in the *floor of ' the ,Assembly by., Shri g
H.D.R.Lyngdob “during the » AutumniSesgion of. the 1Meghalaysa . -
Legislative "Asgembly,1988 conveyed vide P'Governent - letger.

No.HPL.264/8§/3 dated 11.8.88.
Question,thig Office Informed the

In reply ¢to , the . Assembly
:Government '’ that gince all the

materlals relating to the . question are'lhlrehdy. with the . .

. Governmant,quernment may,therefo
question,

S

N SO
The Joint Cadre Authority. £1

feeder servige to the I.P.S.on 20th A i

re,appropriately reply- to the

ot Jodd Jautol edd Ao “
nallynafproved‘the M.P!S.as a .
1

to the alrgady deliyed :Process-. and . to 'the  heartburn ‘and

frustration qf the of

lcers,the notification of the recognition

wae published a' year later,vide Government Notification
No.HPL.76/77/248 dated.5.4.90.:ThisiI!feeltia“a great injustice -

done to the Qfficers with no fault of thelrs., de T
. <Y wlepne Jonednn nvids

Lot

. L. Ff e} . i« " WXqe 0 .
3. As g vesult' of “the. gaid 'secretarial "'delay in ' the. .
recognition of the M.P.S.as.a feeder4service'to’the‘I.P.S.the

Government of Assam had ut{lised

7 (seven) promotion vacancies ' -

of Meghalaya as of the-;ear 1990. In'pursuance;to_covernmenc

notification No.HPL.76/7

was released by the Government of ‘Aggam in'the year,1990~vide'ﬂ“
thelr letter No .HMA G1/88/30 dated 24.10.1990, 7 : ;

4. In purguance to Coﬁérn.n;enta
15.7.89 g proposal for the inclusg

ed  5.4,1990 'the first'vacancy.

VR Taa e g A
N PR £ T1 FEIECHU A !
. X ! J .

letter No.HPL,160/89/6. dated -, ‘.- .

fon in the gelect list.of the - .

two  officers was sgent by. .this - office wvide letter . .
No.FM/XV1-9/124 dated 27.9.89. But-thouﬁr the recognition  of

the M.P.S,as a feeder service wasg publis
the first vacancy ‘released by Government'oi'Assam'in 199Q,yet . v
the selectiqn‘_ofr the | two ‘officers was‘iqglayquwpigl i%

l v iy IR B0 Joronoxny Yy UG e -
el Wineeugis 2iens saneea -

Hurch,1991.‘

!tp/2¢b

ed ‘in' April . 1990 and
th

T

v
+

. ¢ 1
- PR

. L ..C\Q.&,' TR

1989, Further tgaaddfl .
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S. Further,on the matter of: assigning the year of allotment
in the .I.P.S.in respect of the two officers,it was represented
to the Government vide this office: letter No;FM/XXVI~9/16Q
dated 31.12.92 where reference’was also made'aa.ré%ards the
“Asgam Police Officers of 1976 batch of. the A.P.S.

“batch of M.P.S,were appointed to the I.P.S.in March 1992, As a

result,the Assam Officers: were assigned the year 1985 {n the.

case of one Officer,Shri ‘A.K.Nath,while the other two,Shri-
P.D.Goswami and N.M.Dutta,were’'sssigned 'the year 1986 ss the
year of allotment in the I.P.S. Therefore it ls surprising and
unfortunste far the two ' Meghalaya: Officers that  the Honme
_(Police) Department Meghalaya»did not recommend thelr case as
suggested by this Office vide -letter:’ stated above., The

Government: of India had,therefore,accepted proposal of  the,

Government of Meghalaya and assigned the year 1987 as the year
of allotment tq:the two Meghalaya Officers,as per the new rules
of 1988, ALl .this happened-ibecause of *'the undue delay in
placing the twq.representationists in the ‘select list. :
i ; . S RTIE S T - .
6. Even the Police Officers of Sikkim & Nagaland were in much
better position.. They were.stralghtaway “assigned the year of
allotment 5 years. from the: date’ off;ioinini of Pollice in
" Nagaland and 2 years from the date:of jolning in Sikkim at the
“time. of: initial ,constitution::of:.the ‘I1.P.S.Cadre 1in . their
- respective’States. ;. - Degoumalt  didee, s des e o G
. e e ' TR LU O S ERRE R Co T

Tt b 1

““Supreme Court delivered on-11/12/86 in the case of R.S5.Das and
otheTs,,vrs.Union of India.is given below for perusal.’ oo !

"As the Select List is to be prepared each yesdr,the State

Government should .take ‘action well’ in advance .to avoid any
delay. If undue delay is caused in preparation .of Select
List,it provide occasion for suspicion against the authorities

and it is likely to generate frustration and heart burning.

among the members of the -State ;Civil, Service,which -woul
obviously be datrimentalito'public administration". B
for . ‘ R N N L

by e , o

8. The above extract speaks for itgelf,hnd(calls for a8 review :

of .the  assfignment:nnof bfyear*“toﬁ‘”
;‘represqntation;stn;bynthe gpvernmentﬁ“’“

allotment ' to the
: Cepnd y LnefiR3d i.ﬂ';»‘f‘i'f'ﬂ’ ' l

9. "Aé the officers of,Assanm’ Pollce"Service of 1976 batch have

been assigned: 1985 - &..1986 -“as " year of their allotment in

"I.P.S.it will.- be 4in-*the  fitness of things  Lf . the Y
“representationists  who:belong to‘the 1975 batch of MH.P.S,are -

,.n‘the,_I.P.S.' . o

given 1984 as their year of allotment,

L alatsli Ay
.

L. P A P i LN - o o .o f" . - M - ’

" 10. The, representationists’”joined M.P.Sin the year 1973 and
“have’'been assigned 1987 -as’ the year'of allotment to I.P.S.,that
18,12 years after. that.recruitment in M.P.S. The A.P.S.0fficers

of - 1976 ,appointed ~ one ' year  Later than “the

representationists,have been assigned 1985 & 1986 as the year
of their allotment 4n, 1.P.S. ‘1 am sure that 1if they go to
tribunal/court,Government may not be 4in sound footing .to
counter their arguments for justice.

. ot .
N
. P
-
i e

hile one,
Assam Police Officer of :the-1976 batch was duly appointed  to .
‘the I.P.S.in 1990 and two in 1991;our two officers of the 1975

1
i

R P _ = . T
7.7 In this' connection ‘snsdextract' s from ' the éudgement ~of"

_— ' ' :'Y.a..
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11. The reprusentationists are.first rate offlcers who are . e .
working with i{mmense dedication and devotion in discharge of .\ o

their duty and have proved their worth as excellent -officers of I W

W

the Department. I will be grateful if Government considers ' . e

their re
date.

presentations right_earneetly with sympathy-at §n.equy'; e g;={

. ot Yo ’ R .'.. ':'-'_“.l((':" u
. P l‘r[ ) L " e v-’i B .-.;." «". / -
_'f . :‘(D.N.S.SHRIVASTAVA)" o vﬁ.{ ) »
s+ .. Director’'General.. '« ., R A .
' T and ) ey [
Inspector General of Police,Meghalaya,- RIS ‘
. SHILLONG'Q« MR A ! R
. ) .5 A
Shri K.K.Sinha, IAS,Chief Secretary;Meghalaya,Shillong. Lol :
U/0 No., FM/XXV1-9/195 - Dt.19/5/94, - . ] , TR
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s, ‘ .. - . . :\’ .,“' ? . . M‘;:" . l:' . '\. e . ["‘9 é“-‘ :;'_\ ':"-. '
.;;l FEIOS (U g' '- . '.l'.l ,l' ’., e .’..;_.. y . R L g .
Sy PN Ky PR " S el e N\ 3
‘v ’. e : 1 ': K3 . :. A .
’ QOVERH MENT - OF MSGHALAYA - o N o e
EQE (POLICE) LRPART HENI
Liesa s

. TUNOMFL, %/%/PYB, | Debed anmpng,tmuﬂ“ .mn 1994'; i\
. Froms ¢ B e O & Iangdnh 5 \‘ A SRR '
. . Undao:‘ Socru’caa'y to tha (hvt. of )bghalaym' 2!,

: ! : ’ 1130 Under &m&v tO the (b?t.’ﬁf hdia' -; Yo [N
. E of lvae Aﬂair-u AR -"-.e‘-f:v".i SR
0 : 1m1c Ay '55\'f3",t.afg'i"‘b-"’l'-; 'v,-".,""".';".'":-';_.:‘1'_""..";";":' BEERW R )
- O . .'- R v -.-"- '«'.' K ':_.r\’.l!!?‘::. 1‘;‘ "“':'.\"; .. :.‘ . .
. aibjects . s (.Rog;mm ot saniority) Ihlea, 1988 bqtmmgmion
of aoniority orprmtoo Qfﬁw U e e L
. cooMp ! : : {‘ y
.« . . ’ . Vs t PRI
"~ - «..Boferences ... - )Sinishry’l lettcr Ho. L’15016[37/92-1P3.I datoQ 10.8-93o e )
. .'. ':- Lo P . E ’.‘. -'r. " ‘:): . . " “.. ' -.;‘\ \ -' .:. . : )
b ¢ " .".",' ""\ Y o

_ mmmm“r.zmo.toth.mmwamw oitedqu,,",'ff.
T an dirested to furward haresith the ropreswt st Lons qnxnit’l:od by /8t Y i

0 WS grie, T8 (3-57) md 8. Hmin, 173 (53-87) and to. nt.ato a mavii.

744 The Joit, Cadre kihority of um«mn hwre Wcud
* tho proposal of rooogni’cion of the )haha.lm Falioe’ Sarvioo as' q .Coeder .arriqlw '
- for pmmotion to tha LP. 8- in 1ts nesting. hold on 20‘“./,’;694...'\-- e P AR

. j ,‘ R ' \

. 2.. Ai‘bdrreoaivingthoqmrom ortho Joint Oadro Athority"‘ ‘,“. .
the State Govermment pought for the appro'nl of the’ )ﬂntstryuxﬂgr Stato .
vamcnb'a lct.ter No. HPL. 76/77/3% datiod 9.8.89. el T

-
‘.- K |,-.-',,"'I'

| 3; Bame Ministry in their letter Ko, I-1101:V1Q/89~1P8.I :
" dabod %4299 have omkudthoir dociaion on the Mebteryi' " Nl ;.' '

s,

/s The Stato Cbmt could declare tho K.P.S o.z; a, foedu'
sorvice only on 5:471990, that is afier the Sxlection Comitt oo Héﬂting m
propa.rm;ion pfths Seloct List 1990 was halde . . i v e
5. The State Qvermment.in their mw no.xa."wo/ag/) e
dabed 19:7,%0 have Toquested the UF.3. 0 to consider-as a Speoidl se'loaeion

R
Comaittes Mueting for Meghslaya Wing snd the UPSG in tbeir letter no.r.7/2(z)/- :

89-AT3 (M) dated 6,8,90 have repested the State oom-mont to mtnit propoul
. for coa:v:niug a noeting of the Selection Committoe and aooordingly the M“,

Goverment have sibmitted the proposal to the Gwmission vids letter Ko B z'\ .'
160/85/55 dgtod 23.8,50, 'Howwver, the Salockion Cmmittes Morhing' oq;hf' e . S
bddduring1990mdthn3dootlai¢1990m)bgmlmﬂing@ldmtbo

Under the olroumstances muw«x hbovo, 3 un, thmm-, A
@7/0/ ' 4o request the Ministry te kindly frvourshly oomaidor the repreamw:iem

: . . “.
D 4 .-'!.}!-"“.

(ALY
."-.‘:1 1"

Iours mthlh,,m\

AR} . ’
RGOt YRS

ey . '
., . !

Under aecmaturyto tho Qnt oi‘ )bah:ﬂ.vi,-"'
Homeo (Polioo) Dopqrbnaum oy ~"-?"-

-'». . 'ooo
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Muo No, HPL, 16/90/Pt K AL 3 Co
/ /®/35, D?Pﬁiﬂﬂhﬂlo” ng,tha /5-_- J"]y 1991”

\ 0Py fox warded to the Difestor Gembis s _

of Pdlice, Mo al & h GCbOr(‘enea'al.'..'
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© HoME (mmu.) nwz ammm _
vm.;c/sc/pt/%. nt yhid.l@ﬂg, the “th August. 1996. ,.:”

me - ‘;i‘rrt Yo Lyngmb, S ’ o C
U”z(:.&xr secretury to the awt. oi Heghalaya.

o gf aﬁfﬂ’:ﬁ?ﬁ?’ﬁhgﬁﬁﬁf & Ins;:ector General ‘of Police,
sabject’'s Represcatztion of S/shri M, 8. Syiem, IPS (5Psy87)
| and 5 C,Momin, xp.u.(spsaej) t-,zegaram'g.
3: am aurectea 0 iomzarﬁ harewith a Mpy of Jetter
wo, loxﬁolu/sl/Q 21P8-L Qated 16.‘7 96 from the Under
sacretary o the i&nt. ol In&ia.,mnistry of Home LLfeirs,
New Deini for favour o;. in mrmation L ;

s

e

- m.“_“ -

. '&'ou::s i‘aithfully.

Lo ' 86/ Illeghkie, '
. - uUnder. uecretary =] th@ Govt, of Meghalaya.
: Horne {?elxcc) Department,

MO e 1}9., HPLJ&/%/N:»E%«-I,. m;. Jnillang. the 29th August.
. ol s . 4996,
Copy 0 - f - e ' .
lo . &hrf M4, &, .ayiam, IPS. xnspecwr Gmerai of police (&),
¥oghs ..!.&“Yc'o M}xhle*sg. e T
2. Shrd mﬁ.mmm. lk’s«q. ‘“nperintan&ent oi’ Poiiceo
m;s?: Gam Hillrs, m&a. L f_r Lo L )
B . - C ot ‘ et ‘)
mours zaithfuny. o
safa’ S -
U‘n der &ecretary w' the Gove; of
Meghq}.aya. Ht:ame (Police) Departmalt.
v ’ ¥ y
\ ‘ - .
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¢ : GOVERNMENT OF MEGHALAYA C &
< HOME (POLICE)DEPARTMENT : X N ‘
3% R %# \ {:_‘ . v .
NO.HPL. 16/90/Pt /42 Dated Shillong,the [&Ii~Msy, 1995, ’
From - :=  Shri Y. Lyngdoh, ' ~ .
Under Secretary to the Govt. of M&ghalaya{‘ﬂ
To b )

" The Under Secretary to the Govt,of India, {
Ministry of Home Affairs, [ :

iy . v . )

%ﬁ - ' ;1 S

Subject IPS (REGULATION OF SENIORITY) RULES,1988- DETERMINAT ION
CF SENIORITY OF PROMOTEE IPS OFFICERS. :

New Delhi ~110001.

Reference:~  State Government's 1etter;“No.HPL.l6/90/Pt/35
dated 15.7.94 and NO.HPL.16/90/Pt/37 dyted 18,7.94,

\
.

Sir, . ‘ ’, 7 '

In inviting 2 reference to the State Government®s letters

cited above, I am directed to request that Ministry may kindly

convey necessary orders.early, ' i

T ——

Yours faithfully,

e [—

Under Secretary to the Govt., of Meghalaya,,
Home (Police) Department, e

P
s s 0 1.

Mem:yl_.lé/qo/m /42-A Dated Shillong,the . 'May.~1§95.

" Copy to Assistiant Inspector General of Police(A) with reference
to letter No. FM/XXVI-9/94/8 dt.9.5.95,

By ordgr etc,, A

(-
— ) .
Under Secretary fe the Govt,of Meghalaya,
(G tHrme (Police) Depsrtment. :

@ s ¢ o

S S R WU : A%



No.: I~ 180]_2/4/94‘- IPS.‘ I
. o _ Government of India/Bharat Sarkar
Minlstry of Home Affairs/Grih Mantralaya

Cese

/ 1 . . ' ; L - A N_N E A UR Z - 1\/ . .
¥ | A ' R 'l B ‘;~, . *
- t . . . ) ; . ' . ‘ ; ‘..
N | ' . Ay
-0 ' s ATONCE ‘?
- - ' . . ;
- 7.

_ New Delhi, the § -7~ 9$
f o - NOQTIFICATILON .

In exercise of the powers conferred by Rule 3-A
of the Indian Police Service (Probation) Rules, 1954, the
__President is pleased_to confimm, in the Indian Police
‘ Service, the following members ™ of.the Indian Folice Sexvice,
allocated to the cadre of Meghalaya with effect from the
date indicated against their names as -underi-

S . A By P Bkt b D S P G Tn T b Bt Y et P P s o e e T s ey o o e o S Bs SRS ot 4 M B e D ey Yy T 8 D -t dms S B WP Y o A e S

S. No, Namne of the Officer Date in Confirmatior:)

&/ Shri in the IPS |

| L. M.S. Syiem 22,2,93 i3
. . 1

2 S.G. Momin ) 22,2,93 ¥ !

——

(ML) MIGLAND )

l S Ph, No, 3011527
No, I 18012/4/94-1PS, I, New Delhi, the §-7-9¢% - o
A copy each is forwarded to i- | : i

1. The .Chief Secretary to the Goverrment of Meghalaya !
. Home (Police) Department with two spare coples for !

the Officer concerned, w,r.t, their letter No, HPL-64/
93-8 dated 3,9.93, , :

2, The Accountarit General, 'Me'ghalaya, Shillong, ¢

3. . . .The Secretary, UPSC, (Attn,: Shri N, Namasivayan,

‘Under Secretary) ‘Dholpur Héuse, Shahjahan Road,
New Delhi, : )

Ar
) B /
( M L, MIGLANI )
UNDER SECY, TO THE QOVT. OF
10 spare copies for the Section's use .

et e Y e

.
.——“‘

. . g
. v ’ i

. . . . N . ’ '{'

CW\JW’M h/t}/\ fon Fln ) S, ‘ . Lo - :
Gt Ly G out ol . ]
e |

|
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t
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¥
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“UNDER SECY, TO THE GOVT. OF INDIA .

j

M .
]

NS



7

P

L

Arkr M://m.;?(.;’t,_

GOVERNIENT OF EGHA AYA \\
HO G (POLICE) DEPART!ENT

(MIDERE BY THE GIVERNOR |,
NOLIFICATION
Dated Shillong, the 2T7th July, 1905,

MOLIIPY L64/93 /47 - The following Notificatinn frsued bv the
Government of India in the I'dnistrv of Home Affaire, New Delhi ir

rebub]irhed for general infnrmation.
' No.I-18012/47/94~TPF.I- dt.5.7.95 .

In exercire of the powerr conferred by qule 3-A cf
the Indian Police Service(Probatinn) Ruler, 1954 the Frecident ir
pleaced to confirm, in the .Ind{an Police Service, the f£~1)~wina

members of the Indian Police Fervice; allocated tn the cadre cf
l'eghal aya with effect from the dote indicated against the no~e-

8 under t- S e _ - i H
51 .Ho. Nare of the of icer Date in c~nfirrati~-n
S/ hrd - L, in_the IS —
. M.f.fyiem ‘ < . ©22.2.93 ;
: . »
2. §-5-tomin o 22:2.93 ¢
‘ o
Lfas- .
: MeLotiigrani™,’ "
Under Secretary to the Covt.of India. ;
_ . sk _ )
O ) ;
_ Y L yneRen) . , t '
Under “ecretary to the Gavt,nfxtkghalaya,
» Home (Police) Department.
l'emo No.HP) .64/93/47<A Dt.Shi)'ang, the-25th July, 190S,
onv tn -
1. The “irectnr General & Inepector General of Fa]ibe,!@qha'rva,
Shillong.

2. The Accountant General,’ Meghalaya,Thil)leong.

3. The Tecretary, Joint Cadre Authhrity, Arram-Meghat ava &
Commissinner and Secretary to the, Gavt.nf Asrar,Depactment cof
Perconnel (Perronne]—A),Dirnur,Guwahati—781006'

4. Te Under Secretary t~ the Govt.nf Indias, tYnisctry of Hore
 Affaire, New,Delhi-110001. . ST '

5. The Under Secretary t~ the Gavt.of Aesam,Home (A) Department,
Dienur, Guwshat{-781006.

7~ Ihe officers concerned ~longwith a cony nf the Not{ficaticn

. received from the Gavt.nf India, Ninir!rv of Hemwe Affairve,

. The Directqr,?rinting & "‘tatinnery, ”eqha]aya.'a‘!n"‘m.’ for
* favour of pub'icotian in the Gazette.

3. Perronal filer/Guard file.

e mme s

1
PRI AR

. . ok =
PLS.‘;yu»w,.IVIJ Under {ecretdry t» the' Gvt.of "egha’ aya,
Home (PAlice) Departrent.

ar
LI 3
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¥ IN THE CENTRAL AIMINISTRATIVE TRIBUNAL, GUWAHATI BNCH.} <
GUWAHATI, (& % |

Ov 2e Noo 77 of 1996,

" shri skylaice G, Mamin, I.PsS.,

=Versus=
Union of Indlag & Ors,

esceee Remon dents,

INDEX
SlNo, Particulars. Anemre.  Page,
1. Applicatién - 1. 39,
2 Verdi £ cation, - ' 39.
3. ~ Order dated 16,12,75. A *% 40,
4. Notification dated 23.7.85; B 2
5, Appreciation letters. {series) C. ,
6o . Letter dated 23.7.85. D
7.  Letter dated 6,2.86, E
8 Letter dated 4,6.86 E(1) .
9 Letter @ated 27.8.87. F
10, Letter dated 18.9.87, G
minute of
1. Extracts of the meeting
of the Joint Cadre authority. H,
12. Letter dated 15,7.89. I
1. Letter- dated 9.8.89, J

14 m.‘...
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SleNo. Pgrticulare,

140 . Letter Gated 6.9.89.,

15, Letter dated 17.9.89,

16, Letter dated 31.5.89,

17 Letter dated 23, 2.99.

18. Notification dated 5.4.90.
19. Letter dated 6.8,90.

20. Letter dated 24.10.90.

2. Letter dated 15.16.94,
2LA, B . 5. 10,94
22, Letter dated 10.8.93.

23,  Beniority iist.

24, Order dated 29.5.96.

. ‘Representation dt. 29.3,94.
26, | Forwarding letter
27, Letter dated 15.7.94.

Letter dated 18.5.95,

‘Filed by -

B
I
8

4uwp O W O =2 X © N

54y
8z

x g <

P (< {Lm‘/.
Afvocate,
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IN THE CENTRAL AIMINISTRATIVE TRLBUNAL, GUWAHATI BENCH < <
GUWAHATI | A
Oe¢ e NOo ?7 0f 1996, 0
1. Particulars of the poplicante ',

shri skylsice G, Momin, I P Se,
Superintendent of Police,
West Garo Hills, Turs.

2 Pprticul-rs of th.e_v_RﬁQ_q‘r.ld_e’!_gS_. :

le Union of India,
thmugh the Secretary to the
Govt, of India, Home Department,
New Deihi.

2, Union Public service Commiselonnepnesaled fp A Shawme .
Dholpur House,
New Delhi, - !

3, Joint Cadre authority, \ o -
Assam-Meghalaya Joint Cadre,
represented by the Co‘mmissionef &
Secretary to the Gvt. of Assam,
(Personnel (&) Deptt.).
Di spur, -

4. state of Assam, : '

" thmugh the Chief Secretary to the

Govte o{f Assan.‘ Di spure. !

5..0. L XX N X J




5. ©State of Meghalaya,
thmugh the Chief Se;:retary to the
GQvt. of Meghal aya, Shi:l.long..
6. Shri AcKeNgth, IePsSe,
" Kghilipara, Guwghati - 19,
7o Shri N.M,Dutts, I.P. Se,
Commandsnt, 8¢h A P, Battalio,
Barhampur, Assam.
8+ Shri P.D,@swami, I.PeS.,
SePey XeCeB., Assam,
'm'wahati.
Oe Shri Pitambar Dezﬁ, I».P. See
21,6 (R,
Office 61" ﬂle'Diz'écbbr General of Police, |
Assan; Guwahatie
10, shri Pallav Bhattacharjee, IPS.,
SePs, Dhubri,
District - Dhubrd, Assan,
‘1de Shri S B, singh, I.P, S.,
“Asstt, 'Direct:o#, Buregu of Police Research,
& Development, P, G,C, Complex,
Ladl Road, New Dglhi.
12, shri anil Kre Jha, I.PsSe,
Se PeKarimganj, |
P;o. & Diste ~ Karimganj.
13, &ri Jyotirmoy dma)cravarty. IPS.,
Commandant, 20d A.P.Ba.,

Dergaon.,

1‘4. L X X 2



“1,

14.

5,

16,

i7.

3.

Ram Prekash Agarwal,

S P, C.BiI., Nagpur,

Sri ReCha#dra Nathan, I PsS.,
¢/0. Ministry of Hame agfairs,
NQW mlhio ’

Ko Sinha Kashysp, I.Ps S.,

C/0. Secretary to the @vt. of Assam,
(Home Deptts),

mspu;,r. |

B;L‘yagdoh Buan, IPS.,

Se Ps , Ri-bhoi district,

Nongpoh. |

Meghalayae ’,

_}_D_etailg of &@iCiti_O'_ﬂo

Particulars of thel order ggainst which the
application is mace.

(1) Letter No, 1«15016/37/92-IPS=~), Cated 10.8.93

: issved by the Under Secretary to the Govt. of

India, MHA, New Delhi, fixing the goplicant's
Year of allotment in the ye,r 1987,

(ii) ®0ecs oo



us

. (ii) Non disposal of the representation filead
by the applicsat on 29.3.94 forwarded to
"the @vt, of India on 19.5,94 sd various
reminders of the @vt, of Meghalaya for
onsideration of the gpplicant's case,

the last of which was issued on 18.5.95,

4, Jurisdiction of the Tribunal 3

Te applicanf decl gres that the subject matter of
the order impugned in this case is within the
jurisdiction of the Tribunal.

5, - Limitstion,
2n gpplication for condonation of delay is being
filed along with this 0. 2. as s abundant caution

though there is no delay in £iling the case.

6e Facts of the case,

6ol ."That the applicant is a citizen of India and

a tribal of the sState of Medhalava, has beoome a victim

of oontinuAed State ingction gnd apathy anad the persistent
injustice, iﬁequity snd unfaimess in action writs so large
in the instant case that the spplicant is left with no
other remedy but to gpproach this Hon'ble Tribunal demanding
justice, %wsxe ‘m;t to fulfil the long standing aspiration

of the tribals of Meghalaya foT self-administration to remove

theoooQOOQ
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the feei:i.ng of deprivation amngst tﬁe tribals because of

the century olé and inherent ills of owr class-based society,

the State of Meghalaya was created in the year 1972 with

the pmm'ise oi’ equai opportunity snd equal treatment,

But the irony of fate of thé applicent's éase is that,

even after the lapse of 24 years of its appkkaxxkkx inception,
he is not trested at par with the people similarly situated

with the ofher parts o'f the omuntry & d despite having power

vested in them by law, the Gvt, is not exercising that

power to give proper relief to the applicant.

6e2 That onsequent x upon fommation of the new
State of Meghalaya in 1972 carving out from Assam,

the existing departments of the Gvt, of Assam were

bi furcated and separate departments were created for
Meghalays and for the pumpose of recruitment of its o¥Wn
officers in the state Civil Service s other allied
gservice, Meghalaya Publié Service Oommission (MPS in
short) was constituted in 1972 itself under the provisions
of Chepter II of Part XIV of the Constitution of India vide
Govt, of Meghalaya notification No. PT. 136/72/56 dated
1409920 |

60 2(2) . That ﬁme-M.P;S.C. éfter about tw years i.e. on
27.3.74 made an advertisement nor combined recraitment

of Extra Assistant Commissioner and Depyty Superintendeat
of Police (Dy. S P» in short) for the State of Meghalaya.

6'3......0.
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6.3,  That pursuant to the said advertisement dated

-«

27e3.74, MePe SeCoe omnducted an interview when the

applicant had appeared and was selected for sppointment as
a- DYe . SePe a‘né ultimately he was sppoin t‘ed foxxxgemaxiex in
the sagmeé post and gaosted under the Supézint,é*:damt of
Police, Khasi Hills, shillong, vide Govt, notification
No. HPL.J.53/‘73/Pt.ZL/'l4 dated 16,12.75. The spplicant was
subsegnently sent for training in the assam Police Training
College, Pergaon, and on successful oompletion of his
training ahd the prpbationaxy_ perioqd, the Govt, posted him
as Assistant Commandant, lst Meghalaya Police Battalion, |
shillong, where he joire @ on 14. 3.77.

A cepy of the order dated 16,12,75 is aanexed as

anexure - *A' to this m appln.cat:.on.

6.4. - That ©r the purpose of regulating the appointma'at
and o:.)ndition of service of the person appointed to the

M, P s., the Gvemor of Meghalaya, in exercise of his
power onierred uader article 309 of the Constitution

o£ Ind:.a, made & mle nanely - the Meghglaya Police Service

Rnles. 1976, which came into effect from 14,12,1976.

6e5.  That the applicant states that after having

served in the various capacities Hor gbout 9 (nine) years

-~

in ﬂ’e.o.o.o.
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in the junior scale Of MePs Ses the applicant was pmmoted
into. ﬂ?fa sa&:’t.o}: gqale of M, Pe Se ON 23, :}.és vide Govt,
Notification No. HPL.-ﬁ'\a/zs/zs | cdated 23.7.5¢5

and on px?ng:tion as such he was transférred @S AdM. 5.P. €ast
" kst Wils  where he joined on »4.3.gs and ultimately

on 8,3,96 he took chathe as Superintendent of Folice,
West Garo Hills, _fmra; The gpplicant is substantive in
the state Police Sexwvice and ﬁollc-:»wing are the cdetgils of

the postings held by him é&ring the last. 20 years of service,

a

Post held, Emm. - -]

1. Asstt, Commandant,Ist.MCP.Bs 14.3.77.  3,2.78
2. Dt, SP(DSH Taras 642,78 25.2.78.
3, SDRO, Bagware, - 2148480 10.8.81,

2asstt. Comdt, 2nd MCP,Bn,~ 1.6.82 26.9,83,
54 S Do PaCa, Apatie e  1642.83,  25.7.85.
6. 24dl. SePeShillong, - 26.7485.  1.9.86.

7o 2ddle S P.,Infiltration. 1.9.86. 10.5.88,
8 S Ds ,Jaintia Hills. 29,9,86, 2.1.89,
9¢ SePeInfiltrstion and ‘

5 Ps, Jaintia Hills. 11¢5¢88,  6.11.89,
10.Comndt. . 2nd MCP, B, 1641..89 1e31.89,
11.s.p.,wést Gamo Hillse 147.87 10.10.91.
125 Pe, East Gam Hills. e 2.90 19.3.90.
13,Commndte 2nG& MGP. Bn. 31030091  2042.92,
14, Osmndt. 2nd MC, B, Ba. 2. 2,92 14.3.95 (as IPS).
150 &P il EGE Hitve, - mahusd 1.3.96.

till date.

16s S Ps ,Wesft Gam Hills, - 843,96

A CODYeeeo e
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A oopy of the notification dated 2'-_3-'.}.2'5 is

snexed as Amexure - B to this application.

6.6 Thaf th'e spplicant states that he has an unblemish
service reomrd aé achieved var:i.oué d stinctions., He is
semnd amohgst‘ thé MPS. officers and from the enomous

gppr;s;i.ations received by him from his superior officers,

he has a reasondble bélief thr?t, he has an sk outstanding
reomrd in his ACRs. aslthmwughout. He glso received

.Preside&nt'é Police Medal for meritorious service,

Gopies of some of the gppreciation letters receivead
by him are awmexed hereto as 2nnexure - 'C'-series to

» PR

this spplication.
. . . - .o

6.7 That the spplicant states that for the purpose

0% sppointmeént intd the I, p'."s. £rom aongst the state

Pblicé Service Officers snd thmugh other methods under

the Indian P'oli ce Service '(Recmi’ﬁné‘:t)' Rules, 1954,
following creztion of the State of Meghalaya, the cadre
strength of Assam under the I'ndia'h Police Service (Cadre)
Rales, 1954 (in short Cadre Rules) hhad to be refixed and the

‘share'-‘ ,o_,f streagth between the constituent states in the

‘Jé.i'nt Cadre of Assam, Meghalaya has b?ea fixed as follows,

‘which took into efféct from 1989, .

Assagm -+ e« 56, -
Meghalawa-- - 17.

3
L]

- rs - - s * n . -

6080¢000 ee



648+ That the 7‘3 posts stated alove, 34 posts were
fixed to be filled up by pramotion from the state Police
‘ Servicerfficers and according to the I,P, S, (Fixation
of Cadre Streagth) Tenth anendment Regulstion, 1989, the
ratioc of pmwmotion posts Hr aAssam ad Meghalaya are

263810 . .

649 That the aspplicant states that the Govt, of
India thmuch theif letter No, 14015/45/79-2IS(I) dated
23,7.85 oonvered their approval for recognition of
Meghalaya Civil Service (MCS) as State Civil Service for
the purpose of recruitment to the IAS by promotion under
sub=clause (ii) of Clause (g of Rile 2 of the Ias
(Recmitment) Rales 1954 read with sub-clause (2 of
Cliause (j) of sub-regulation 2 of IaS (appointment by
promtio_n). Regulation 1955, althouch the aforesaid rules
des not in sy way mntemplate that the apprmoval of the
Govte Of .India is required, The Gvt, of India therefore
did not apply its mind and spproved the same although
when ‘appmval for remgnition of M,P. Se as feeder service
was sought by the Govt, of Meghalaya, it clarified the
legal positiod and by giving omzrrect interpretation of
rale 2(j)(ii) of.ﬁle IePe Se (Apmointment by promotion) Reque
lation, 1955, ststed that such recmgaition of the Govt,
of India is not necessary vide their letter dated 23.2.,90
(amnexure - 'N' tn the zpplication}.

A OPYecocoe



) A opy of the letter dated 23,7.85 is .a'rmemd
hereto as Amnexure - *D' to this gpplicstion,
6410, That the.a'ﬁbmsaié letter dated 23,7.85
remgnising M, C.Se as S’cate Civil Service theze’mie lea
the vat. of Meghalaya. or Mmr that’m'at‘:ter the Joint
Cadre mthority ( as would gppear from zunexure - 'F!
letter dated 27.8.87) to believe that similar remgnition
in respect of M, B S, would slso be required for the
pm.pésev of promotion to the I,P, S, The @vt, of Meghalaya,
therefore oontinued to mske a series of oorrespondences
with the Govt, of India ST necessary apbroval in this

' regsrd and it is only their letter dated 23,2,90 by which
they clarified the position, The applicant therefore could
not appmadu the HSn‘ble,Txibunal earlier r proper relief,

6elle That the gpplicant states that although many

of the M,P. S, officers including the spplicsnt were eligibie
foxr promotion to the I, P, S, against the vacancies |
eamarked for Meghalaya Wing of the Joint Cac‘.re of Assane
Meghalaya, yet the @vt, of Meghalaya took no steps to
forward their names before the Selection Committee on the
mistsken belief that the State Police Service is required
to be remgnised as a féeder service by the Gvt, of India

as in the cagse of MCS as stated above.

6el2¢0c00es



6.12 That for the gforesaid inactioh on the part qf

the the Govt., of Meghalaya, the vacmcies megnt to be fillegd
up by pmomotion fmom the M,P. S, officers fixed under the
Cadre Rule, were utilised by the Gvt, of Assam and the
applic'a:lt continued to be deprived of his e pmmotion

t© -the IPS, from 1983 when he wgs eligible for oonsiderstion
for promcﬁion. The Govt, of India, with the concarrence

of theJoint Cadre authority, therefmre qépointed the

2PS. officers ’allthqugh they had no jurisédiction to mgke

such appointment,

6013, That the gpplicant states that Regulation 5 of
the Indian Police Service (Appointment by Pmmotion)
Regulation, 1955 provices as follows 3~

56 Preparation 0f a list of suitable officers -

Le Each Committee shall ordinarily meet at
intervals not exceeding one year and prepare a list

of sach members of the Stste Police Service (emphasis
supplied as are'held by them to be suitsble for
promotion to the gervice. The number of members of
the State Police service included in the list shall not
be more than twice the number of substantive vacancies

anticipated in the course of the period of twelve

mOﬂth»SQQ o0 e e



montbs, ommeéncing from the dste of preparation of
the 1ist, in the post availgble fHor them under Rale 9
of the Recruitment Rules, or 50 per cent of the
senior posts shown against items 1 and 2 of the
Cadre Sched’Jlé of each state or gmup of States,

whichever is greater,

(3  The Committee shall consicer for inclusion
in the ggaid 1ist, the cases of members of the State

"Police Service in the order of seniority in thsat
service of a number which is egal to three times

the number referred to in sub-regulation (1),

Pmvided that such restriction shall not apply
in respect of'a State where the totsl number of
eligiblé offic‘e.ra is less than thrée times the
maximum pemisible size of the select list and in
suth a case the Oommittee shall oonsider all the
eligible officers;

Provided'further that in «oompufing the number
for inclusion in the field mnsideration, the number
- of officers referred to in sub-regul stion (3) shall
be excluded,

Pmwvided alao that the Committee shall not

onsider the case of a member of the State Ppolice

service, soo0ee e
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Service u‘nlesé. on the first day of Jawary of

the yesr in which it méets he is substantive in the
State Police Service and has mmpleted not less than
eight years of ontinuous service (whether officia-
ting oxr substantive) in the post of Deputy
Superintendent of Police or in any other post or
}posts declared equivalent thereto by the state Govt,

Explgnation s ' The povwers of the State Govt,

6elbe

under the_third proviso to this sub-regulation

shall be exercised in relation to the mémbers of the
State Civil Servicé of a oonstituent State, by the
Govt, of that State_.

service' under Clause (ii) of sub-regulation (J) of

Regulation 2 of the IPs, (apptt. by Pmmotion) Regulation

1955 states as fllows s=

(J) tstate Police Service' meagns -

(i) fAr the purpose of fil_li'ng vacancies in

- the Indisn Police Service é:adre for the
Union Territories under rule 9 of the

Recruitment Rules, any of the fvllowing

service, namely -

(a) the Delhi and Afidaman a1d Nieobar

Islands police service ;

]

(b);ﬁﬂ...

That the applicant states that 'zexkke Stste Police
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(k) Goa, Diman and Diu Police Service;

(9 Pondicherry Police Service ;

(d) the Mizoram Poliée Serxvice ; |

(¢ the Arunachal .ﬁradesh Police Service ;

(id) in all other cases, the Principal Police

service of a State, a member of which
nomally holds chargé of aA 'é:lb.division of &
district for purpose of police adninistr-ftion
end includes any other duly oconstituted |
police service functioning in a State which

_ is declared by the state Govt, to be
equivalent thereto.

.6.15.- That the applicanﬁ states that 'sState
Gvemment' under Requlation 2(K) of the IPS. (apptt.
by ?mmtio‘n) Regulation, l9§5ﬁdef;nes as follows s

(K) state Govt, means :~
(1) in relation to a.State in respect of _

which a separate Cadre of the service

exists, the Govt. of such State; and

(i4) in relation to a group of State in
respect o £ which a Joint Cadre of the
" Service is oonstituted, the Joint

Cadre authority ; (emphasis supplied ;

(iii) ecveveos
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(iii) in relation to g3 gmup of Union
~ Territories in respect of which a
Joint Cadre of the Service is

onstitated, the Central Govt,

All) other words and expfession used in
these regulations but not definesd shall
have the megiing respectively assigned to
there in the Recruitment Rules,

6.16, That the applicant states that Ruie 2 and

4 of the all India Services (Joint Cadre) Rales, 1972

defines a 'Uoint Cadre authority" for the constituent

States as llows s« .

* .0 -

2(a
(D)

4e

“Woint Cadre Authority" means the Committee

of Representatives referred to in ruie 4,

-~

"CQ'nstitue'itv States' means the States in

respect of which a Joint Cadre is fomed,

>

Committee of representatives ;-

(1) There shall be a Committee
exxxkkixxkx consisting of a representative

of each of the Goverments of the Constituent

States to be called the Joint Cadre Authority,

(2 The representative of the Gvermments
of the oonstitua_nt States may either be

meémbers of an All India Service or Ministers

in theoooooo-



in the Council of Ministers of the Constituent
- States, as may be specified by the Gverbments

N

of the Constituent states.

6.17.  That the spplicant states that Rule 5 of the

All India Services (Joint Cadre) Ruleg,1972 reads as follows -

5. Duties and function of the Joint Cadre Authority,
| (L The Joint Cadre authority ;hall detemine
the names of the members of the All India Services,
who may be required to serve fmm time to time

in oconnection with the gffairs of each of the
Constituent States #d the period or periods for
which their services shall be available o the

Government,

(2 Where there is a disagreement on aay
ma;cter among the members of the Joint Cadre
authority, the matter shall be referred to the
Central Govemment for decision and the Governments
of the Constituent States shall"give effect to

the decision of the Central -Gove_mment.

618, That the applicant states that from a conjoint
reading of Regalation 5 and regulation 2(J) (ii) of the
I.Ps Se (Appbiﬁm'é‘lt byR Promotion) Regil_latio'n, 1955, ana
gule 2, 4 and 5 of the All India Service Joint éadre

Rules, 1972, it would sppear that any member who is

S‘Jbstmtiveo sesves
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substantive in theé state Police Service and has completed
8 years of ontinuus service as Dépu‘ty Saperintendent of
Police would be ef:titledv Hr oonsideration for prmmotion
to the I, P, s, and since the M, P, S, whid'l is created under
the MePs 5, rules, 1976 has all the ingredients of a State
Police Service being the P:i'ncipal Police Service of the
State, it requires no gpproval either of the Gvt, of
Indis or from thé State Gvt, for ﬁeclarétion of the

Me Ps S, as State 'Pblice Service and it gutomatically
becomes the feeder service for promotion to the I, P, S,
This legal position was clarified by the Govt, of India
in their ietter No, 1-11013/10/89-) PS-1 dated 23.2.90
(amnexure - *N') addressed to the Chief Secretary to the
Govt. of Meghalaya, shillong.,

The gpplicant further states that the declaration

of the State @vt, fJoint Cadre suthority is necessary only

‘in case of !'gy other duly oonstituted Police Service'

in the State which are not. the Principal Police Service
of the State ad the Gvt., of India's letter No. MHA, 28/
38/64-a15(11ii) dated 5.1.65 prmovides that a State Govt,
(Joint Cadre authority) is ocompetent to declare any duly
oonstituted Police service in the state as equivalent to
the Principal Police Service of the State fnr the purpose

Of regalation 2(j) and 2(g of the i.P.s. .(Recmifment)-

' Rules, 1954, It would be pertinent to mention here that

UNderes svoocee
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under Rule 5(2 of the All India Sexvice (Joiht Cadre)
Rales, 1972 decision of the Gvt, of India is required to
be sought onlyk in case of disagreement on sny matter among

the members of the Joint Cadre 2uthority.

6619, That the applica’nlt states fhat the Govt, of
Meghalaya oontin ued to igiore his cyse from 1983 and

did not HHrward the name of the gpplicant, o the |
Selection Committee for considexation and was unnecessarily
seeking ;pproval of the vt, of India for recognition of
MPE. as Feeder Service for promotion to'the IPS., The
detail§ of the letters/correspondences made in this regard

between 1986 snd 1992 are given below in seriatim.

620,  That on 642,86 the asstt, Inspector General

of Police (admn,) Meghalaya, Shillong vide his letter
 No. BY/XXVI-9/65 dated 6,2.86, regested the @vt, of
Meghalaya to- take up the matter with the Govt, of India
for remgnition of MPS. as feeder service fHr promotion

to the IPS. Similar letter was also writtean by the I,G.P.
shri H S.Chittaranjen on 4.6,86 vide his letter No. FN/XXVI-
9/77/68 stating therein that as mawy as 5 (£five) M, P, S.

Officers have already oompleted 8 years of service,

Oopies of the letters dated 6,2.,86 and 4,6,86 are
! aanexed hereto as pnnemxr’a - YE* and “"E(L)" o this

application,

6.2.1.......
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6.2l.  That the Gov t. of Meghalaya vide its letter

No. HPL. 76/77/141 dated 27.8.87 wanted the views of the
Director General of Police, Meghalayas, Shillong with

regard to the manner in which the 'vaca'ncies of Meghalsya
Wing of.-the Joint Cagdre of AsSam-Meghalaya of the IPs,

g0 long utilised by the Agsam Wing are to e transferred o
'Jﬂ';e Govt, pﬁoiaosed under seri al No, 3 of that proposal 'that -

"3, 5 (five)‘"pmmtioﬁ vacaacies dae to Meghalaya
‘Wing and currently utilised by the Govt, of Assam may
be released by the 'govt:. of Asgam at the rate of one
vacancy per year till such time that the five
vacanciesg gre ful;y %é by Meghalaya Wing,

from. the year of recognition of the MPS, and subj éct
to the ocondition that the vacancy Acafased under Assam
Wing against the pmwmotion quwta should be.moze than
one i.e, if only on® vacancy is caused in a particular
year the Assam Govt, need not transfer the oAly iracancy
to Meghalaya in that particular year.

A wpy of the letter dated 27.8.87 with the pmposal
annexed thereto are gmexed as Anexire - 'F'  this

spplication, -

6e 22 That the D, G, P, Meghalaya agreed with the
pwposal made by the Govt, as afresaid with the mod fication
that instead of the pmwposal for release of one vacancy

per year by Assam it should ‘one or more than on€ as may

be.....
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br agreed to by the Joint Cadre Authority'. This suggestion
of the D, G P, Meghalaya was communicated vide A.I.G.(a)
jetter N o, FM/XXVI-3/79/Vol.III/84 dated 18,9.87.

A mpy of the letter dated 18,9.87« is snnexed

as anexure ~ 'G' to this épplication.

66 234 That the applicant' states that since the:;e arose
a feeling of deprivation and dbkscrimination among the
minds of genersl tribgls, the question was mooted in the
State aAssemblyX in the azutumn Session of the 1988 stgate
Assembly,bat that did not attract attention of either the

Central or the state Mvt, ad the matter remained wrresolved.

6024,  That the Joint Cadre Authorityk however held its
meeting on }20.4.89 and appmved the M,P, S, as Feeder Service
for sppointment of the M, P, S, officer tothe I,P,S. by

pmmo tion, though such reocognition was not necessary in

| respect o the M, P, s; off;‘.cérs since the service of applicant,
in the M, P, S, has already I;een inéorporated under Rale 3(b)
of the Meghalaya Police‘service Rule 1976 and in Principal
Police Sexvice of the Statve m'ﬂlling the requirement of
Rule 2(J) (ii) of the Regulation mgking him eligible fof
sppointment to the I,P, 5. under Regulation 5 of the said
Regulation,

Copy of the extract of the minute of the meeting of
the Joint Cadre authority, held on 20.4.89 is smexed

as amnexure - ‘H' t» this gpplication,

68, 25’{...



6e5, That on 15,7.89 the vt, of Meghalaya forwarded

a letter dated 12,5,89 from the Secretary, U.P.S.Co and
requegée;l H‘xe D, G Ps Meghalaya ® furnish the infomation

in respeét of the 1975 batch of M, Pe Se 0fficers fOor placing
the sane before the seiection Committee for promotion to the
I,P S and ﬁzlr?.:her intimated that the Joint Cadre Authority
has spproved the M, P, Ss as a feeder service for promotion
to the I, P, S. -

A oopy of the letter dated 15.7.89 is awmexed as

2nnexure - ‘I'  this agpplication,

64 264 That in the meantime the Gvt, of Meghalaya vide
its letter No, 9.8,89 to the_ Gvt, of India forwarded
minutes of the J,C, 2. Getails of the agreement between Govt,
'of.Meghalaya and Assam and M, P, S;' Rule, 1976 to the Govt.
of India and requested to gpprove the proposal to reocgnise

the M, P, S. as Feeder Service for pmmotion to I, P S,

A oopy of the letter dated 9.8.89 is anmexed as

anexare - *J' to this application,

6e 27. That the Govt, of Meghalaya again on 6,9.89
requested the Db G P. Meghalaya to fumish infomation sought
for for onward transmission to the UPSC, for promotion of

Me Po Se O0fFficers to the I, P,S.

A mpy of the letter dated 6.9.89 is annexed as

amnexure - "K" o this spplication.

6. m........



6o B That pursuant to the aloresaid letters of the
Govt, the DIG(A) Mechalaya forwarded the name of the

“applicant along with the name of the M, s, Syiem with

necessary particulars to the Govt, . The letter further
intimated thst the number of vacancy in the promotion
qwota of vth'e IPS, for Meghalaya Wing of the Joint Cadré
of Assam-Mechalayais 8 (eight). |

A wpy of the letter dated 17,9.89 is awmexed as
Amexure - 'L' to the gpplication, .- -

6o 29, That the applicé’nt stgtes that the Govt, of
Mechalaya sgain on 31.10.89 requested the @®vt, of India

to spprove the M,P, S. as Feeder Service for appointment o g

the I,P. S, This letter has agein halted the process of"
his selection in 1989, Py

A oopy of the letter dated 31.5.89 is aanexed as

Anexare - 'M' to this applicaticn,

6430,  That on 23,290, the @vt., of Indla in response

to the letter dsted 31.10.89 of the Govt. of Meghalaya, has
intimated that if the M, P, S, fulfils the oondition laid |
diwn in rule 2(J) (ii) of the I, P, S. (Appointment by Promotion)
Regulation, 1955, which defines feeder service as principal
service of the state, it would automstically beoome the

feeder service and the rewmaonition of the Govt, of India

- isx not be necessgry (emphasis supplied.

L cop6. sececs
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A oopy of the letter dated 23.2.90 is annexed as

annexure - 'N' to this application.

6e3le That the v t, of Mechalaya theregfter by an
apparent misinterpretastion of Govt. of India's letter

dated 23, 2,90, issued a notification declaring M,P. Se as

State Police Service under Sub-clause (ii) of Clause (¢g)

of Rile 2 0£ I, P, Ss (Recmimeﬁt) Rile 1954 regd with |
sub-clause (ii) of Clause (j) of gaberegul ation (i) of
Regulation 2 of I.P, Se (Appointment byPromotion)

Regulstion, 1955, "]he noti fication dated 5,4,90 further -
l1aid down tems and ocoadition for sharing of vacart posts for

Meghalaya Wing between aAssam & Meghalaya.

'A'cnpy of the hoiiﬁcation dated 5.4.90 is agnexed

hereto as Znnexure - '0' to this application,

6,32,  That the U,P,S.C. thereafter by its letter dated.

6.8.90 had requested the Govt, of India to intimate them
as to whether th\e Cacdre streagth between Assém-Meghalaja
has been bifurcated and also whethér a Selection Committee
meeting opuld be mnvened in respect of Meghalaya Wing

ané by sending a copy of the aforesgid letter dated 6.8,90
to the Gvt, of Meghalaya, and farther wanted a self-
omntained proposal for convening a meeting of the Sekection
OGommittee, along with requisit documents and uwpto date CRse
to be set to the Comui ssion. |

A N eevoses _



A opy of the letter dated 6.8.90 is anexed

as amexure - 'P' to this spplication,

6¢33. Thgt on 24.10.90 the Govt, of Pgsam vide letter
No. HM2.51/88/30 had infomed the Govt, of Mechalaya to
uti:d.s‘e'the vacaicy of Sri P,Kar, I.P.S. who retired

with effect from le¢4.90.

A mpy of the letter dated 24,10.90 is aanexed as

Amexate - '(Q' tw the gpplicastion,

624, - That the applicant states that thére were
altogether 7 (seven) vgcancies on and from 1988 sgainst
the Meghalays Wing of the IPS., Joint Cadre of Assane
Meghalaya, but the Gvt, of Meghalaya took no steps to
orward names of the M, P, S. officers before the Selection
Committee and Selection Committee which met during 1989
and in 1990 oongidered the cases of the fHllowing Assam
Police Service (APS. in short) officers only who were ali
juniors o the gpplicant in the rank of Dy. S.P. and the
ap/licant was deprived of his legitimate promotion to the
I.PsSe The said officers were subsegaéntlf promoted to

the I,Ps Se On the date as shown below 3
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Names of the 2, P, S, Officers. - Appointed Apptt,
| -  as Dy.,SP,on. o IPS,
1. shri aK.Nath, Dy, SP,,Assam. 162,76, 642,90,
2. Shri N.M,Dutta, Dy. SP.,Assam.  1e2.76.  11.3.91.

3, Shri P.D.Goswani, Dye SDPo,ASSaM. 1e2e76e  1e3.91e

6.35; Thaﬁ ultimately the ISeJ.ecti.on Ommittee met on
12.3.91_ and oonsidered the case of the applicant for
promotion to the I,P,Se and the f‘:allcwing officers
including the gpplicant were selected, though they were

entitled Hor promotion much earlier -

(2 sri 5 G,Manin,

6o 36, That in pursusnce of the afbresaid selection
by the selection Gommittee, the agplicaht was pmmoted
to the I,P S, on 21,2.,92, though hé was entitled o be
promoted during 1983 on oompletion of 8 (eight) years

of sexvice as Dy. S P. with State Cadre. .. Lena - 2vrG L
R Rt T, WPV WO | AR U W G'N’\"m

The applicant craves J./ea/\wof the Hon'ble Tribanal
o pEoduce the gppointment Jetter dsted 21, 2,92 at the

time of hearindg,

6.37. That the applicant states ‘that the Govt, of
India thereafter by its le@tter No, 1-11010/17/92-1PS-1
dated 5,10.,92 fixed tbe year of allotment 8 (eight) aprs.
officers which includes the namés of the fpllowing aPs.
officers;l who were all juniors to the gpplicant in the

State Police Serxvice (SPS) Cadre 3

v o Bt T S e
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Name of 'APS.Officers. Dgte of Date of Year of
A ' - appointment gppointment gallotment,

—_ 38 DVsSePs 1 _IPS,
le Sri 2,K,Nath, ’ le 20760 6+ 2090 © 1986,

2 Sri N.N.Dutts, 1.2.76. 1.3.91 1986,

3. P, Do Goswanis le2.76, 1.3.91. 1986.

A mpy of the letter dated 15.10.94 is 'mnexed as
mnexure - 'sS' to this application.

6438,  That spplicant states that since his delayed
promotion into the I, P, 5. was not attributsble to him aﬁd it
was only because of the laches on the part of the @mvt, of
Meghaj.ayé a1d the inaction of the Gvt, of Indis which

the appointing authority, he was legitimatealy .expecting

that the @vt, would act falrly and would either issue
necessary direction to onvene & meeting HOr review &#f the
‘select lists prepared by it from 1983 to 1991 during which
the applicant was eligible for promotion to the IPS, under
its power of review of or at least fix his year of aliotment
in a position earlier to Respondent N Os 6 t0 8 {drey-in-1085)
who were promoted t the I,P, S, from the State Cadre of Assam
and are juniors him &= Dy. S.P., by giving appropriste
weightmge towards fixation of his Yeak of allotment by
relaxing Rule 9 of IPS, (Zppointment by Pmmtion) Requlation
1955 or any other rule/regulation deemmg him to be promoted

iNeeces
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pror t 1990 ad fix his year of asllotment and seniority -
in the appmpriate'_placé before his juniors in exercise
of the 'power’ onferred on the Centrzl Govt. under Rule 3
of the Al) India Service (Condition of Service-Residuary
matters) Rules 1980 since itkx is a case of undue hardship
to the gpplicart. But the Mdvt, had treated his case very
unfalrly and unreasondly and by its letter No, 1-3.5016/3‘7/
. 92-IPS-I dated 10.8,93 fixed his year of allotment in the
year 1987 wder Rule 3(ii) of the I,P.,S. (Regulation of
Saaidr.lty) Rales, 1988 by calculating the weightagev fmom
1992 in an imjust; &d uwnfair mawner a1 d consequently he was‘
made junior to the private respondents in the gradation list,

~ A copy of the letter dated 10.8,93 and a copy of the
‘Seniority list are anexed as amnemre 'T' and T(1) to
this gplication,

, the |
6039, That goplicant states that the Selection

Committee, whichm met on 1983 (21.12,83), 1984, 1985
(30.12.85), 1986 (30.12.86), 1987 (17,12.87), 1988
(29.12,88 and 30.12.88), 1989, 1990 and 1991 (22, 3,91)
did not consider the case of the gpplicant even when he
was entitled@ v be oonsidered under Regizl ation 5 of the
IsPe S, (Appointnei’lt by Promotioh) Regulation,1955 asnd as
such the sbove selection were dne improperly being done

in V:I.oiatioh.........
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in violationof the ghove regulation, The applicant
therefore is entitled to be mnsidered in those selection
ﬂ'xmugh a review snd antedate his q:pomtnen't in the year

 first he is found suitable from 1983 to 1991, The

spplicant deems it pwoper to mention here that in a case

| filedﬂby shri H;L.DGV‘iIQPQSo SR/A.C.Eu Assam, 1in O. Ae

No. 83/94 before this Hon'ble Tribunal, the Hon'ble Court
was pleased to hold that the goplicant shri Dév_ should be
deemed to have been included in the select list of 1983
when his name was not included in that year because of

some adverse remarks in his 2 C,Rs. which were leter on

impunged, As S, L.P. was however taken before the Hoa'ble
_supreme Gougt agsinst this decision of the Hon'ble

Tribunal and the Hon'ble Supreme Court, by modifying the
order passed by the Hon'ble Trilunal, directed the Govt,
to remnsider the case of the gpplicant shri Dev by
onvening a review selection Committee meeting for the
year 1983 and in 60mp11ance wi th _the above direction the
Ue P.S.C. oonducted a review of the above selection and
the (bmmittee havmg ﬁamxed him suitable selected him and
Lﬂ.timately G::Vt. antedated his gppointment £rom 1992 t
1984 in the Joint Caére of Agssam-Meghalaya vide Govt,

of India's Notification No. HMa, 250/94/129 dated 29,.5.96,
The applicant therefore states that the Govt, has power
to review the selection made during 1983 to 1991 and

he is........
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he is entitled for a similar direction from the Hon'ble
Court, - '

The applicant further states that since the Govt, of
India's letter dated 23,7.85 (A'nnem:e - 'D') récogmising
Me So Ce | as State Civil Service mnfused everybody and the
Govte of Meghalaya also gave out that such recognition is
necessary in case of M, Py S, which is in péri-materia with
the M, G S. the gpplicant oould not gpproach the Hon'ble
Tribunal eariier and had to wait for a specific oxder
from the Govt, of India.. |

& oopy of the order dated 29,5,96 is snnexed hereto
as anexure T-2 to this application. |

6.40. ‘That the gpplicart states that he has a right

to be mnsidered for promotion to Io Py s;‘ in the 1983 to 1991
select list a&d becaise of the inaction on the part }

pf the Govt, ﬁmux those regpondents were placed sbove the
applicent in the seniority list resulting total miscarriage
Ofvjusti.ce. Hié right t© career advancenent is therefore
put in j;oparq since with 1967 as his year of gllotment,
he cah at best retire s Selection Grade I.Ps S.s while the
Respondent N o, é t 18 would score a march over him and
rise wpto. the rank of I, GPe if not DG P. in the
Assan-Meghalaya Joint Cadre. ‘

6.41. “That the gpplicant states that Rule 3 of the
A1l Indla Sexvices (Condition of Service - Residuary
Mattered Rules 1960 provides as follows s

‘3... L2 A N J



‘3,

Power t relax rales and regulation in

certain case€s ;- _Where the Central Gvt, is

satisfied that the operation of - .

(i)

T

~any rule made or deened to have been made

under the all India Service aAct, 1951

(61 of 1951y, or

any regulation made under any such nle,
requlatijg the condition of gervice of
personx gopointed to & All India Service

ourses under hardship in aly particular

' case, it may, by order, dispense with or relax

the requirements of that rule or regulation,

as the case may be, tp such extent gnd subject
to such exception and mnditions as it may
consider necessary for dealing with the case

in a just a1d equitabie manner,

6.42.‘ ".I‘hat when a question amse regarding the extent

of the powwrs vested in the Govt, under 'm.“-.'e 3 of the AIS

(Condition of Service - Residuary Matters) Rules, 1960, to

deal with the cases inwlving relaxation of rules snd

regulation, the Govt, of Indla vide M.H. 2, letter No, 30/1/

63-2I5 (L1) dated l,l1l.66 have held that -

(a) undue.......
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(&) wundue hardship signifies unforeseen or
uameri ted hardship t & extent not contenplated
when the ruie was framed and dc;es not over
sny ordinary hardship or inconvenience which

nomeally arises,

(k) the relgxation éhould enable the case to be
dealt with in a just ad equitable manner aid
not on grounds of ocompassion however justified ;
#rd-

(¢) * the benefft to be mnferred in relaxation of
any rule or rules must b€ of a nature already
provided for in the rules; Govt., are not
empowered by this rule to confer benefits

which are not oontemplated in the rules,

6,43, That the applicant states that the Govt, failed to
onsider his case I promotion even after the Govt, of

India ckaxkfkexkimx clarified that Ao approval for recognition
of MPS. as feec:ier gservice to IPS, was required (vide their lskk
letter dated %frie:g()) - annexure -'N') gad as a result of this
inaction on the part of tﬁe Govt., of Meghalasya, the

Respondent No, 6 to 8 who are junior to the applicant gt
selected and by virtue of their earlier s@lection as such and

mnsequent promotion pursuant to that, they got 1986 as their

year Ofoooooooi



year of allotment under rule 3(ii) of the seniority ruies
1988, Th® gpplicait would have got earlier than that had
his case been considered in the time, sSince hig non
selection for promotion to the I, P S. as aforessid is
directly attributable to the Govt, and not the gpplicant
it would have been fair and just on the part ofthe Gvt, of
India to act equitably and pass necessary orders that the
promotion order which he got during 1992 (Amexure - B)
should be deemed to have been made pkior to 1989 to

place his position above Respondent N o, 6 t 17 in the
inter-se seniority position to meet the ends of justice.
The @vt., therefore in the gltemative should convene

a selection Corinittee meeting of the relect 1list prepared
during 1983 t0 1991 so as to place him above the private
responémts ia the seniority position or give more
weightége by relaxing the gppropriste rule for fixation
c‘f his year of allotment prior to those respondents,

6.44,  That since Rule 3(11) (0 of the I,P. S, *Regulation
of seniority Rales, 1988 provides that the weightage |
mentioned in sub-clause (6) of the said rule shall be
c.]..culateé with effect from the year in which a officer

is appointed o the service ard since under th€ Regul ation
9(1) of the I.Ps S, (Appointment by Pmmotion) Regulation,
1955, sn officer canot be sppointed to the service unless
his name sgppeared in the select list for the time being

INeececcce
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in force, justice and equity denands that the requirement &
to remain in the ‘'select list for the ‘time being in force'
appeyring in the said rule for pmmotion to IPS, should be
dispensed with and/or relaxed retmspectively so 'that the
applicant may be deemed to be promoted prior to 1990

select list for the ends of justice, equity and fair play
to keep the name of the gpplicart ghove the Respondent

' No. 6 t0 17 who are all juniors to the appiicant, if a

review of the earlier select list cahnot be made.

Relevant provigsion wunder Rale 9 of the Indign Police
service (appointment by Promotion) Regulation, 1955 is
extracted below 3 '

9. Appointments to the service frmom the select
list, |

(1) appointment of members of the state Police
 sexrvice to the service shall be made by the
Central mveMetat on the recbmnendations of
the state vt, in the order in which the
. names of members of the State Police service
apear in the select list for the time being

in force.

60450000.
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'6.45. That the gpplicant therefore filed representation
on 29.3.94 to the Govt, of Meghalaya through the Director
General of Police, Meghalaya, to tske up the matter with
the vt, of‘ India to review the order of his year of
allotment. The D, G P, Meghalaya, vide his letter dated
19.5.94 by forwarding the sgid representation gave the
detasils of the circumstances under which, the gpplicaat's
selection for promotion into the IPS., was oonsidered Retker
than A P.S. officers shri AK.Nath sd others to justify
the hardship caused to M, P, S, officers as stated akove,

Copies of the representation dated 29,3.94 along with
the forwarding letter dated 19.,5.94 are awmexed as

mnexures -~ 'U' and 'V' to this gpplication.

6046, That the Gvt, of Meghalava, thereafter, asgain
requested the @vt, of Indla vide letter dated 15.7.94
oconsider the cases fawursbly - but the sgid regest was

not oonsidered till _'bo-day.

A opy of the letter dated 15.7.94 is gnexed as
mnexure - "W* to this spplication,

6e 47, That the applicant thereafter spproached the
Gvt. of Meghalays a number of times but the Govt, only
gave out that his case has been taking up with the Gvt,

z=
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of India and in fact, the Govt. of Meghalays vide its
letter N o, HPL,16/90/Pt/42 dated 18,5.95 requested the
Union Hame Ministry to convey neécessary orders to that
effect, .The gpplicant with the 'hoPe so given by the
Govt, of Meghalaya did not sppmach the Hon'ble Tribunal

so long.

A copy of the letter dated 18.5,95 is annexed

as Aamnexure - ‘X' to this gpplication,

6.48, That the aplicant states that even after the
lapse of s year the Govt, of India did not pass any order
with regard to his yegr of gllotment, but in the megatime
on 2+ }q5 confirmed the gpplicant to the Cadre of I.P, S,
allocating to the Cadre of Meghalaya.

A opy of,the order dated is shnexed as

anexate - X' to this spplicastion,

7. GROUNDS,

7.1,  For that the Govt, acted illegally in not
forwgrding the name of the gpplicant before the selection
Committee of the Joint Cadre ol Assam-Meghalaya during
1983 0 1991 particularly @uring 1989 when the Joint Csdre
authority itself gpproved M,P,S. as feeder service for

promotion to I,P,S. (Znnexure - H) gnd also during 1990

when theooooo.



when thé Govt, of India had also clarified that no
recogaitibn by the Govt, of India is necessary (annemure -*N')
and as such prmomoting him in 1992 #1d consequently £ixing

his year of allotment in 1987 allowingk his junior officers
in Stste Police Service to supersede and/or .ahead of

him in inter-se seniority po.sition is a gross miscarriage

of justice and as such the gpplicant is entitled legally

to be promoted retmwspectively to fix'his year of allotment
prior to Respondent No, 6 to 1%

Te 20 For that the gpplicant being & victim of the
adninistrative lapses resulting £ixation of his year of
allotment to IPS. later than his juniors gnd there being a
power vested on the Govt, o releave-the gpplicant From

the undue hardship caused to him because of the regour

of a rule, by making sppropriste relaxation thereto, fixation
of his yegr of sllotment in 1987 as against 1986 +o his junior
,was wmfair, unregsonsble, irrational and against the principle

of equity and justice and Tair play in action,

7¢3¢  For that the right to equal opportunity in public
employment guaranteed under article 16 of the Oonstitution

of India also carries with it 'ﬁ’le right to one's career

I
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‘advancement, 1d as such fixation of the yeér of
allotment of the gpplicant later than his Jjuniors for
regsons directly attributable to them smounts to depriving
him of the right guaraiteed under Article 14 aagd 16

of the Constitution of India.

Te be For thst the facts and circumstances of the
applicant' sA case being squarely oovered by the provigions
of .mle 3 of the aAll Ingdia Services (onditions of Service -
Resi@isry matters) Rules 1960 and the decision of the Govt,
of India vide M H, A, letter No, 30/1/63-aIs(11l) dated

1+1+66 inoorporated below that rule the Respondent Govt.
~should have acted fairly and grsnted the relief to the

spplicant to safeguard his chance of moving on the

promotional ladder.

7.6 - For that, the settled principle being that no

rule or ‘erder'Which is meant to benefit employees should

normally be oonstrued in.such a mémner as to worxk hardship

and jc injustice specially when its ope€ration is automatic
and if sny injustice arises owiilg to a cause attributable

to the @vt, itself, then the primary éuty of the Govt,

or other guthority is t resoive it in such a manner

that it may avoid a1y loss to one without giving undue

advantage. eedocee



advantage to other, Bat contrary to above, the Gov t.
omnstructed the relevant rules snd regulations in a manner
prejudicisl to the interest of the gpplicant and giving

undue advantage t the members of the 2PS, who are all

juniors to him, The order dated 10.8,93 fixing his

seniority is therefore not tengble in law aad is ligble

to be reviewed to give gmper benefit to the gpplicant.

demsnded that the Mvt, ocught to have releaved the
spplicant from the frustration and disappointment emanating

from sn MmdOreseen and unpredictgble situation beyond

‘his control by relaxing gpplication of Rule 9 retrmspect-

ively and/or @y other rule which is causing undae hardship

4n hig case since no rule can be mnstrued to be

exhaustive s0 as to defeat the very object aimed at by

the mle itself nanély efficiénéy in i)ublic adninistration

and to ensure thst the rules T promoticnal channel has been
provided, vbut the Govt, without gpplication of its mind went
strict into the rule causixig inequity, injustice, disappointment,

frustration snd hegrt-bum of the applicant,

- 8. Detasils of the remedies g__:d‘xauéted.

The gpplicant declares that there is no remedy in

the service rule §d the Hon'ble Tribungal is the

ONlYeeoeose
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only remedy available to the applicant, However

an spplication against the order dated 29.3.9¢ has
been filed by the applicant, which hasg not been
respondended, The said representation was forwarded
to the Govt, of India vide Gvte of Meghalaya's
letter dated 5.7.94. .

Mgtter not pending with gny other Court,
The spplicant declares that the instant matter

is not been taken to aay other ocourt of lawe

Relief gouaht,

i, T declare that the aéplica’lt is deemed t» be
selected in the select list prepared by the
Selection Committee prior to 1990 so as to
get his gppeopriate year of allotment and
senior ty prior to Respondent No, 6 to 17.

OR |
A directioh to the Respondent No,l to 5
for review sd consider the case of the
spplicant for inclusion of his name in the
Select lists prepared from 1983 to 1991 anad
fix @pmpri‘ate year of allotment aid seniority -
into the gppkicant®s IPS Cadre,

ORecocoe



OR
to direct the Res@ondent_No. l 5
W relax or dispense with the gppmpriste
rulé/requlation as may be required in
éxercise of the power omnferred on the
'Cex;rtral Gvt, under Rale 3 of the a1l
India’Service (Condition of Service -
‘Residmryv Matter) Rules 1960 to fix the
applica‘n t's sppropriate yéar of allotment

and seniority prior to lg8e,
«/ND-
& . D
2 To pass sy other order/orders as to the

Hon'ble Tribunsl may deem fit and pmper.

1l. Interim order if any prayed s

1) If in-the meantime the Resnmondent No, 6 to 10
are promn ted tn a higher rank, the pmmotion
shall be subject to the result of the original

application filed by the applicant,

ii) Pendency of the application may not be s bar fHir
| the Respondent No,l to0 5 to omnsider the prayers
he made in his application,

L2 ceevee
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12,  Particulsrs of postsl order in respect of
the gpplication fee,

Postal Order No, - 8,0‘]—31‘603 9
Issued from | -

U b e’ po
Pgyable at -

a'PQ. - Cb\ApV./\.r"
13, List of Enclosure,

Do cuments No, L~ to— shown in Index,

VERIFICATION, '\

I, Shri sSkylance G, Mdm:’m, 1ePe Se, Superintendent of
Police, West Gam Hills, Tura, & hereby solemnly affimm
and verify that the ocontents of paragrephs (%o S, 6 hg-(q/ G4ou¢

v

5~.4;/ 1 ,\s:p:;/ 39(0, y . are true to my knowledge

& d those made in parsgraphs 6 2o k¢ N4, ¢ 96, ¢4 3 €5 8‘,IL
ana (3 are tme to ny infommation derived from

the remrd and the rest sre my humbie sulmission kefore this |

Hon 'ble Tribunal a#d I sign this Verificestion on the (5=

. /
day of Tu wa 1996{ at Guwahett, Tuna / )

o



” o EX VR - n
N GOVIERMHENL O MuCiabAYA : \
' HO!E, DER AL HHT _ _
ORDERS BY THE GOVERIOR
HCTIFICATION
Duted Shillong, the 16th December, 1975,

> —

IJo HPL-1 3/73/Pt I/14~- In pursuance of the recommendation of the '=I~I§{g}1al:;ya Fublic
Service. Commission, the iollowlng pcrson\, are a,ppo:‘.n*pgda"bcnporarz as Deaty
- Superintendents of Police in the scale of pay of ku500-35-745~2-35-1025-5.~40~
225/~ p.m. plus other allovances as aduiniscitle wuder the rulﬂs 1'1{,] ef ieci?
from the date of taking over charge ard until further ovders =nd are posted to
the Station noted against each:- f:-c;c.e of posting

Shri Errol Christopher Majew, - Cffice of the S.F., (‘.?ro I;l}ll_t, Tur;-.
Shri Maitty Sword Syiem, - Ofiice of the &.F., Jointin JHlls, Jouwi,

Shri Skylance G. Momin, - Office of the S.F., "wsw Nll/_L Shillong,
,-f‘ -~
Vﬁ ym _r/—«l' e
V. RAANTISHAY
Secretary to the Govermmont of Mechalaya,
he Govs a
Home Depu:vinent,

———— pmama  wm———

WM -

Memo Mo, HPL-153/73/Pb.I/14~4, Dated Shillong, the 16 th D:—cem.‘.:er, 1975,

Copy forwarded to :-
1) The Superintendent, Govt. Press, Heghal: vya, Sh illong for publicgbtion in the
Meghalaya Gazette, He is requested to supply this Dﬂplb. with 10(ten) spare
copies of the Notificztion, :
The Accountont Genersal, Heghalaya, Addl. M. 3. Tudlding, Shillong~723001.
The Inspector General of Police, E’-'zg’u;lay 1, Slidllong for information and
further necessary action, This hus > reference to hisz U/0 Mo, I‘II/WITI~8/31
dated 5-9~75 and letter "o, IH/XVII- 8/?7, dated 22-10-75,
The Depuby Commissioner .,Khasi Hl']o,u]a.lll?]"{’/j; intia Hils,Jovai/(aro Mills,Tura.
The Superinteridents of Pollcc, Khasi Hills,Shillong lun‘twa 115, Jovai/
Garo Hills,Tura.
The Deputy ConL'n:LwJ.oner(Supnly) Ehnsi Hills, Shlllom' for favour of releasc
of Shri Errol Christopher Majaw, Inspector o*" Suprly.
The Director of Agriculture,leghs claya,Shillong for favour oi reicase of
Shri Maitty Sword Syicm, otablstl"'ll 01 ficer,
8) The District Family Plannl.w_c' Buresu Officer, Garo Hills, Tura for favour of .
release of Shri Skylance G. lomin sDistrict I uul" Flammirg Information Officer., 3. °
) The Secratary to the Goverror of hmvml aya, Shillovg, N
10) The Private Secretary to the Chief ILnlut"r Heghal: .'-.u,oiuDon'v. ‘ '
11) AL Private Secretarics/Personal ‘-Wt S. to Mirdsters ond Mrdsters of Stato.
12) The Private Secrct: ary to the Chiof ¢ *crrtﬂry w0 the Govt. oi Meghalaya,
13) The Secretary to the Govb.of Me cghaloya, Supnply anm,/n'fmculturo Deptt. and
Health &F.P.Deptt. fol informztion «xd niccssary action,
14) Personal Tiles.

o N v~ W N
S ~ S~ ~—

\.O

.15) Shri Errol Christopher Mu‘]'-\r Iission Compound, | for infermation and
’ _ , Mawkhar, P.O. Sh:LJ_'Long—z Ehasi Mills Dusumc‘r { “""‘LL"'S(-I"/' action. They
x,dé’)/ Shri Ma:LLb’y‘ Sword Syiem, Riatsamthial 1 are r-*pmstcd to roport
Hawkhar, P.0.Shillong-1, Khasi Hills DJ stric g L‘o" dirty dnmedd atcly to the
17) Shri SJQ/l dice ‘G.Momin, District T n:_lf. ’l“m'nr Zupdts of Police of the
Bureau, P.0.Tura, Garo Hills District’ 1 jf?_mmcts concerned.

Iy ordar ete.,

N 4 ¥
L e
Under Socretary to tha ot r'r\:,“mrt c_a(l legholaya,
'U(OF(" (P’)llCC) D )Lrb l]O&fL,o
X
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—
L
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' nal Police-Officer, Ampati 1s promoted to the Senior Scale of tlz .

. 4. The Spzcial Ass:Lstant to Chief Sceretary,iMcghal aya Shlllong.

No .HPL.41'7/75/85- ShI‘l S .G+ Momin, MPS, Deputy Superintendent of -

6.+ The Accountant General (Accounts/Audlt) Meghalaya, Shlllong.

. '--..._Copy-- . ﬁy\/@/
GOVERNMENT OF MEGHALAYA . ‘ N,

HOME (POLICE) DEPIT.

‘ORDERS _BY THH GOVERN OR
NOTIFICATION . '

 Dated Shillong,the 23rd July, 1985.

Police (DSB), Tura who was also allowed to function as Sub-DlVlSlO-

-

MPS and on promotion is transferred and posted as Additional Superii
tendent of Police, mast Khasl Hllls, Shillong againgt an eXlstlug
vacancy s |

e T B.NO\IGKY\IRIH o
U\IDJ_.R SmCRuTARY T0 THL GOVT» OF MEGHATE.
o HOMZ (POLICE) DEPMME@T.

-
g .

Memo No  HPL 417/75/85-A, " Dated ohlllong, the 23rd July, 19856,
Copy forwarded to: - !

1e The Spec:Lal Seeretary to the Governor of Ma,ghalaya,Sthlong.
2. PsPuSe to Chief Minigster,Meghalaya, Shillonge. '
3..P.3. to Minister, Home etc.,Mvghalayu, Shillong.

5. The Inspector General of Police,Meghal aya, Shlllon

7+ The Deputy Commissioner, fast Khasi Hlll s, Shillong.

8.+ The Deputy Commissicne r, West Garo Hills, Tura.

9. 411 Superintendent-s of Pclicev

10« The Directer of rrlntlng & Statlon :ry,Shlllong -for publlcatlcn ;
in the Gazette.- . ‘

11.-The Officer-concerned-. *“‘ '

12. Personal file/Guard file. -

PR By crder etc
: Sd/-
Under S«,crbtary tc the Govt e of Megh'ﬂa 73y
Hcme (Police) Departmbnt.

ULHIO I\:G.FWXXII-84/76/46-A Dated Shlllong, the / July,l985. '!

As directed, ccp-y forwarded fer infermaticn & necessary acticn 1
tc the s '

1. The Spl . Inspectcr General of POllCu, ’\'Lghalaya Shillong.
2. The Dy. Inspecter General of Police SB/CID.,Mvghalaya,Shlllcng,

‘3. The Dy » Inspector General of rolice(Re-orgn . .)yM:ghalaya,Shillang.

4. The Dy. Inspector General cf Police(Range/Trg), Moghal aya,Shillony

5. The Superintendents of Police,Bast Khasi Hills,Shillong/West Kaiasi
H1lls,NengstoingyJaintia Hl]_ls, Jowal/East Garo Hills,Williamager,’

Warcy H:Llls, Tura. : N

6.+ The Commandants, 1lst MLP Bn ., Shlllong/an MLP Bne«y Tura.
7+ The Principal, Pclice Training Schéol, shillcng.

'rintc;ndent of Police (C),Meghalaya, Shillong.

P i
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ASStt 1-frlsl:n,c’cor General of. kollcc,(f.), '. of
/MeghalaYa, Shillonge. =~ /Q\f‘dk \
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Do wo ¢ shef] [ ue L—L;_'T"/.fs:z,

3rd Fewruary'9S.

My dear

Please accept my hearty cengratulatiens fer
the award of Indian Pelice Medal fer meriterieus
sarvices en the eccasion ef Republic Day,1995.

I hepe & wish that yeu will earn mere such
laurels in future alse,.

Yourz\sincerely,
A}M( '

ﬂiz
( D.H.S.SHRIVASTAVA )

Shri S.G.Memin,IPS,
Commandant, .
2nd MLP Battalien,
Geeragre. :



— b  SHRI M.I.S.IYER,IPSY ' .
~ DIRECTOR GENERAL SN
AND b

INSPECTOR GENERAL OF POLICE
MEGHALAYA, SHILLONG

®. 0. No@l/gg/ f o ) - Theé ..... ) Z’ ......... 1988 .
My deéf'@of

‘The visit of the Prime Minister on the 27th
and 28th January'88,to Meghalaya on his
electioneering tour and stay at -Tura went off
without any incident and the arrangements made for
law and order and security were of vetry high order.

At the end of the tour of Meghalaya,the Prime
Minister had conveyed his appreciation for the very
.good work done by all Officers and men connected
with law. and .order and security arrangements 1n
Meghalaya to 'the Union Minister for Surface
Transport. The .Union Minister conveyed the
appreciation of the  Prime  Minister to the Chief
Secretary and to me personally,and I am very happy
to convey these words .of appreciation from " the

Prime Minister .for the wvery good work done by the
_Officers and men deployed on duties during these
days. I would 1like to add my own thanks and

- appreciation for the excellent way in which you had
supervised -arrangements - and managed the men and
‘materials during this occasion. ‘ ‘

Please convey the appreciation of the Prime
‘Minister,the Union Minister and -myself to all
subordinate officers ~and men who work under your

command. E
‘With véry good wishes. d" P gtA.....mw :
- Ar - .
' % e h/‘ - Acctt;
: |
. ) H‘ mt
LNK[).Ph

i!
’ M.1.5.1¢eR) ¢R-S-L
( - ‘R4CL

«,‘ v MO' "".
Shri S.G.Momin,MPSi, QJI‘OI {
Superintendent of Police, o

Jaintia Hills, - A : - DsB;
Jowai. - E , o 30. .
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My dear_rbh#;w

I take this opportunity of placing on record
my deep appreciation for excellent work done -by
you in connection with apprehension of wanted
‘activists of an underground outfit of Garo Hills
Districts. Due to pressure mounted by Police under
your . leadership _ the entire outfit had no
alternative but to surrendér to the Police to face
trials before the Courts of Law. The commendable
“commitment ,devotion & dedication shown by you in
discharge of your duty have been appreciated by.

the Government.

I hope you will continue to work in the same

spirit in future too.
“in your ACR Folder.

VA epueel ved e .

L//ghri S.G.Momin,IPS,
Commandant,

2nd MLP Battalion,
GOERAGRE.

A copy' of it is being placed

urs sincerely,
1j;jzztf£t1b\~

~(D.N.S.SHRIVASTAVA)

T A i e s

Nl .07’: \
SRR
v /‘-\‘A \ “\
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e © No,14015/45/79-AIS (I) . = . o

) Govt.of India,Ministry of Personnel & Training, = = e
Admv,Reforms and Public Grievances and ‘Pension S
(Deptt,of Personnel & Training) o

e e ety gt kAT A RIS, e
TR

**** New Delhi,the 23xd Ju;y,lQBS.

. To The Chicf Socretary to the Govt,of Meghalaya,
Shillong. . . ,

v e ceamm et cwr s mee +es

L " Sub : Meghaiaya Civil Serviee-Apprbval as-State Civil Serviee:-
b for purposes of 1.a.S, (Recruitment)Rules, 1954 and I.A.S.
. “(Appointment by Promotion) Regulations, 1955,

- : Sir R -
b " I am directed to say that the proposal of the Govt,of =
L Meghalaya for recognition of the M.C.S. as a State Civil Service
for the purposes of recruitment to the IAS in termd of the provis=
sions of the IAS (Recruitment)Rules,1954 and the IaS(appointment by
_ Promotion)Regulations, 1955 has been considered,The Joint Cadre .
' Authority of the Assam &nd-Meghalaya joint cadre of IAS ‘had recom-
‘ mended approval of the M.C.S. as a State Civil Service,They had
b also proposed ‘that the Govermments of Assam and Meghalaya may...
* jointly arrive at-a decision on matkers connected with the recogniw
tion of the M.C.S.The Govts of Assam and Meghalaya have, after con=
: sultations with each other and with the Govt,of India informed
! that the connectéd issues have been decided to be 'settled in the
' following mannef, .. . ‘ ' . .
1. All the A.C.S,officers serving in Meghalaya: shall be absorbed
. in the Meghalaya Civil Service, ST S
2., The promotion quota of the joint cadre will be apportioned bet=-
. ween the two States in proportion to the senior duty posts in.
the respective Wings from time to time, . o ‘

3j The future vacancies in promotion-quota"in each of the‘twb
wings will be filled by promotion from among the respective.
State Civil Sexrvice officers, : L Che

4; The five promotion vacancies duc to the Meghalaya Wing,ana‘j
currently utilised by the Govt,of Assam will be released by .
that Govt, at the kate of one per'year,ﬂbegihning from 1985,

5, If any promoted officer, as mutually agreed to between the:
two Govermments,is to be transferred from Assam to Meghalaya .
during 19851989, such officer will be adjusted against the -
five promotion vacancies to be réleased"in,fayour'of Meghalayas,

6. If any officer promoted to the. IAS from A.C.S.or from M.C.Se, .

is transferred from Meghalaya to  Assam-or from Assam to
. Mcghalaya,then Meghalaya or Assam. will take in exchange another.
— . promoted officer from the other State or. as mutually agreed toy'

7. In coursc of next five years; coimencing from 1985 if any none
State Civil Service officer of the Govt,o0f Meghalaya is apmoﬁ
/against inted to IAS in the Meghalaya Whng; the same would be adjusted/
the five promotion posts to be releéased in favour of Meghalaya
- Wing from 1985 onwards, , . e s
2, -  In view of the above;I am directed to-conve the approval
of the Govt.of India,under sub~clause (ii)of Clause g)of Rule 2 of
the IAS (Recruitment)Rules, 1954, xead with subsclause (2) of. Clause (j)
" of subsregulation (1)of Regulation 2 of the TAS (Appointment by
Promotion)Regulations, 1955 to the Meghalaya State Civil Service
as. a "State Civil Sexvice" for -the purposes.ofﬁrecruitment to the

" Indian Administrative Service, S o @yg ,
" inurs-faithfully,,'i‘ in& éjfx
( BABU  JACOB) . - ,ijC\

Director. = .. =




L(é Anm exure- -E[/ Bf(.//

"04FICE OF 'IdE IM'FECTL}{ GENER AL OF POLILLth.GIlAL YA: HILLNG.

Lt ‘ter Mo m/xxvr.g/ss B Shillong,the é February 1986 .
From ’ \V;ﬂ

Shri S5, Prasad, I P.Se
Assistant Inspector General of 1>olice (Admn)
“eghalaya, Shillmg

The Specisl Secretary to the Gth.of Meghalaya,
lome (Police ) Departcent,Shillong.

To

fubject e M P.S. AS FEEDEE EEiVICE FGi I.P.S.

Fir , )
' As directed, I am to'state that as at present, only

AePof, 15 rocosniced as feeder service for the purposes of I.P.S.:
(Aspointment by prosotion). Regulation 1955, Kfter creat ion of the
Stgte .of Meghalaya; Government have created M.P.S, with effect from
the year 1976, The first batch of ¢fficers recruited wunder M.P.S,
have alrealy completed more than B3 years of service in the cadre.
@nd hence many of them way be eligible for inclusion in the Select
List for I.r.¢. However, this shall obviously require M.P.5. to be
recogniced as feeder servicce at. par with A.P.S. for the purposes
of above mentioned Regulgtior. Fere, it nay be pointed out that as .

‘at pregent we do not have any $.P.S. Officers from Meghalaya on the

Select List. Tne vacancy caused due to retirement of Shri J.C.
*Iawr'ch is also likely to be utilised by Arsanm Wing of the Jjoint
cadre for fe&ﬂ up the gquota of 5.P«S. Officers, unless steps are
immediately taken to g2t M.P.5. recognised for the above purpose.

In the circumstances, it 15 requested that imnediate
steps may be taken tc move Coverrment of India for fetting MePoSe

recognised ag feeder service. ik

%
- Yours falthfully,

Q=

Assistant Tspector Cenersl of Police (Admn),
s ‘eghalaya, E‘hillong.

7

e gﬂ, ...

( Copy to file Mo, .‘:/k.d.-S/cl 76 - M.P.&, hiules for record ).
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OFFICE OF THE DIKBUTOR GENcKAL OF POLICE;MEGHALAYAs \
8L ILLONG '
"0 e //' | R
NO. 1}:/X:v1-9/77/68, Dated Shillong, the (/ June, 1986,
Froms=- «

Shri H,S Lhittaranjan,IPS, s
Inspector General of Police,(Adm.))}
Meghalaya,5hillong«

10:-

. The Secretary,
Home (Police) Department,
Govt, of Meghalaya,Shillong.

Subject:~ HM.P,S. a5 FEEDER SERVIUE FOR J.PeS .

Reference;- This office letter No FM/XXVI-9/65
dated 6th February,1986,

Sir,

1 am directed to invite your kind .
attention to the above cited reference and to
request that immediate steps may be taken to
move Government of India for gettj_n'g"i«l.P.S.
recognised as Feeder Service to the 1.P.S. It
may be mentioned that as many as 5(five) M.P.S,
Officers have completed 8(eight) years of service
and it is time that some of them atleast get into
the Selection List for the I.P.5.

Early action may kindly be taken
up in the matter. o

Yours faithfully, . .-".

( H.S .Lhittar Jab!}/

Inspector General of Police,(Admn.),
Meghalaya,Shillong.,
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GOVERMENT OF MEGHALAYA

HRE(PLICE) DEPARTMENT
NO.HFL.56/77/ 141, Dated Shillong, the 27th Mgust, - 197,
From :~ * Shri B.Nongl;mrlh

Dematy Secretary to the Covt,of Moghaleya,

o' . \,&I’he Dlmdtor General & Mopsctor General of Follce
S Iieghaleya Sh:dlong. .

Subject :- Recognltlon of ]eghalaya I‘olnre Service 9. feeder
- service for promotion to the IJIS.

sir, | - -
. I am directed to send herevith a Note om Recognition

of MBS a3 5 feeder service for promotimn to tho II3 tmd to requost thet
your vievws on portlon mnrlred 'X' thereof may please m furmched to

i .Govt. urgently,

/ g
Yours ff .ithl\xlly,,

/
Deputy Secreteary to the: Govt.of leghaloya,
Home (Folice) D/)s n\ent

LA«
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Q . - Rr=cop‘n1tion of Mpphalaya Folice oorvice a3 a f{eedar

at

JY

sorvice for promotion to the 1FS.

o "Ih the foint IFS chre of Assam-leghalaya, thereyx are -
27 promotion posts against which State Tolice Service Officers are promoted
‘under the IFS{Appointment by Fromotion) Regulations,. 1955. Accordmg to the
codre strength out of these 27 posts, 21 posts are meant for Assan wWing and ‘
6 posts for }bghilayai wing. However, uptil now all'the 27 posts are filled
ﬁp by prombtion of Assam FPolice Service Officers. It also appears that all
thase prémobim posts are filled up at prosent i.e, utilised by the GCovt.
of Assam and only one promoted offifer from Assam Police Service viz., Shri
B.A.Khongman, IPS-SPS is serving undor the IMghalaya wing. The above positim
is due to non-racognition of the Mpghalaya Police Service as a feeder serviee
for promotion to the IFS.

A _ ' Sines the constitution of the ibghalaya. Police Service in 1976
this Stjte Govt,. have taken up the question of recognition of the Mpghalaya
!Pollce Service with the Joint Cedre Authority from time to time but the question
could not be settyled uptil now, The Jo int Cadre Authority in its meeting held |

“on 18,5.85 observed that since the recognition of the MCS is B667at the ginal -

stnge avaiting approval of the Govt.of India, it is felt that there would not

be any difficulty to recognise the other services like M.F.S. or M.P.S. as
" feeder service to the respective Al India Service. The Covt.of Meghalaya,

* however, will prepare & working paper for both the serviqeé for discussionf«

The GCovt.of Meghalaya rocruited itss first hatch 6f officers in

“the M.P.S. in 1975 and am such by Yor” these officers are eligible for considera-

tion for promotion to the I.P.S. However, the M.P.S has not yef been recognised
as feeder service for promotion to the IFS, it is not possitle to take up their
cases for promotion to the IPS and so long the Asgam Folice Service officers

. are enjoying the share of promotion vacancies meant for Meghalaya ng also,

veesd/-

w o
R



., i Since all the promotion vacancies meant for Assam wing and Meghalaya
“,  v.ng are filled up it is also not possible for Assam Govt. to tramsfer the

share of promo’dion vacancies to Meghalaya wing at a-time even if the Msghalaya
"Police Service is ‘racognised as feeder service to.the JPS immedistely. "Tn view
" - of the pO‘!ltlon explafﬁé&( above and to facxlltate the recognjtlon of the lbg Jalaora
$Seimn - /) o,- nﬁ-- ASse 1€ fenillfh
Police Service as a feeder service for promotion Yo thé Hoint IPS (F 5 (flve) 3 o
promotion vacencies now utilised by the Govt,of Assm, it is prOposed as below

for- con31derat10n of the Govt,.of Asaam,

—

1. The promotion quota of the Joint IIS g,dre may be apportioned
between Assam’ and Msghalaya in proportion to the senior duty posts in the res.

pec{:ive wings (i.e.senior posts undor St.te Govt., and Central Deputation
Beserve ) from time to time.

2. Future vacancies in the promotion quota in each of the two wings ’
may be *illed up by promotlcn from Bmong the respective State Police Service ot '

offlcers. e

, 3. Tive (5) promotion. vacancies -due to Moghalaya wing and currontly
utlllsed by the Govb. of Assgm may te released by the Govt,of assam at,(t}‘}e rate
’ ey vt LA~ 0t N thos O (e td S »1 [ a—

of one vacency per year{till such time that the flve vacancies are fully récouped
by Meghalaya wing, from the year of recognition of the MPS and subject to the

*

"} contlition that the vacancy caused under Assam wing epaingt the promotiom quota

should te more than one i.e, if only one vacancy is caused in a particular year
the Assam Govt need not transfer the only vacancy to lbghalaya in that parti.
cular year. '
. . . Ll A

L. If any promoted officer, as mutually agreed to tetween the bow Goyts.
is to be transferred from Assam to leghalaya tefore the complation of'transifer
of five promotion vac_:é.ncies envisagad atove, such officer will be adjusted
against the five promotion vacancies to be released in favour of lbghalaya by
Assam,

5, If any officer promoted to the 1FS either from AFS or from MFS is
transferered from Assam to Meghalaya or from lMeghalaya to Assem, thén the State
from vhere the officer is transferred will take in exchange another prcmoteci :
officer from the other State or as mutunlly sgreed to.

. . -
T~




ANNEXUéE"ﬁ’ aé;\[q)

FICE OF THE DIRECTOR GENERAL & INSPECTOR GENERAL OF POLICEs ﬁ//

i Q . MEGHAJAYA:SHILIONG. A

;:’./E. ’ - . ’ \
Iftter No IM/XXVI«3/79/V01 III/84, Dated Shillong, theATSépt.'87..
’From -3+ 8hri W.R, Marbaniang Ips, '

. Asstt, Inspector General of Police(Admn),
_ M’ghalaya, Shillong. " : ‘
To ¢

The DCpuLy -Sedre tary
to the Government of’Meghalaya L
_Home (Police) Department, Shillong,

© Subject . - <R»cognition of Meghalaya Police Service as g
: ' . feceder scrvice for promotion to the IPS,. -

Reference :- Govt, Zetter No. HPL. 76/77/141, dt, 27.8.87; "

Sir; A - ., o 255//

With reference to above, I am directed to inform
you hndt the Director General of Police agrees with all the points
in the portion marked vX! cxcept a 1little change at point No. 3
whjch should be incorpolated as follows =

3. 5 (five) promotion vacancies due to Meéhalaya Wing
- and currently utilised by the Govi, of Assam may be
released by the Govt, of Assam at the rate of one
~ Vacancy per year‘or more than one as may be agreed
 to by the Joint Cadre Authority till. such time that
the five. vacancies are fully recouped by. Meghalaya
Wing from the year of recognition of the MPS and-

- subject to the condition that the vacancy caused under
Assam Wing ‘ageinst the promoticn gquota should be mors
than one, i.e, if only one vacancy is caused in a
Jparticular year the Assam Govt, need not transter the
only vacancy to Meghalaya in that particular year,

Yours faithfully,

Asstt, InSpector Gen°ral//;)Police(Admn),
Meghalaya, Shillong,

/ o..coo‘ooooo
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AL ACT JF MOUTE OF THE MBEI ING OF THE JOINT CADRE AJTHCRIIY HELD @V~
N +4489 M THE CFrlICE CHAMBER OF THE CH IAF Sc.(RBI‘IRY_ A _SHILLANG.

- R T S
Membsrg pragent : y . 5 R Vo ‘
1o Sari A.P,Sarwen, -..A.S., ‘Ghief Secretary, Assam.. _

2 Shri ¥, Ramakrlahnan, LA‘S., Chief Secret,mr Maghaleya..

19

12, Recogmtltm of MPS as a Feeder Servioe to IPS. .

Joint Cadre A:tharity approved the pmposal Of recognitlm .
of Meghalgya Police Service as Feeder Service i‘or appo:lnhment to the IPS
by promction, _ e A

§4/= Ao Fo WARMAN, s:i/- v, RAl&ﬂISiﬂIAN
Chief Secratary, Assem, ‘ (hief Sacretmy, Meghal&ya.
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K Dated “K‘(Bg)@lhé \%\)Tuly,ﬂeq
From: :

No.H7L.160/89/6

Chri H.P.Oflyn,

Under Cecretary to/thc ov %‘ Me h 12 ya} -~
' (‘YY.\} \ }/)
' To

e Director General & Xns

cotor “Ge,ner*l ’of Tolice,
Meaholaye,Shil10ng. s
Subject: Selection Commitkee Meetin or celection of
Ctate Tolice Service Officer?d fer promotion to
Tt '*“—“the*]fndian‘?olice—‘.ervicefv—“l— X
‘ Sir, '

I am directed to forward herewith a copy of D.O.letter
No.F.4/3/89-AIF dated 12.5.1989 alongwith ite enclocsures from the

Secretory,Union Puklic fervice Commirscion and to request you to
furnirh the information {in rerpect of the "L.U.7

Urrlvrn of 1975
JESSENCSESU I

batch as per guidelines laid down by the Union Fublic ~en'if‘e
Commis::ion to this Department imr"le"il“tel}'

The Joint wd*e Authorlty has approved the M..r.s
as a feeder <ervice for pro'notion to the I F.S. As <'uch we may

furn1<h the particulare of the above menti oned MeI.Z Off‘icer° to

~—

Government of India,

the Union Public Service Commircion pending approval of the

— b T

. o
-~

-, ‘
T,

Yourrs falthfully, ‘A-'\.
. o>~
, /%} | |

. _ Under &

ecret-ry o the Govt.of Megha aya,
é d?f\'\ Home Department

S
S

| S \\L‘w
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mmmwmmmwmmwpmmmaﬂmmm o
esziinabion was £inally spproved Xx in the mesting of tho Joimd Calro Mﬂmﬁy
Wnich neb on 20.4.1989; The Govermant of Assca have also amoatdtin onm
proposaly ‘ AU

Acocwdipgtotba IAian Folios mm(wmmnorc:amstmseh) T
Tath, Maninont Rogil.eblons, 1969, the pocts $o be flled wp by prowbton fn x
remoch of the Jolnt LP.S Cadre of Asnan-Yoghalaya to the I.P.anapcz' Bchathlo TR
o 00wt 43 34 hioh 48 i tho rati 25 4 @ for Aoams d galam 5
remectivalys AR G

The underant foned documarts relet ing to un caoe mar rcoommm S
of tho Meghal gya Polics Service as Feedar Sarvice fHr nrmin‘bnmb to-tho 3 S TE S
Jolice Servics by promotion as provided under tha L.P.S(Appo intaert . o '
Frawotion)Reglet ions, 1955 and Lp. S(Ihcmitnmt) mles, 1951. 3 mm*rod uro
enolosed horeuith, -'N m N
1. itinites of the Joind Cwire m!m‘tt.y, &anmmr‘ogmlvn.

¢« Conditions agrood to by toth the Covernnatt of Asoan mﬂ

thg Gvarnogt of loghalays, o \“, ;!,/’:f(— .
3. oghalaya olice Sarvics Rules, 177.. Co ', !) fl. 119"
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HOME (PQLICE) DEPART MENT 0z i P RN D
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: a (<)-‘§ ‘91 "
NO.HFL,160/89/16, Dated Shillong, the 6th September, 1989, %ﬁ
From - Shri H.F.Oflyn,

Uimder Secretary to the Govt,of Moghalaya.

To - \%mctor General & spector General of Folice,
: Meghaleya, Shillong,

‘sibject 1~  Selection Committee Meeting for selection of State

Police Service Officers for promoticn to the IIS.

Reference i~  letter No,HFL.160/89/6 dated 15.7.8%

. ’ . ) : \
sir, | _
In inviting a reference to the letter cited above,
T an directed to request that the information called for in it may

please be furnished to this Department immediately as the Govt.of Idia

has fixed a time-schedule thxrt the information in this-regard shoulid

reach the UPSC latest by bepbember, 1989, The Govt, cf Assam have already

[RRpp—
e

sent their proposal concernmg the A.P.b Officers to the U.r.b.b‘

PRSSEICURUPY

Yours faithfull. y ’

‘ 711 }.( 2

Under Secretory to the Govt.of Meghalaya,
e (Police) Department

CEERE

KW v;r f}r&

s &
.‘@ 38

F
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- ' OFFICE OF THI DIRECT(R GEIERAL & MNSPECTR GENERAL OF :POLICE! <,
&, o . , , MﬁGHALAYA:SHILLONG.- _ | af

TREN TN : i

M § B -
K 4 i BAIRNEE F I O

i Lottor No. FNVXXVI~9/124, Datod Shillong. tho.fj7s.ptomber.'e9.

\

- ———

. (RN SR TN LR .
*" 'From Fga Shri Prem Singh, IPSy i w1+ ~<- .,
@r% = - iw.ot .+ Asstt. Inspector Gemsral of Police (A),
T Meghalaya, Shillong.,
UEERE A LA T T s ‘? 1 L)
o2 To e o= P haal Nyag edd et SR
L,  Shri H.P, Of yn, " 74y FrF &Y pn it
vhee . Under’ Secretary "to the Govt. of Meghalaya.
. .- Home (Police) Dﬁpanment, Shillong. ¥
,’fr Q; e : 1 (1 N E l\' ’1 ) ej
AL et e 4 , . .
" -Subject x- ‘Selection Committee Mectin? for selection
gl tr ompi usten +3 Of State Police Service Ofticers for promo-

]

¢ - . ,tion to .the Indian Police Service.,
“Reference i~ Govt. letter NO..,HPL.160/189/6. dte. 15.7;89\.J

sir, .,,- T 1
S . e . ; .
ot e With referenco to the at:ove lettor, I am
directed to state that only 2 (two) directly recruited Meghalaya
"Police Service Officers of the 1973 batch are eligible for inclu-
sion in the Select List for promotion to the Indian Police Service,

namely (1) Shri M, S Syiem, MPS, and (2): Shri S.G.: Momin,MPS.

Ihe required 1nformation/documnts as per
" Annexure 'A' ‘are furmished as followsi~

q_' . (1) -. (a), Shri M.S. Syiem, MPS.
. (b) shri S.G. Momin, MPS,

¢ (2) A.C. R's of the above named officers availablo
fin ‘this office are enclosed herewith. A. C.R's for the following
periods in respect of Shri Syiem could not be fumished a,s the
same are yet to e initiated. The Reporting Officerxs have been
requested to initiate and submit the same early. Same vlll ‘be
supmittod to Govt. as soon as they are received. '

ﬁ- of Offi o  Pariod:

i n. ) , )
: 1) Shri M.S.Syiem, MPS. = (1) 3.1.87 = 23.7. 87,~
& (2) 23.7.87 = L1, 87"

N (3) The number of Senior Duty Posts Lorne on the
ffmdian Police Service Cadre (Meghalaya Wing) of the Joint Cadre
of Assam and Meghalaya is 17.

eveee2/=

. | '\“\AJ)}\%\

Q A%\V



T

tion quota of the Indian Police Service (Meghalaya Wing) of the
Joint Cadre of Assam ' 3 Meghalaya upto 30th November, 1990 is 8

(4)

'...g 2 F T

, L

b

Tho numbot of exiltinq vncancion in the prome= Aég;

which is’ the total number of“posts to bo filled: by-promotion and

which are now belng utilised;by-the Assam Wing of the Cadre due

to non-recOgnition of the Meghalaya Police Service as a feeder
service. Apart from these 8 posts there axe o other anticipatod
vacancies for the period in, question. A separate note .on this is

‘-.” t.“',;» ’ .- -»"‘Fi"" Wt ( *‘l ’
(5) (a) Shrl MoSo sy19m| L‘pSog Both belong to th@
{82 Jet oo fee (B) Shri $: G, Momin, MPS.¥ Scheduled ;Ttib.o
f fh - . ' 1; v .
7,02 r.f{(6L;Z;Cortified that ‘their integtity has nd baen
. questioned. D
b4 I, ¥ £ C o sea
' (7)°""To 'be ‘furnished by Govt, ™’ v @ eted
(8)  Nil. ‘ ’ . s
(9) Not applicablo.

"enclosed herewith at Appendix 'A'

W ,Al(e

(10)4 iJhis concerns HOme (Police) DapartmenQ

v PR S A

AR (4 e '
. : ”ﬁ ;n“
R S .
: . ’ : ’ ] (8
8nclo:= 'As above!, T s PV ety s
3 LTS ETAR PP N B PR
gt - # b ome ¢

(A I

" Yours faithfully,

1
A

} %

Asstt, In5pector Genoral of Police (A)
, Maghalaya, Shillong.

/ [ XN KN NN ]
/‘ “r o . o

-
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APPENDIX .- 'A!

Subject - Iransfer of promotion quota from Assam
to Meghalaya. '

-

H.

in reply to Govt. letter No. HPL.76/77/141,
dated 27.8.87, it was suggested to Govt. vide this office letter.
No. FM/XXV1-3/79/V01.III/84,'datad 18.9.87 (copy enclosed for’

ready reference) as follows i~

1

5 promotion vacancies \ now 8 ) due to the

Meghalaya Wing and currently being utilised by: Assam Government
may be released by the Government of Assam at the rate of 1

vacancy per year or more than 1 vacancy as my be agreed to by

Joint Cadre Authority till such time as all vccancios are recouped’

by Meghalaya Wing.
In view of this, it is suggested tiat the

Governmont of Assam be moved for releasing 2 promotion vacancles
\ .

i.0. one for the year 1988 - 89 and one for 1989 =« 90.

i
0
%
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GOVERNMENT OF MEGHALAYA ‘
~ HOB(POLICE) DEPARTMENT .
\ - :
e300 N
NOHPL.76/77/ 243, Dated Sh.ﬂlong, the 31st October, 1989,
From  ge Sard H.P. chm
Under Secretary to the Govt.of lbghaloya
To = The Joirt Secretary(Rolics), ~ -
: " Govermment of India, ' '
Ministry of Home Affairs,
Now Delhi - 110001,
&bjecf. t Recognition of the'Pbghalaya IPolice Sorvice as a Feoder
. Service for appointmont to the IP3 Ly promotion~
proposal for, _ _
Referonce - Ministry's W, T.M3ssage No.1~1 1013/10/5"}-]}‘“3 Idated 25. 10 89
N oef. Qi ©
Sir, |

I ﬁviting a referance to the.}{i_:iistry's 'V.T.?beaagé _
cited above, I am di.fected to furnish herewith a'pdpy of the‘.fxro;)osal, sont
unor letter Fo.HPL.76/77/236 dated 9.8.69 alongwith ito enclomres for
favour of obtaining_.f"}ﬁniatry'a approval on the proposal’, |

C ’\.-\
/‘ — 237 . !
o) 33 L "
N}

Iours faithf\ﬂ.ly
Wy (i,

Under Bacretary to the Govt.of Moghilaya,
A~—Hme (Palice) Departmont .
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No. I-11013/10/89~IFS-1 T,
Government of India/Bharot Sarvksr ' 'Y \:
Ministry of llone Affairs/Grih Mantralaya o L)

Ne‘.‘,] De lhi""l'l.(,i(,,(i\l\: ) t] é‘ 23rd Fe b: T,‘ 90
. \'\ U~ . . - .S . '
by T

To

[he Chief Secretary, ‘ %\»'
Government of Meghalays, ‘ N
Hlome (Police) Department, . - Q\/“/
shillong

. — . —

Subject : Recognition of the 11,P.5; as a Feeder
SeIfvice for appoiatment to IPS by
promotion - Proposal for.

Sir,. LY
I am/g;;ected to refer to your letter

No. rlFLY76%77/243 dated 31st October, 1989 on ihe

subject mentioned above and to say that the feeder

service for Indian Folice Service As defined in
the sub-rule 2(j) (ii) of I.P.S.(Appointmant by

Promotion) Regulations, 1955.%s the principal

- selvice of the State. In case M,P.S, fulfils

v
X

&

|-

©

these conditions, it autematically become the
feeder service. However. it is not clear under
what rule such, @ recogni‘ ion hds been sought for,

L

Yours feithful).r, R

( r/cggb/}ﬁ’u/y )

JHOER SEC STAIY To TYE;GUVT. O IND 1A,

1.

W
WV Mﬂ&*
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10 DS SURST AUTED FAR WAL TFICA IG! B I:G HO.LPL,76/77/243 DMED 5TH AR IL, 1990

e e = o \/IM (c)
~ GOVARUMENT JF HECH ALAY CV Aunexvae-0
- MO (POVTOR) DET AT m‘
. ikt N
e &
HOL 151G AL 1Y \

)

No.IIPL.76/77/248 - T exercise of the povers conferred under sub-clase (ii) of
clanse (g) of Rule 2 of the I.P.S(Recruituent) -Rules,‘l?%& read vith sub-ciaise (ii)
of dause () of sub-regulation (1) of Regulation 2 of tie LI.S(Aprointuent by
Promotion) Repulations, 1955, the Covernor of ikeghalaya is pleased to recognise who
"I;Ieghal.r/a Palice Service® s a "State Folice Service! for the purpose of yesruitwent
to the Indian Polige Service with the following terms and conditiors:- \
1. That the promotion quota of.the Joint IPS fadre shall e apportioned between
Aszum and Meghalaya in proportion to the Sanior dity posts in the respestive Wings
(1.0, Senior posﬁs under the State Covernmeit and Central GCovernment Depubetion
ﬁeserve) from time to time. L

2. Future vacancies in the promotion quota in each of vhe two Wings shalt be filied

up by promtion from among the respective Stuto Falice Service Ofiicers,

3. 7(scven) promotion vacancies due to haghalaya Wing and currently utilized l';y
Governmert, of Assam shall be released by the Govermmant of Assam ub the rato
of one vacancy per year begimning from 1990, till such time that the seven

vacancies are fully recouped by Meghalaya Wing, with imnediate eficct subjzch
Lo the condition that the vacancy camsed under Assam Wing against proroiion
quota shiowld be more than one.

Lo T any promoted officer, as mutually agreed to between the two Coverm its o
to be trunsferred from Assar to Meghalaya before the completion of 7(:10‘Vrm)
prouwot ion vacancies envisaged above, such cflicer will be adjusted against tho

7 (seven) promotion vacancies to be ruleased in favour of lieghalaya by /Asswi,

5. 1 any officer prowwted to ti:e LP.S either from A.P.S or M.P.5 is transferred
from Assam to Meghalaya or from leghalaya to Assam, then the State from whore
the officer is transferred willi take in exchange anoth,éf promoted officer from

the other State or as mutually agrecd to..

Ao LT3 Lears naely (1) i astoasarika and (2) Sord LR Iha.:ruou 'y are

L‘
absoriad in the M. F.S with otfect txom 7. .3.90N,
N .

—

JALFHIRA

Spocial Secretzry to the Govt.of Mephalaya,
Home (FPolico) Depertmont

M S
&\,U AJ\V(J,\@ |

i
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»I-fenb I‘aO.JPL 76/ 77/ 248 A . Dated SZIJ.Llong uhe 5‘6h .@31‘3_’ 5 199% R
Copy for J_r-formatlon and’ nece S8y action tq,_ R
1o Thg .Sﬁy-:cljal mr;usoionor & Secreta:cy to the Comrnment
epg:rrtmont,Dis with Teferencg 44 Letter i
e TeVision "of thg

Asss.m , Hoto (.':)
'\‘O.HI‘IA..’SVRF/ZO dated 27.3
. carliop I"Iotificatio.l 5 )
'subsequent revigion of Cudyy Strength Vide
it ed .12.1988~‘which Vas dj,
mecet s

.89,

S 1N yisy ol the !
otlficc-;,tion No, 11052 /7/UU-4TS(JJ) £
as dlSCuS§Gd and approveq in the Jolnt C:
ald on ;The: vi.o gm!'s L
dateqd 7.4 0 may- a]'.4 easec?) 1:
2s. The Sees

to 't]lr_a ¢

thOI‘lu ”
Agt; abe’ Pl 4

Ui, ’7// 8&/33]

y haJ wya Drspur With rep, Sronge
qdrc, At horlty to Tecognise ti)e HoP,5 ag S
ice Se ' orum.»" on 20.4.89 as Toquired unde o Ro,"lLLﬂtilm _
L P, gy‘;omtmeut b onotlon) Regul at tiong, 1955 S. - '
3. The Usider Sg o ‘ctary to thy Go
New Dejpg ‘HOOO

iIhdj v.'ini~try of Home h‘."f’ rg,
_ 1 TnJ.s ha nee to hi§ g .0 "o, 12 11013/10/(“)— lI‘S—I
.uato ?6 2 9 PR .
Ao 'lho Se. ‘eI ol gry Unlon Hmllc ocrv1ce Commji.
Iiew J)(,_L;u 110017

Ssion ,Dholpur House, sh

;ﬂljél'lém Roagq,
N
The oum“otary,rreghal'vya Rablie Sorv:Lcc Comm:.m.lon Shl_llong ' .
L O, 'Iho Duector Cenurﬂ_ & lhopoctor Ceneral of Polloo s He {d‘dlébVé,'SZiJILOIIQ.  : R
7. m.rsonnc.l & A.R(A) Dcpartmont .“«.

By order etc

T “v .Joint Seorutary to ihu Goxu. of 'cp'h).lgc,‘
' oL Z llone (Po7 ice) De p&t’tmc,nt :
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- (#htention 4 gun ghey P.K, ‘Jain, Under Seoretary)

‘Bervice Orficers of Weghalaya for pxomojcion to IpS
Cadre during 1999~91, , o o _

R . . ‘ c :'. . b{
Bir, . - el HA-H3 - - ‘

I 91rec;ed to refer ‘to Govt, of Meghalaya Notiftiostion
NogHPL 767?7 248 dated Btn April, 1990 (copy endorsed to you)
rwt.nrdin‘; recognition of Mg halaye Poliae orvioe® pny u
"Slate Poldl fﬁa

ce Jervica¥ rop purpese of recrwtwent to tha
diun Pulice Servige and to enquirg ‘

: &8 1o whether Cadre .
f Stran th between Assam-Meghaleya hag been blfurcated and slgo
' whether a Selection comnuttae:.nact.ing Ray bhe couvened x ixn

Tespsot of Heghalaya Wing, P C o

O Yows tastnnayy,

| (I'P':1>Tm) - .
’ - | Under Seoretary - &
& e T on Publio Serviae Cozninglon L

| - | . Tsle.os 381056, - v

: . . . e . . .
. Mmﬁﬂl New Delhi,. thci...i.,.____,gttgu.st,199o )
1 Copy rorwarded'to"Chiax’be retary to! ' s -
Meghalaya, Shillong, Ia case the formuletiod for consgt!tution .
of Heghalaya Wing of the Joint ndian Pplice .Servi ‘

are! aomplete, a self-acontained Opasal. fop eonvening a neeting [ :
ofi the Selection Committee, al ngwith re
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wé? ' S R ‘ AN NMEAURE ~ O [>4’

. . : ®
o &
', ., GOVERNMENT GF ASSAM . . ‘

' - HOME(A) m}wtr Mmu‘ L

NOLHMA, 51/88/30 . Dated D;Lspu.r, the QAth Octobor, 1990

* Froms Shrd. GG C!utn.a,
: Under Sacretary to the Govt.of Assam,

T The Searotery o the Govt.5f Meghalays,
- Home(Police) Department,Shillonge

Sabs Selection Oonmlttee 'mect ing for selecblon ‘of SPS OfflCGI‘S
- for promotion to Irs.

" Reft . Your letter NO.HPL.160/8%/56 dt.23.8,90.

‘ . t l I am directed to refor to yourlotter quoted abova, thd to

say that the Vaoancy of Sri. P.Xar, P3(SPS) retd, which xm cansed with

ffect ﬁ‘om 144090 maor be utilisod by lbghalawa W:Lng.

:" ! !l ' X . “
i . l l
; | !
0w S,
E " ' Yours faithfully,
; ; Si/~- G,C.Cutia
i Under Sacretery to the Govt.0f Assan, g
- . lome (A) Departuent "
i )
|-

T e ""1‘ hadasbeniand lanatihinniet R addeskiatud oatinaddind vreee—pnT ..
/
» 1 o - srreast gures It T
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" . it AR 1° e g
i ! i ! . o R I N R “ - ee -
: I ‘ l . ! ! ‘ ; . YR o LRI T T P P T ]
+ & 1= aey

4,
ot RNV .
Waie e " !
: . RS
Ay 4 .:’,) ~d,

L—QSDYJ o AA’I“'L"XURE' -/ ' \o

h’fr%llm l' \lly d‘ LJJnm‘l »H"La,. mm h." .!’;:.1;§i;; e B rienan At e Sl 2 e et
¢ S ' . .ot - st . . . . . ' :



B RTICULARS OF STATE POLICE SERVICE OFF

ICERS E[,IGIBLE FOR INCLUS
FOR PROMOTION TO INDIAN POLICE SERVICE FCR 1990

. v
-

— e tan e e - e - S emm e s e e S e e

— e a2 e e tum mmr e e e e e e e— s e e

— m—— v— e e e - e

1. . Shri M.S.Syl:m (STH)

2. Shri £.5.%min (STH)

3. Shri T.L:xharo (STH)

Shri L.B.Sangwa (STH)

Sk o Do Ik I Pk D=k

=< >

Date of birth

— e ema e e ese = eme

- e wmm e e emm Gwm e s mme e e emem e e e e

1.5.1947
1.3.1945
1.7.1954
22.2.1554

whether held substan-

tiv@ appointrent in

State Police fervice

‘as on 1.4.89

M.P.S;Senibr Scale
-do-
~dOo -

-Q0—~

ICN IN THE ‘SELECT LIST s e af
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Date.of- X DQte;Qi : ;e1i-ggﬁAgxsfffam
continuous I continuvouns [
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as Dspior itd in IPS. . X
I Cadre postl
post ' S ; X

3.1.76
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22,1275 | -

'17.2.78 -
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No. I-14013/12/91- 1pS~1
Government of India/Bnarat S$arkar
- Ministry of Home uf fairs/urih Mantralaya

New De.lhi, the _?}-_‘,:) ‘gl
NQT LETLC AT LON

In exercise of the powers conferred by sub-rule{l)
of rule 9 of the Indian Police service (Recruitment)
Rules, 1954, read with sub-regulation (1) of regulation
9 of the Indien Police Service @ppointment by
promotion) Regulations, 1955, the president is pleased
to appoint the following members of Meghslaya police
gervice to the Indian Police service on probation and
to allocate them to the joint cadre of sssam—peghalayse
under sub=-rule (1) of rule d of the Indidn solice Service
(Cadre) Rules, 1954. The appointments will take effect
from the date of issue of this Notificatadn.

- e - oS -_.——-.-—.-..-.—_———-.——

Sl. No. Name of the officer Date 5f birth

we ‘shri M, 5. Sylem ' o 1.5, 1947
2. shri S.G. Moman 1, 3. 1945
bos—C

N 2/ 2] N

( BuA SLJGH )
 OFFICER ON SPECIAL DJTY (POLICE)

&Y

?

™ ' - ANNEXVRE = R [S/g
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e
No., I-14013/12/91-1pS-I - Dated: - \.
4013/12/ | 212 9\
A copy each is forwarded to s-.

1, The Chief Secretary to the Govt. of Meghalayas,
Shillong w.r.t. their letter No. HPL.160/89/129
and 137 dated 26.8.91 and 1.10.91 (with two spare
copies for onward transmission to the officer
concerned,) .« ~ :

2, The Accounfaq§AGene;al,,MeghalaYa, shillong.

3.  The Secretary, UPSC, New Uelhi o

4,  The LG & IGP, Meghalaya, shillong. =

{‘»\_s?\'fé-‘ .

e . r . L};c'ﬁui
( BUA SINGH )

: OFFLCER ON SPeCIAL LULY (POLLCE )
15 Spare copies for Ips-I Section .




ANNEW’R[’ S

’ . HOST ILNBDTATE

.
NO.I~1Fu16;}7/92-IPS.I
Governmen< 9% India/3harat Sarkar
Ministry of Hovga offairs/Grin iantralayga
New 021hi-15-10.97
——=a1= >-19-32
To
The Chief Socrotary t> the
. GWernment of a8,
Home () Deptet,,
Dispur,Guwahati~6
Sub IPS(Regmlatiun ¥ Seniarity) Rul-ag, 1)98—Proposal
for dcterminatinn o Soniori, e DEenee 1pg Lo

OE[icors.

I am divecte.: ts o Sl I
letter No.HMA.694/82/V31.I:/496 3 3ra
Subject cjitea above ar:i «. Sy thet th.

it ‘:V- Jf S/Sh.
N.C, Panging ang sevon dtn.re, ss HOU IS (Regu

1
1
latisn of

‘Seniority)Rules, 1988 znd on the basis sy ihru:mation furnished

by the State Government, TH 11 D oag 2llows in the Gradation
list of 1pg Officers »f Mss'm-“;?halﬁyn Cutize,

——--.--.—--.——---.—-q-...-a--.-.-—-—-——-.—--

S. Name of the Date irogy 2t N Sy Tt - year
No.officer(in Which wog ATRENt- o) FrS v iigha of
the order of iny »-nk ene £y oF sopa trhgz in allot-
their Place- ot Hoiseg I’s vizo tirms ment,
ment jin th.. thay .- P I rules
_Select ligt) Doy oo, s T iy 2(3)(i1)
' TV e the oanx af the

:"j‘.;;a-'). IL)S (Regu

oA 1l:tions

ivalont, af senia
rity)

.‘e'!l' 5"/

- — ?..!l

L 2 _ 3 : 5 6 7

S/Shri

«N.C, Panging D~9.¢c G100 22 ¢ e 7 Y<ars 1983
P, Deorj 1541272 C-12.00 16 y=ars yunrs 1985
ei3.19.Gohain 15~12.73 5=12_29 16 years ycars 1985
ALK, Nath - 1-2.76 =122 gy years Ycars 188g
»N.M.' Dutta 1-2-7¢ B B 15 v Yctars 1986

ycars 1986
iAars . 1986
Uars 19geg

o1 21
.P.D._Goswami 1-2.74 1-3-0
S.M. Rzhman 21-9.4. SRS B
H.L. peop 191244 AP

--—-.-u--—.-.-.-.-.—.——-—-...---————
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SRS

e

PUNR

2. The year of allotment of G/shri S.id. R-hman wnd H.L. Dcb
promotce IPS Officers have hn.on restrictd to 1986 'in terms
of proviso to rule 3(3)(c) wi IPS (ﬁequlativn‘of‘scniority)i
Rules, 1988 as Shri P.D., Goswami I?S(SP5:86) who was seniro
to these officers in th: &:1 =t lint ~nd was also appointed
to gu: Tndinn Police &.xvics nriprtto these offic-rs has boen
assfgn.d 1986 as the yoeur -»f~ allotment in the Indian Police
Service, _ L L Al ot

s
Y Lo SO L

3. The above eight officurs -~mnintud to IPS by promotion.will
be placed bel »i-the Direct #.cruits of that ycar-of allotment
in terms of. Rule 4 of tha IPS (Regulation of Seniority)Rulcs,

namos are arcanged in peragronh(Isabave, The name of Shri N.C.:
Parjging shall howcver, =2p2.nr balew the name ‘oL Shri 2.C. Yein
128 (SPS:83) % L '

S/ P.H. Jall C
., UIDER SECRIT WA T OTHD S0VT. OF IMDIN .
NO.I-15016/17/92-1IPS-1 Tehed t15210-22 R
Copy forwarder Lo ivdovmsti 0 elon ceunary obh o bt ie g
1. The Chief Secrat-ry t: tho Savt . rf Sooam, citome (Dolice
Department, uJispur(with 17 smar. conice). The concorned
of ficers may plaase bo inFozmgal wocardingly. o 7 N N
LT . i
! N . . B I Yo
2. The acc~untant Goaerasl, .ormo-ny, o0 iDe - Co .
. The Chisf -Secretary tm th.. 337t.:I seatialaya, Shilloang. t
o : ’ . . ' e AR ARE
4, The accountant Genoral, oghi-lagsz, Shillonag - S
‘ : A
) . L.
. “p . <
i = i e fve Wbl N .
UMD SLIAZTLRY 0 THE GAVDLOF IMDIA.
t . -
- 13
N ® & o 0O .
. , N
R Lo
T (! ® [ o I
] 1 N - ,v{
t * N N
' ‘. ¢ ¥
i '
! ooy
; o
i _ :
.)‘ o . ' )
( an t ! - -

1988. Inter-se-seniority amznj them will be in order to which their -
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WOST IMGEDIATE
. . . Q\
No.L.15016/37/92-IPS. 1
Governnent of India/Bharat Sarkar
Ministry of ilome Affdirs/Grih Mantralaya

To /
V" The Under Secy. to the

i Government of Meghalaya,
{ Homa {FPolice)Deptt., :
Shillonge :

08

.

: B (t
New Delhi,‘ /

-
the N

[ 72 % A=

. RTINS IPS{Resu stion of Sendorityd Rules, LF&ds
o - Petarmin, . lon of septoxdhiy of poematen AND
S . .6 n o .
» 2L ‘
: 1 am dipected to refer to 5igis Go.randeni’a LuINET ne
- say that the conlority ¢f S/7h. M.S, Syiak and 5.8, Fomoms
1pé 0fficers shall be as falluws in the gusdatien et o i
Gfricars of Meghalaya Cadr s - guaenien
2.  Tue detalls of sexvise in zespeci of the Suaus Folics Clficara
L appoinizd to the Indign Polive Service by promotie” -Te. as follows 1~ -
~L ﬂ~'u=--=¢‘—’~.n¢v¢:~-_'_, --.a.;;a‘:,'m_m‘-mmu”,";"jmm‘|‘¢'m¢t;ﬂFa"mﬁ %
. S, Nema of the e fren  Date of Compleisd”  Total - o
** NC @ (;:ff iQC’I‘( in . V‘fbi Ch hc,}_m é‘z}?p()iﬁt“ Ye G-’:S of \‘}‘3 lgh"; {“ja ‘ ‘ 7
. bae orocT ding Tank ment to  service in Yees  &iled-
: of their not below. I1:F.8.  xandzred Cdn texma meni.
v plecement that of T ‘Of'rgle\ !
. in ‘the Se }.-v- Dyos.p‘.or r;ank no}.‘ 3{3»} }\ii‘} v‘
ect List). equivelent below that of tha i’
.? ' Q‘f DYoSrPn ngﬂe:l’__ .
; o ' ) oX @q;_aj.\r 2 e lations 3
. | - ent, of senige
‘ | . 4
A

L]
.
N .
fa

i Rules,1638)
?-," o em r A e wm we em se ev Om em ws  4m e e = e ae VB D M o &m o fw e oe m - e . e @n e
& X 2 ’ 3 A 9 6} 7
€ em w3 W T3 em e am wm s GRS M e B @e we On T oW e er e er oy Ter e e . e ew e e
s S/8hri .
B . )
e 1., M.S. Syiem 3170 262,92 1O yise & 53887 .
3. P - \' . - - Poad =5
B 2. 3:Ge Momin 22.12.75% 21.2:92 1D yra. 2 1637
or o e r O @ = - e O gw L - Lo == &% uev,,, v .m L T 4 B -v- ostr Laad ey em e e e -v - oem v T o
.3, The sbove mentiuied IPS Cfficers ep ointed to IPS by promatlon

cf ally
les )2

ALY

are placcd below the junior-most Direct Recruit of 1087 year

ment in terms of Rule 4 of the IPS(Regulation of Seniority) GQu

Tnter~se senlority ameng them will be din order in which ihieix names

are arranged in paragraph 2 aboves -
/ .

y

. Q,-»w Q@ A
v et &
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. Neele15016/37/92-IPSe1 - .

. Cépy to

. r\/ i |
/X": Ly .F-|$~‘ —
‘ g
;- ; )
. cov ) ove Ty
\ .
L 3 3 )

4, The coﬁcerned opffigers may kinddy be'inférmedvgccosdingly;

'Youraf;§thfuily; |
e

{ P,SyPILLAL ]
’JNDER SECY TO THB GOVT. OF INDIA

dated;’ \Q\f 8\ 33

le The Chief Secretary to tha Govts of Meghala)’an
" ghillong ( with 3 spare caplesl

2, The. Accountant Gene'Wdly Aébﬁn.l“eghala 3, Shlllong.

3s  The Chic” Spcretary, Qovi. of Assam, D

~ g
o F

. UNDER SEGY, TO™ Hmm, O INDIA

b e ~.'3 \ :
. Por Internak diagrgbut&@mw. U B LA S PN IO
B St i P R, v AR ..r..»\.w” ,JL' i i

Copy each to $+0.(IPS.1T) o 5.0, (IPS.IFI&IV), . -
- Dealing: Handg Promotwn/A . Sesta,, IPS.T: Sectlon.

- 10 spare coples.

J .’ 3
. a g .
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' Authorised Cadre Strength of the Indiain Police Service (As on 1-1- 1995)

3%

ASSAM ‘& MEGHALAYA

ANNBERWRE « T

- Senior Posts

No. of officers in position 8s on
1-1.95
*Under  Under Total  ‘Depu- ‘Leave Reserve, Direct Promo-  Total - ‘Direct Promotees Total
‘the ‘the - tation Junlor Reserve, Recruit-  tion sutho- , ‘Recrults
‘Stata  “Central Reserve Training Reserve  ment quota rissed  h- e
Govt.  Govt. quota strength No.in  No.in
Junior Senior
Scale Scele &
above
74 30 104 18 22 110 34 144 8 ' 8 a3 123
jéL. *Name of the Year ‘Date of  Date of 'Presant post Date of Pay/ Police  Romarks
“No. --Officer/Source of of birth sppoint-  held appoint- Specisl  ‘Medals,
fecruitment , educa- allot- ment ) ment to  “pay il any
tiona! qualifications ‘ment to IPS the pre- '
and Home Stats. : sent post
(1) (2) (3) (4) (6) (6) 7 18} (9) (10}
“$/Shri Rs.
1. 'K.P.S.Gill 1987 28-12-34 4:2.68 DGP Punjab 9.4.84 . . PM Ondep. t'o :
{RR} M.A. ‘ Chandigarh PPM - Gowt..of
. *U:rPunijeb ‘
(Extension
_ in service)
“2. "H.S.Chittranjan 1861 '6-1-37,; 13-11:61 DGP. Assam 1-4.94 - IPM.., .
YRR) M.A. o eem T
3. 'DiN:S.Srivastava 1964 26-8-39  30-7-64 'DG & IG of Police 1893 7700 PM ..
{RA) B.A, LLM, Meghalays PPM.
‘Utter Pradeah ’
4, ‘7R,qu 1964 1-1:41 8-7:64 'DGCG &'COHG, 1-4.94 - . PM
(RR)} M.A, . Assam ’
8, 'M;M:ngar 1964 - .24-10-40 19-7-84  Addl. DG (V&AC), 26-9:84 - PM -
YRRI'M.A, Assam
e ‘ AN
‘8. LT:Longkumar - 1964 '6:8-41 18-7-64 . Dir. Civil Dafence 9-7:93 7400/-  'PM "fﬁ"ihe
{RR):B.A {Hons) - & CGHG,'Meghataya o r‘aok of
“Nagaland -Shillong ) ADGP,
‘Ex-cadre
7. 'K:Hrishikesan 1964 18141 3.7.68  Dir. (S&V) ONGC 1801 . e “Ondep. to
{EC/SSC) M.Sc.{ Nazira : Gor - .
is. "»b;x;oa; 1965 ‘1241 p.7.65 . - . . > On study
4RRI'M.A lesve w.af.
©20-8-79 &
applied for
voluntarry
ratirement
iB. 1EIN:Rammohan 1966  20.11-40 26.7.65 - . PM - Ondep.to
(RR} M.8¢. : PPM 4ol
[3 .
&
19

i
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ASSAM & MEGHALAYA ) \
(1) {2} (3 {4) {6} {6) (7) (8) 9) {10)
S/Shri Rs.

10. P.K.Misra 1965  27-6-41  14.7.65 . PM On dep. to
{RA) B.Sc{H), B.E. " GOl w.6.1.
Dip.in Dev. Admn. "14-11-79

" (Birmingham}

11, P.C.Sharma 1966 28-6-42 10-8.66 - - - - Ondep. to
{RR) M.A. GOl

12. P.V.Sumant 1967 26-12-45 16-7-87 IGP (Border), 6-12.94 - M
(RR} B.Com. Assam PPM

13. L.Devid 1967 19.3-44  20-7-67 |GP (Operation}, 5-12-94 - PM -

{RR} M.A. . Assam

14. G.N.Dss 1967 18-4-38 18-7-67 IGP {(OSD}, 1-7-92 - . «
{RR} M.A. Assam

15. K.Lslchunga 1968 1-1-41 3-7-68 Advisor {S&V) 1-7-92 . PMG -
{RR} B.Sc.(Hons.} ASEB Assam.

16. H.K.Deka 1968 8-1-45 4.7-68 IGP (SB) Assam 11-12-90 - 'PM -
{RR) M.A, PPM

17. S.R.Mehra 1970 4.3-48 5-7-70 IGP, BIEQ), 6-7-93 . - -
{RR) M.A. Agsam .

18. D.N.Dutt 1971 2-12-46  10-7-71 IGP (TAP), 6-12-94 - PM -
{RR) M.A. - Assam

19. G.M.Srivastava 1972 15-7-49  16-7-72 Dir. {S&V) 1-12-93 - PM Ondep. to
(RR} M. A, Oil India Ltd.,. PMG _ GOt

. .Deradun. B

20. L.Sailo 1972 1.3-47 17-7-72 1GP HQRs (CID), 5-11-93 6300/- IPM -

(RR) M.A. Meghalaya,
Mizoram Shillong

21. A.N.Mathur 1973 30-4-49 .23.7.73 IGP (CID), 11.3.94 - M -
{RR) B.Sc. Assam

22. Sherade Prassd 1973 12.9.60 156.9-73 - . . . : Ondep.to
(RR) M.Sc. A GOl

1
- .

23. B.X.Dey 1973 . 17-3-51 12-7.73 IGP (OSD), 5-11-93 6300/- - x -

(RR) B.A.(H) Meghalsya,
Msghalaya Shillong

24, S.K.Deb 1973 1-5-39 7-11.78 IGP {(Admn), 4-9-93 - PM .
{SPS) B.A.(Hons.) . Assam

25. Ranijit Biswas 1973 21-11-37 7-11.78 Dir. Fira Service, 23-1-91 - . -
(SPS) B.A. Assam

26. B.C.Kalita 1973 6-6-40 7-11.78 DIG {S8B), 11-12-.90 - PM
{SPS) M.A. Assam PPM

27. M.Thengal 1973 1-3-38 i7-ﬁ~79 0IG (V&EOQ), 12-9-94 PM
{SPS) B.Sc. Assam

28. Sankar BBI‘UB 1974 3-12-51 20-7-74 0OIG {Admn.}, 12.9-94 - -

(RR) B.A. Assam

29. S.P.Aam 1974 15-3-49 10-11-74 - - - - Ondep. to

(RR) M.Sc.

GOl

FaYal

ey nct, AT Y At

. e e e e e
R e ==
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PRESETs  p  rTD

j . ASSAM & MEGHALAYA \b‘)\

q ™~

( 2 3 4 (5) (6) ) 8 (9) (10)
S/Shr - Rs.

30. K.C.Reddy 1974 6-12-48  21-7-74 IPM Ondaep. to
(RR) M.Sc. . * GOt

31. B.P.Rao 1974 10-6-49  14.7-74 Ondsp. to
(RR}) M.Sc. GO!

32. R.N.Saikla 1974 1-4-38 3-4-80 DIG (B}, Assam 2-3-91
(SPS) M.A.

33. M.Mohan Raj 1976 17-9-48  21.7.75 - Ondep.to
{RA) B.Sc. GOl

34, W.R.Marbaniang 1976 29-8-51 30-7-76 DIG (Trg./AP), 1-6-94 8700/- PMG €x-cadre
(AR} B.A, Meghalaya, Shillong IPM
Meghalaya

36. J.R.Saligram 1976 8-10-60 10-11-75 - - PMG - On dep. to
(RR) M.Sc. GO!

36. A.K.Sshu 1876 23-4-53 16-7-76 DIG (TAP/EB), 19.7-94 -
{RR) M.A. Assam ’

37. K.Kilshan 1978 19-1-65  14.11.76 - Ondep.to
{RR} B.Sc.(Hons) (¢]e]]

38. Sibabrata Kakatl 1976 1-2.65  14.11.76 - On dep. 10
(RR] M.Sc. GOt

'39, Subash Goswaml 1877 6-12-54  11-11-77 DIG (AP}, 12-7-94
(RR) M.Sc. Assam

40, Anil Pradhan 1977 3-7-51 12.7-77 DIGP (SB), 15.6.92 5400/- Ex-Cadre
{RR) M.Se. Meghatays
Meghsalaya Shiflong

41, Prem Singh 1977 1-4.55 2-12-78 DIGP {CID) 17-8-92 §250/- Ex-Cadre
{AR) B.A. Meghalaya,
Himacha! Pradeah Shillong

42, J.Choudhury 1978 6-6-65 18-11.78 - Ondep. to
{RR) M, A, GOt

43, N.Ramachandran 1978 4.10-52 18-11-78 - - PMG Ondep.t‘b- ¢
(RR) B.Se. GOl «

44, B.Ke2o 1978 20-9-54  14.11.78 DIGP {WR), 2-6-94 5250/- E;(-Cadle
{RA) MLA, Meghalays,

Shillong

48, A.K.Mallick 1979 11-8.57  13-11.79 . On dep. 10
(AR} M.Sc. GOl

46, 0.K.Pathek 1979 1-3-68 13-11-79 DIG (ER), 29-4-93
{RR) M.A. Assam

47, P.J.P.Hanaman 1873 B-12-54 13-7-79 DIGP (ER), 3-4.93 5250/- w
(RR} B,Se. Meghalays, :
Meghalaya Shiliong.

48. A.K.Mathur 1980 29-4.564  15-9-80 - On dep.to
{AR) B.S¢. GOl

48, Rejandra Kumar 1980 3-12-66 15-9-80 DOIG (SR, 14-5-93 -
(RR) B.A, LL.8. Assam
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50. R.C.Tayal : 1980 3-12-65 15-9-80 - LN - . Ondep.to
{RR) M.Sc. : ‘ he . . GOl
51. Kalyan Deshmukhya 1980 1-3-39 5.10-83 DIG (CID), A 21.4:93 - ' PM -
(SPS) B.Sc. o Assam . ’ :
52. Ta.ra Pada 1980 28-9-39 21-9-83 0IG (R} Assam 21-4.93 . - M .
Chakravarty ) PPM -
(SPS} M.A. .
) - 63. Ashim Kumar Roy 1980 1-1.46 25.9-84 DIGP (CWR), 3-5-93 . . l
P {SPS) B.A.(Hons) : Assam
: . 54. B.A.Khongmen 1980 1.7-37 24-8-84 DIGP (R&W) 1.6-93 65200/- . .
(I ' (SPS) B.A, ‘ Megh., Shillong . S
Meghalaya
i . . .
-‘ 55. S.P.Kar’ 1980 1-1-46 25-9.84 DIG {CiD), 22-6-94 . - L.
(SPS) B.A. Assam .
i i ' : 56. Rapv Mehta 1981 25-8-56 11-1-82 SP East Khasi 31-5-94 4200/- . -
H " (RR} M.A. . Hills, Shillong . 400/-
i : New Dathi
'{ §57. Gunotam Bhuyan 1981 1-1-63 11-1.82 OIG (Security), 22-6-94 - . : - ’ g
! {RR) M.S¢. ’ ) Assam : : ) 4
R 1] |
i i - :
i 58. Ravi Solanki 1981 29.7.56 2-12.81 - . . . " Ondep. to
A " (RR) M.A. GO! S
i ; . , . wN,
i ) ' 59. Bhahadhar Dutta 1981 1-1-39 7-10-85 DIG (WR), . 6-7-94 . - . ﬁ ]
1 j : . (SPS) B.A. : . Assam . 4
o i 60. S.M.A.B.Khandakar 1981 1-1.44 2-11.85  DIG INHI, 20-6-94 . M {
i i {SPS) B.A, Assam ’ : , . 4
i g
; i 61. Khagen Sarmah 1982 1-12.56  3-1-83  Principat APTC 1-1.92 . . . 3
i {RR) M.A. . ) Dergaon, Assam P
.l !' . . :
: : 62. Oilip Kr.Bora 1982 1.9-55 3-1.83 - - - - Ondep. to. N
i : (RR) MLA. . : GOl &
i : © §3. Watisangba Ao . 1982 19.6-50  3-1-83  AIG (Trg) 30-6.94 - - - b9 4
" i {(RR) M.Sc. Assam D« :
i . ' : N i
; . 64. M.N.Kakati 1982  1-3-45 23-7-86  AIGP (Admn.) 26-7-91 . PM. - &
. {SPS) B.A. Assam 1
C " 65. B.B.Misra 1983  10.3.55 29-8-83 - oo . . On dep. 10| |
‘x ; {RR) M.A, . . GOl S 2R
i ' X
" , 66. Rajendra Kr.Sharma 1983  25-8-565 29-8-83 SP. Waest Garo - 9.4-93 30281- - . S
K : : {RR) M.Sc. Hills, Ture 400/- R
New Dethi . }
67. Jatin Mipun 1983 1-8-52 15.12-83 SRP Pandu. 65-9-93 - - - '
N (RR) ' Assam
68. K.N.Sarma Baruch 1983 1-3.36 29.12.-88 SP cum FSA, 1-9-94 . M - g
. {SPSI M.Com. : Assam- ’ ?
: 9. S.N.Mazinder 1983 1.337  7.8-89 Comdt.3rd APTFBn.,  17-9-92 - PM - - t
¢ Baruah ' Assam E
] ISPS) M.A. ;
-3
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S/Slwi .
70. A.K.Das 1983 1-3-44 6-12-89 Comdt. PTC Dergaon, 32.7-91 - -
{SPS) B.A. Assam -
71. K.K.Nath 1983 - --1.11-43 6-12-89 SP (Border), 21:7-94 . - .
{SPS) B.A.(Hons.} Assam
72. B.K.Borpujari 1983 1-3-44 6-12-89 Camdt, 1st AP Bn. 6-11-91 «
.- (SPS) B.A. Assam -
73. P.C.Yein 1983 1-3-41 7-12-89 Comdt. 2nd APTB Bn. 21-1.93 . -
(SPS) 8.Com. : Assam
74. N.C.Panging 1983 1:4.39  3.11.90 Comdt. 4th AP Bn. 5.6.03 .
(SPS) B.A, Assam - . :
758, S.K.Jain 1984 5-10-56 19-12.84 - - On dep. to
{RR) M.Sc, M.Phil.‘ GOl .
76. Mukesh Sahay 1984 1.5-58 17-12.-84 S P CBI, Delhi 19 7-94 - - On dop. to .
{RRIM.Sc. GOl -
77. Awvind Kumar 1984 30-9-59 4.1.85 - - Ondep.to -
_{RR) M.Sc. ' GO}
78. Umesh Kumar 1984 4-12-56  4.1-85  SP (SB) Assam 6-7-94 - -
{RR) B.Sc. )
79. Pradip Kumar 1984 12.6-57 4.1.45 SP Nagaon, 16-2-94 - . -
- (RR) M.Sc. Assam
80. Prit Pal Singh 1984  29.8.55 4.1.85 . . On dep.to
{RR) M.Sc. Gor
81. Y.C.Modi 1984 8:-6-61 12-7-85 - On dop.to
{AR} B.Com., LLB8, GO!
82. R.M.Singh 1984 10-6-59 10-1-85 SP Sonitpur 29-6-94 . B . '
(RR} M.Sc.
83. P.8.Purohit 1985 28.7-58  6-1-86 SP Jantls Hills 4-10-93 3700/- . -
(RR) M.Tech. Jowai, Meghalaya 400/-
Rajasthan ’
. . PR
84. R.Awasthi 1985 10-9-58  23.12-85 SP Golaghat 24.6-94 -
(RR) M.A, 4
86. Ajit Prd. Raut 1985 10-10-58 6-1-86  Comdt. 12th AP Bn. 1.7-04 B -
(RR] M.Sc. ’
86. Kuladhar Saikia 1985  1-9.50  6.1-86 ° SP ACB, Assam . .
(RR) M.A.
87. Pitambor Deuri 108§ 1-4-42 13-11-90 AIG (R} Assam ° 9-8-91 . -
(SPS) B.A {Hons.) .
88. B.N.Gohain 1685 }-2-37 13-11-80 Comndt. 1st 17-7.91 - - «
{SPS) LA, " ASRF Bn.
89. Pallav Bhattacharjea 1988 17.1.69 ~ 8.9-86 S P Kanmgany 17-11.92 .
(RK} M.Sc. :
90. S.B.Singh 1986 24-4.58 25-8-86 - - - - On dep.to
(RR) M.B.B.S i GO} )
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: !
g1. Anil Kr.Jha 1986 1-5-60 25-8-86 Comdt. 11th AP Bn. 27-4-94 - - "
{RR) M.Sc. ) §
i
92.. Jyotirmoy 1986 1.3-62 15-12-86 Comdt. Ist APTF Bn. 18-12-93 - - -
Chakravarty
{RR) M.Sc.
93. -Ram Prakash Aéarwal 1986 15-4.60  25-8-86 - - - - -
(RRI B.E.(Mech).
94. R.Chandra Nathan 1986 13-12-'61 15-12-86 - . . On dep. to
" (AR} B.A. GOl
95. A.K.Nath 1986 1.6-45 13-12-90 S P SB Assam 26-7-91 - - |
. {SPS) B.A, LL.B. ’ }
i
96. N.M.Dutta 1986 5-1-49 11-3-80 Dy. Director, 1.7-94 - - !
- [SPS) M.Sc. Fire Services,
Assam ;
97. P.D.Goswami 1986 1-9-51 11-3-91  S.P BIHEO), 15-3-91 - - -
{SPS) B.A. " Assam
¢
98. Dr. H.L.Deb 1986 13-1-.42  16-3-92 SPV & ACB . 19-5-93 PM
(SPS) Assam
99. Ravi Kant Singh 1987 18.1-63  15-12-87 S.P Tinsukia 3-12-93 - - - i
{RR} M.Sc. - Assam '
100. A.K.Sinha * 4 1987 16-1.62 1-7-87  SP Morigaon 11.12.93 - - - ;
: Kashyap
{RR) M.A -
101. B.tyngdoh Busm 1987 6-11-59  24.8-87 S.P iInfiltration 7-6-93 3000/ - Ex-Cadre
(RR) M.A, M.Phil. Maghalaya, -400/-
Meghalaya Shillong i
102. M.S.Syiem 1987 1-5-47 21-2-92  Asstt. IGPLA) 17-7-92 4000/- - ‘
© {SPS) M.Sc. Meghalaya, 400/-
Meghalaya Shillong
'103. $.G.Momin 1987 1-3-45 21-2-92 Comndt. 2nd MLP 30-10-91 4000/ -
(SPS) B.A. Bn., Georagre, 400/-
Meghalaya Waest Garo Hills
104. Bhaskar Jyoti 1988 24-1-63  26-12-88 SP, NC Hills 30-4-94 - - -
Mahanta
(RR) M.A, °
105. Binoy Kumar Mishra 1988 26-2-63° 26-12-88 Comdt. 2nd AP Bn. 14-9-94 - - - )
{RR) M.A, ' ’ ' .
106. M.R.Vijay Kuma'r 1988 22-9-56 25-8-88 SP, West Khasi Hills, 6-4-93 3200/- .
(RR) M.A. Nongstoin, Meaghsalaya 400/-
Andhra Pradesh ]
A
3
107. T.Dkhar - 1988 1.-7-54 11-3-83  SSP(SB) Meghalaya, 6-10-93 3750s- - ‘:
{SPS) B.A Shillong 400/- a
Moghalaya ' E
108. Mukesh Agrawal 6-2-63 21-8-89 SP. Kokrajhar 23.6-94 - . - b
. 24

1989
{RR) MBA. .

b G374 SRS Bt W
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ASSAM & MEGHALAYA

{1

(2)

{3)

{4)

{5)

(6)

N

(8}

{9)

109.

110.

1m.

112,
113.
114,
115,

116.

17.
- 118.

119.

120.
121.

122,

123.

SIShri

Kumar Vinoy
Singh Deo
(RR)

Y .K.Gautam
(RR) MBBS.

Lungrinding
(RR) B.A.(Hons),
LL.B.

G.P.Singh
(RRIM.Sc.

L.R.Bishnoi
(RR} M.V.Sc.

K.P.Changkakati
{SPS) M.A,

Harmeat Singh
{AR) M.A.

Smt.ldashisha
Nongrang
{RR)B.A. (Hons.}
Meghalaya

Prakash Kr. Lohia
{RR) M.Tech

Hari Prasad Raju
{RR) M.Sc (Tech.)

Mrs. Malini
Krishnamurthy
(RR) M.A,

Dr. Ram Prossd Meenas |

(RR) M.B.B.S

U.C.Das -
(SPS) M.A.

L.B.Sengma
{SPS} B.A,

Meghalaya

B.R.Rana
(SPS) B.A.
Meghalaya

1989

1990

1890

1991

1991

1992

1992

1992
1993

1993

1993

5-8-63

30-9-61

. 8-11-60

- .

.
8-11-67
6-3-63
1.2-43
30-12-68

3& 10-65

3-5-63
1-1-63

12-7-65

1-4-41

22-2-52

13-2-59

26-12-89

SP, Bongaigaon

27-12-90 -

27-12-90

6-1-92
6- 1‘.92
23-3-93
11.1.93

1-6-93

20-12-93

Addl. SP, (HQ),
Ghy. City

SOPO Rengia

- SDPO Udalguri

Comdt. APTC,
Assam

SDPO, Bokakhat

Asstt. Co. 2nd MLP,

Georahre, SDPO
Dadengiri

20-12-93 -

20-12-95

20-12-93

25-1-94

9-3-94

30-12-94

SP SVC, Assam

SP, East Garo Hills,

Williamnagar

AIG (FS{Traflic,
Meghalaya,
Shillong

]

28-6-94

©=19.9-94

9-11-93

1.12-93

10-9-93

5-12-94

5-4-91

5-3-92

21-6-93

© Rs.

2275/

3875/-
400/-

3480/-
400/-

.

On dep. to
GOt
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. 8hahjahan Road, Dhalpur House, New Delhi~ 110 011l.

NO. HMA. 250/94/129 3

ANNEFY AE~T @)
GOVERNMENT OF ASSAM ™
HOME (A) DEPARTMENT R,

* K% N o

ORDERS BY THE GOVERNOR ' §%QK

NOTIFICATION : :
Dated Dispur,the 29'th May, 1996.

The following Mtification No, 1-14013/34/

O5IIPL.T dated 9,5.96 lssued by the Under Secretary
to the Government of India, Minlstry of Home Affailrs,

New D2lhi is republished, -3¢ —397
"Consequent to inclujyég/;ffhis name in
the Select List of 1983 by the review Selection
Committee which met on 15.,12,95 in pursuance of
judgement dated 21.9.95 in OA No. 83/94 of Central.
administrative Tribunal, Guwahati Bench and in
exercise of the powers conferred by sub-rule (1)

of rle 9 of the Indian Police service (Recruitment)
Rules; 1954, read with sub-regulation (1) mf Regu--
lation 9 of the Indian Police Service (Appointment
by Promotion) Regulations, 1955, the president is
pleased to antedate the appointment of Shri H.L.

Deb to the Indian Police Service from 16.3.82 to
14,11.84 and to allocate him to the cadre of fissam
Meghalaya under sub-rule (1) eof rule 5 uf the Indian
pPolice Service (Cadre) Rules, 1954, This supersedes
this Ministry's Notification No. I.14013/22/91-IPS.I
dated 16.3,92." '

sd/- M.L. Miglani,
Under Secy. to the Govt.of India.

odd /- B Sakina,

Deputy Secretary. to the Govt,of Assam, .

‘Home (A) Department.

Memo . No HMA. 250/94/129-A, Dated Dispur, the 29th May, 1996.

Copy to :~- .
’ 1. The Accountant General, Assam etc., Shillong/Guwahati.

2. The Director General of Police, Assam, Ulubari,Guwahati~7.
3. The Under Secy.to the Govt.of India, Ministry of Home

Affairs, New Delhi~ 110 001,
4, The Registrar, Central administrative Tribunal, Guwahati

Bench, Guwahati-5,

8. The Under Secretary, Union Public Service Commission;

&< The Secy. to the Govt.of Meghalaya, Home (Police) Deptt.,

Shiliong.

7. The Superintendent, Assam'Govt, Press, Bamunimaidam,

Guwahati~ 21 for publication., . :
8. Shri H.L. Deb, IPS, Superintendent of Police, Vigllance &

" Anti-Corruption, Kharghuli, Guwahati-4.

9. PE;‘I.’SOI)al file Of Shri PR R R R LN R I IR

e« s a0 8 0o P

@ ® e 8 0 0 h 50 B L 0PN sEG st

SITAKAK

c

By order etc., '
W o= g
" Q%LS' 96
Deputy Sec to the Govt.of issam,
Home (i) Department,
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OFFICE OF THE COMMANDANT _ . S
?*ﬁND MEGHALAYA POLICE BATTAL1ON:::GOERAGRE $::WEST GAROD HILLS -

oo oy

“Letter Ne,2BN/PF/C0/94/57 %0 Datsd Goeragre, ths 29th March,1994,

From : Shri S.G. Momin, IFS

Commandant,
2nd MLP Battaljon,

G e e r8gra.

Te
The Chief Sscrestary,
Govt. of Meghalaya, R
§ h j. l 1 8. N _g. 4 5:},%’* 4
. S
Through ths FProper Channel., ,
¥
Subject : REPRESENTATION FOR REVIEW OF ALLOTMENT ‘YE .{‘
Sjr, ;;! :

I have the honour to represent herewith fer
favour of your kind perussl and to take up the mattar with ths Home
Ministry & Personnel Depertment, Govt. efP India for revieu of my.
allotment year frem 1987 te 1985,

That Sir, 1 joined in the Police Service on
22.12.1975 as the first batch ef Meghalaya Police Service on the
basis of amergency raecruitment for Meghalaya Civil Dnrvicn/moghalayn
Police ervice made through the Meghalaya Public “ervice Commission
@8 per advertisement No.MPS5C/18/2/73-74 dated 27.3.1974, The examine -
tien g cenducted fer the Meghalays Civil Saryice & Meghalaya Police
Service was the same. But whils tha Maghalaya Civil “ervics wes
duly recegnised as Fseder Jervice to the Indian Administrative Service
in tha' ysar 1985, the recognition ef Meghalaya Pglice Servics as
Fasder Service to the Indian Police “srvice w88 rscognised only on
Sth April, 1990, As a result ef the deley in recegnition of the
Meghelays Police Servica when 1 was nominatsd to the Indian Police
Sarvice 1 got the alletment year ef 1987 enly, whersae, sccording te
Giwvt. of India's Llettar No.I-1501 6/17/92/1P5~1 dated 15.10, 92, ths
(Cllouing Officere -~ Seryashri A.K. Neth, N.M. ODutte & P.D. Gesuami
who joined {n 1976 batch of the ARssam Police Service were nominated
to the Indisn Police Sorvice in the year 1590 & 1991, All three of
them havs been givan tha 2llotment ysar for 1986, wherwas, 1 being
the Firsat batch ef Maghalays Polics Sarvice Officer from 1975 should’

2N
729 (&)

\~ -
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'4h66;*;0t the allmfmﬁnt year of 1985 instead of 1987. Because of
this delay fer rescognitien to the Fssder 3ervice, I have becems
somewhat &8 victim and slso bacama“UUnior”to"my“frienda‘in Resam.,
My date of birth is 1-3-1945 and as such, retiring in the ysar

20030
Evsry Officer is yorking hard with dedicatien expecting

for attractiVQ.incantives or prometiens whsress inspite ef such
werks 1 will be retiring s Senior Superintendent of Police only

’bﬁcauss of the elletmant yser,

ThareFora, Sir, 1 rsquest you te kindly psruse ths
represantatien and taks necsssary action to revisu ‘the allotment

ygar as mantioned above. i

1

Ybure faithfui;i;j:::;////
(s, g)/fki‘l{
-a é nda

" 2nd Meghala ice Battalion,
Goarag:a_ﬂé/t Gare Hills.:
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‘i " OFFICE OF THg DIRECTOR GENERAL OF POLICE:MEGHALAYA:SHILLOG.

w - '

1. I am foywarding herewith the representations 'of Sarvashree
+ M.S:Sylem,IP§,Assistant In:Fector General of Police-'(A)'yand~h
S.G.Momin,IP§,Commandant,2nd " MLP Battalion. .= ‘The
representatign,I think,contain facts and need to be lqokgdAinto .
seriously and with priority.  From the records available upndue -+ .
delay appeared to have been caused to place these' two ofé;cgrs o
in the. selgcti list.v This office had taken: up with' the .
Government. of :Meghalaya since 1986 for the:recogriition 'of ' the - I R
M.P.S.as a feeder service to-the I.P.S. and “also to place the. . . R SR
above officeys:in the select list vide letters No.FM XXVI-9/65- A ] TS
dated 6/2/86°and FM/XXVI-9/77/68-dated 4.4.86. - . . " R a

2.: :Governmegnt vide letter- No.HPL.76/77/141 dated ' 27.8.87 - R EE
conveyed the” observation: of the Joint Cadre Authority of the S
Assam Meghalgya Joint Cadre in its meeting held on 18/5/85 that - LA
"since the Fecognition- of “the M.C.S.is at the final stdge o
awaiting tha’ approval of the Government of India 1t is felt
that there 1s no difficulty: to recognise the other services
like the M.F.S.,M.P.S.as feeder -8ervices to the respective
A.I.S. The QGovernment of  Meghalaya will therefore prepare a.
working papar for both the services Ffor discussion". Even . ' & -y ("
though the cpse of the M.C.S.was cleared and notified on 23rd'f”" '
Julg- 1985 the case of the  M.P.S. was not gursued. It. was.' v -
perhaps unfoytunate that the matter was pursued only after the :..
issue was yaised in the floor of the Asgembly by Shri - ..
H.D.R.Lyngdol} - during the Autumn Session of the Meghalaya R
) Legiglative > Assembly,1988 conveyed vide Governent - letter. '
- No.HPL.264/8§/3 dated 11.8.88. In reply to the Assembly
Question,thig Office informed the .Government that since all the . .
materials - ralating -to - the question are already with the . ,
\ ~H‘Goverzment,cgvernment.may,cherefore,appropriatelyAreply‘td the
: question, . I

* - The Joint Cadre Authority finally approved. the M.P.S.ds a',"
feeder servige to the I.P.S,on 20th A ril,1989. Further to: add -
to the -already delayed process and to the heartburn and.
frustration of the officers,the notification of the recognition "
was published a year later,vide Government Notification - ' °
No.HPL.76/77/248 dated 5.4.90. This I feel 18 a great injustice.
done to the Qfficers with no fault of theirs. B ‘

> 2
P o

3. As a yesult of the sald secretariaj- delay . in the ': .
recognition of the M.P.S.as a feeder service to the I.P.S.the ' '
Government of Assam had utiliged 7 (seven) promotion vacancieg ' ;.
of Meghalaya” as of the ;ear-1990. In pursuance to Government .-
notification No.HPL.76/77/248 dated 5.4.1990 the fifst' vacancy:y

.- ' LR v
. aeer s N
' o %

4. In pursuance to Government letter No.HPL,160/89/6, dated : . "« - .:
15.7.89 a proposal for the inclusion in the select list of ‘the: "= .
two officers = was “sent by this office . vide - letter:

o No.FM/XVI-9/124 dated 27.9.89. But though the recognition of
the M.P.S.as a feeder service was publiéied in April- 1990 and ..
the first vacancy released by Government of Assanm in-199Q,yet ...
the selection of the two -officers was delayed till iZth AR

1

«P/2..
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< 5. Further,on the matter of assigning the year of allotment - *C‘ W

in the I.P.S.in respect of the two officers,it was represented -

to the Government vide this office letter No.FM/XXVI=<9/160 :. .~

dated 31.12,92 where reference was also made as .re ards ‘the .
Assam Police Officers of 1976 batch of. the A.P.,S. While 'one /"

Assan Police Officer of the 1976 batch was duly appointed to .. . '

1

the I.P.S.in 1990 and two in 1991,0ur two officers of the 1975 .0 h

- batch of M.P.S,were appointed to the I.P.S.i{n March 1992, As'a .-
result,the Assam Officers were assigned the year 1985 {n the. :
case of one Officer,Shri A.K.Rath,while the other two,Shri: - '
P.D.Goswami and N.M.Dutta,were assigned the year 1986 ad the

year of allotment in the I.P.S. Therefore it ls surprising .and f,j“{g;;
unfortunate for the two Meghalaya Officers -that the »Home,m-ﬂ‘“:;ﬂa;

(Police) Department Me halaya did 'not recommend their. cage as -
suggested by ‘this Office vide letter stated above. .The .. -
.Government of India had,therefore

Government of Meghalaya and assigned

the year 1987 as the year. "
of allotment tq the two Meghalaya Officers,as per the new rules
of 1988. All ‘this happened because of the undue delay. in .
placing the twq representationists in the select 1list. ‘

6. Even the Police Officers of Sikkim & Nagaland were in much . .

- ‘better position. They were straightaway assigned the year of

allotment 5 years from the date of ioinln% of Police in . "

Nagaland and 2 years from the date of Joining in Sikkim at ‘the

time of {initial constitution of the I.P.S.Cadre in ' their.
respective States. R o

7. In this connection an extract from the - judgement” of . ' :

Supreme Court delivered on 11/12/86 in the case o R.S.Das iand .
otheTs.,vrs.Union of India is given below for perusal. ' - . -
o "As the Select List 18 to
Government should take action

delay. If undue delay 1is caused 1in preparation .of Select '
List,it provide occasion for sus fcion against the authorities ' -
and 1t 1is likely to generate F

among the members of the State Civil Service,which "-woul
obviously be detrimental to public administration", . .. '

be prepared each fedf,thé State

8. The above extract speaks for itself and calls for a teview

of the ‘asaignment of year of  allotment ' to _the
representationists by the government. .

9. As the officers of Assan Police Service of 1976 batch have
been assigned 1985 & 1986 as ear of thefr allotment {in

roptoeiC oIl be in the fftness of things' If - thell <

representationists who belong to the 1975 batch of M.p

. ) .S.:a_l"e, ..,(,“_ "
given 1984 as their year of allotment in the I.P.S. =

10. The reptégentationists Joined M.P.Sin the‘year 1975 And';:' an

have been assigned 1987 as the year of allotment to 1.P.S.,that
of 1976 ,appointed one year later

than “the .
representationists,have been assfgned 1985 & 1986 as the year
of their allotment in I.P.S. I am sure that 1if they go to
tribunal/court,Government may not be

in sound footing to:
counter their arguments for Justice. : o

..P/3..

,accepted proposal ofu'the,ﬁ'“;”'

well. in advance “to avoid any . ' '

rustration and heart burnihﬁ.gx"'Hf
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. o 11, The répresentationists are. first rate officers Qho'fgre o
. working with i{mmense dedication and devotion in diacharge.of
_ . their duty and’ have proved their worth as excellent -officers of .

' the Department. I will be grateful {f Government considers

gheir representations right earnestly with sympathy: at an early . ;| .vu [
- date. S : IR AR I

:  £:':,r ERARIR
: ’ I (D.N.S;SHRIVASTAVA)., R '
.#w . Director General.:' . .,
Lo L and . v
: .~ Inspector General of PolicesMeghaLéya,‘
i - C el e USHILLONG: .. e Lt
Shri K.K.Sinha,IAS,Chief Secretary;Meghalaya,Shillong, o o
U/0 No. FM/XXVI-9/195 * - pr,19/5/94. R |
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' I tnviting  refarumoe to the Kintetiy's Labter bited abm,,
o Im ammdto forward harewith the repressubations qmuctodby :Vam. s
i "n.s. amn, 2.7} (srs-a'n md 3.0, n-n,lrs (81’8-67) .l to! mte agmmu-“

'/l ” _._ '.-"‘l v

- " %! The Joint Cadre Athority of umm e ipproved il
the pmpom, of recognition of the Meghalzys Pulioe Sirvice’ qs a reeagr oerviqo '
for pmmim to the- LG’ n 1t8 mesting hald on 20‘-»4‘399* ,' :

NG

T2, after rocoimlnz the epproval. of tte Joim oar. Axthamy,’
,j.’the Stake Government sought for the approval of the’ )ﬂnuhrynxﬂqr m
' emsub'. letter l(o. HPL.. 'ﬁ/’ﬂ/a% datod 9889 £ 1 U

Vol aret
X ,'," tl. , N

' 3, Kme Minigtry in their letter Mo, x-11o13/1q/8§~7}!?8.1

wedas.z.eohm mmdthoirdacidnnontbwtu‘;\ Ft

B
J'.'|

. 4z, The State @vm osald decLare the )(.r.'s as a,fooar

. sexvice only on 5:4719%0, that is after the Sileckion Quimittee mmm
;kpropu'stiamtthomo&nd WO wasbalds . ;oo
: 5. The State Qvernaent in their lebter no.m..réo/m/}z 5
| dabed 197,90 have Tequested the USRS 0 to oonsider-as a Specidl sé}.ooeion i
" Committes Ming for Meghalaya Wing and the UPSO in thear lettcr no.r.v/z(z)/..
| 89-AT3 (M) dabed 6,8.90 have rogested the State Qovermaent. to mubmtt propo.af":f::.
- for oonvmiug amesting of the Selection Comnittes end mrdin@.ytha M‘ /
' Gverment have silmitted the proposal to the Gwmiasion vids latter Nod m’.-;‘
| 460/89/55 dgbed 23.8.90, 'Ewwver, the Seloction Cmittes mmg m&‘b. el
maaurme199omatnem¢m¢1mmmgn1mmgmmmm
W“‘ i ‘ S RN L .._‘a . ”,’A\,.“ X » M
Undar tho cirmstmm Mcd.ed hbovo, I an, theroi‘ora,
t0 request the Minigtry 40 Kindly favourahly mai:hr tba repreoaxtuhimu

xam mzhm.m g
,Cq//‘_ T
Undor Secretery to the’ auvtm*: Kogw.qu.
Bao (hlioo) Depgrhx ni«“
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Yomo Moo L. 16/90/R/35, Dated Sllong,the /S day, fgr. Lk

T 'qu';?warded to the Directo Tl ™% Trernas G e
Of Pdldon, Toptoy Hare | r General & hspector Cenersl . - . -
v/ %, dgx%g?%w with reference to hieaietta_z‘. U/O0NooFl/m i

By order ebe,, .
2

Under Secretazy by i mum - o
axy to the Govt.of Mok
Iome (Palice) Deparbn;nt. CIul}.ewa,
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) GOVERNVENT OF MEGHALAYA . L\L
o, ME (POLICE)DEPARTMENT
o SN HO ( &*m)u' ‘ o
NO,HPL. 16/90/Pt/42 Dated Shillong,the ‘_[g[‘*May, 1995, rf;’%
From - t« Shri Y. Lyngdoh, )

Under Secretiary to the Govt. of M&ghalayagﬂﬁ
The Under Secretary to the Govt,cf .Indis,

Ministry of Home Affairs, [ -
New Delhi ~11000l. T
. 1
Subject ¢ IPS (REGUIATION OF SENIORITY) RULES,1988-
OF SENIORITY OF PROMOTEE IPS OFF ICERS.

Reference:- State Government's letters No.HPL.16/90/Pt/35 |
- dated 15.7.94 and NO.HPL,16/90/Pt/37 dgted 18,7.94, -
s

Sir, SR P ‘

In inviting 2 reference to the State Government's letter

cited above, I am directed to request that Ministry may kindly.

convey necessary orders early,

Yours faithfully, . /
‘ff%/ ( -

~ Under Secretary‘tb the Govt. of Meghalaya, -
Home (Police) Department.,. RS

L4
o000

MeWL.M/‘?O/Pt/Q-A  Dated Shillong,the . May, 1995,
Co

, py to Assistant Inspector General of Police(A) with féfefence'
to letter No.FM/XXVI-9/94/8 dt.9.5.95,

By order etc.,

(.
. < PR - /. .
Under Secretary €c the Govt.of Meghsalaya,
S~ Home (Police) Depsrtment.

e oo

| A .
(r*wmf@k“\m K
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IN THE CENTRAL ADMINISTRATIVE - TRIBUNAL
GUWAHATI BENCH AT GUWAHATI

In the matter of :-

7 0.A.N0 .99 of 1996 *

y 24
ance G. MOMIN. ..o eeuuwunn Applicant
Versus
Union of India & Ors. ...... ) Respondent

.NrittenvStatément for and oﬁ behalf of
Respondent No.1l:

I, M.L. Miglani, Under Secretary’to the
.Government of India,'Ministry of Home Affairs,
New -Delhi, vdé hereby solemnly affirm and say as
follows: - h

»
[ T N

1. That I am Under Secretary to the Govt. "

of'quiag Ministry of Home'Affa;rs; New Delhi and
‘am écquaihteé with the facts and circumstances of
the case. I have gone through a copy of the
application and have understood the contents
thereof. Save and except whatever specificélly
admitted in this written statement the other
c;ntentions and statements_ made in the
application may be deemed to have been denied. I

Aém competent and authorised to file this written

statement on behalf of Respondent No.1l

2. . That with reference to paragraphs 1 & 2
of the application, the answering respondent has

no comments. . .

- 3. That with reference to paragraph 3(i) of

the application,'the answering respondent begs to

~gtate that the impunged letter has been'issued by

(M., L. MIGLAND

gav vi=a

Under t2¢

retary -
- :‘f:i;:l&ﬁm s
T Affaith

‘o”a

ys7d

Addl: Confzal B
Standing Comnacl.
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Rulés,1954 and regulation 2(j)Xii) of the .IAS

(Appointment by 'Proﬁétion) 'Regulations, 1955

provides as follows:-

....... any service or services,
approved for the purpose of the Recruitment ules

by the Central Govt. in-consultation with the

State Government,' a member of which normally .

holds, for purposes of revenue and general-

administration, charge of a subdivision of a

district or a post of higher responsibility."

9. In terms of the aforesaid rule position,
the Central Government apﬁroved‘the recognition
of Meghaléya Civil Service as feeder sérvice for
the purpose of - promotion to IAS. It is, however,

stated that the applicant has raised the issue

regarding notification issued by the Ministry of

~ Personnel, Pension and Public Grievances, whereas

he has not impleaded them as a respondent in the

case. Therefore, the application deserves to be

dismissed on count of non-rejoinder of necessary -

party.

10. ‘That with fegard to the statements made
in paragraphs 6.10 and 6.11 of the application,
-thelanswering respondent begs to state that the
contentions concerning Resbondent No.1 made in

these paras are denied.

11. That with reference to paragraph 6.12 of

- the application the answering respondent begs to

. state that appointments to IPS were made on

L -

——
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(M. L. MIGLANI)

"‘”U

i S

\

Seniority) Rules,1988.

4. That with reference to.paragraph 3(ii) of
the application, the answering respondent begs to

state that the applicant’s representation was

- communicated to- the appllcant vide the answerlng

respondent ’s letter dated 17 7 96 .

- 5. - That with reference to paragraph 4 of the
application, the answering respondent has no

comments .

6. ~That with reference to paragraph 5 of the
application, the answering respondent begs to
state‘that the cause of grievance first ' time
acrued to the applican£ in 1984 ,whereas he made

his first representation in 1994 i.e. after a

lapse of about 10 years. Therefore, the instant
. limitation alone.

7. - That with reference to paragraphs 6.1 to
- 6.8 of the application, the ansuwering respondent

begs te state that the same are matter of record.

8. That with reference to paragraph 6.9 Qf

pplication, the answering respondent begs to

R A3 <. qua
Unn’ I f‘.ﬂcx‘etary

{ : o ' DR P
&ﬁ - the answering- respondent strlctly in - accordance -

B

“with the prov1810ns of'” IPS (Regulation of

PN U S e

carefully examined and thereafter rejected. - The -

decieion was conveyed to the State det.for being

application deserves to be dismissed as barred by

Lt e as e i e et

B e - v =
- e = =
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statedthat rule 2(g)(ii) of the IAS(Recruitment) -
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< (M, L. MIGLANI)
CHuT whag

scretary

*finisuy of Home Affairs

Ul’li”].;:;'
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T momey Y, [ e Yl ..

specific recommendations of = the Joint Cadre

Authority in respect of ~Joint Assam-Meghalaya

Cadre; as provided under - regulation 9(1) of 1IPS

(Appointment by promotion) Regulations, 1955.

12. ‘That with reference to-paragraph 6.13 of
the application, the answering respondent begs to
state that this was the Rule position before
amendment notified vide DOP & T Notificatien

dated 7-11.1989.

13. That with reference to paragraph 6.14 to

6.17 of the application, the answering respondent

have no comments.

3

14. That with reference to paragraph 6.18 to
6.31 and 6.33 of the application, the answering

respondent begs to state that these relate to the

State Government.,

15. That with reference to paragraph 6.3é of

the application the answering respondent'begs to
state that these felate to the State Governmenmt
and UPSC. It is, however, stated that the
Selection Committee Meeting is convened by‘ uPscC

on the basis of service record of eligible State

Police Service Officers and other information

furnished by State Govt. direct to the

Commission.

16. That with reference to paragraph 6.34 of

he application, the answering respondent begs to

state that these relate to the State Govt. It
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Lod
q‘-
i
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is, however, ‘stated that as a seperate Select

List of each segment of joint cadres is prepared,

no manner of continuity can be imputed between

‘the Select List of Assam Segment and Meghalava

. sSegment.

17. : That with reference to paragraphs 6.35. to

6.37 of the application, the answering respondent:

begs to state that these are mattérs of record.

However, the seniority in State Police Service

that-too in two different cadres has nothing to;'

do with determination of seniority in IPS.

18. . That with.refefehce'to paragraph 6.38 of

the application, the answering respondent begs to

state that there was no inaction or delay on the:

part oF the Central Government. In terms of

regulation 201X JjXii) of IPS -(Appointment by

Promotion) Regulations,1955, the applicant has no

right to -<laim appointment to IPS. It is- the

State Govt. ;which has to decide whether to

induc£ sps officers to IPS or not. The .State-‘

Govt. wvide their notification .dated 5-4-90,
recognised the Meghalaya Police Service as -feeder
service for the purposes of appointment to IPS.

Meghalaya Police Service -was not a feedcer

service prior to 5-4-90, therefore, the applicant ﬂ
'. has no vested right- for consideration  for.
promotion to IPS prior to that date. -ThéN'

:,gseniqrity- and vyear of allotments in the - Indian

i
1

--fNos. 6,7 & 8 has correctly been fixed under rule

gfarg frneryy 3(11) of IPS (Regulation of  Seniority) .
. L. MIGLANI ' o
S nhug
©i Iacretary”
Peniay
sty of Home Affairg

i olice Service of the applicant and respondent'

. e o ke b e
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-~Ru;és,1988. Meghalaya~vpoli¢e Service was:

recognised as feeder service for the purposes of

appointment to- IPS from 5~4-90 i.e. much after

_the enactment of Seniority Rules, 1988, therefore

the said rules has caused no hardship to the -

appiicant. This case is not a fit case to invoke
rule 3 of IAS (Condition of Service - .Residuaer
Matters) Rules,1960. Meghalaya Police Service
was declared feeder service in April, 1990. No
Selection Committee Meetings prior to 1990 can be

convened.

19. That with reference to paragraph 6.39 of
the application, the answering respondent begs to
-state that these relates to the State Government :
Shri H.L. 'Deb’s review was done in pursuant to
directions  of this Hon’ble C;A.T; - The
applicant’s case is not identical to that of Shri

Deb.

20. That with reference to paragraph 6.40 of=-
the application, the answering respondent denies
the contentions made in this para being

hypothetical .

21. That with reference to paragraph-6.41 &
6.42 of the'application, the answering espondent

begs to-state that the rule position gquoted in
this para 1is admitted. The Govt. of India
de¢i§ion No.1 below rule 3 of the AIS (éonditiohs

of service - Residuary Matters) Rules, 1960

Brovides that:-

(M| L. MIGLANI)
SR S
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‘ .
.\é” : "Aa doubt was raised whether the power of(
relaxing rules was intended to be applicable to

"Recruitment Rules" also.

22. The Government - of India have held that
the "Recruitment Rules’ cannot be relaxed under
rule 3 of AIS (Conditions of Service - Residuary
Matﬁers) Rules, 1960." In view of the above, it
. is not possible to invoke the power vested in the
Govt. of India wunder rule 3 of the aforesaid
Residuary Matters Rules to relax the relevant

rules for initial induction of applicant to IPS.

23. - That with reference to paragraph 6.43 of
the application, the answering respondent begs to
state that no manneT of continuity can be imputed
between service conditions of State Police
Service of various segments of a Jjoint cadre.
Even two officers namely S/shri A. Rajkumar and
P.C. Neog, who joined as Dy.SP on 1-2-76 under : -
Assam Government, have been appointed to‘IPS. on
29-12-95 and assigned 1989 as year of allotment.
The regulation 9(1) of the IPS (Appointmeht by
Promotion) Regulations, 1955, quoted by applicant
in para 6.45 stipulates that appointments to the'
service has to be made from the Select List for‘
the time being in force and in the order in which.
' names appear - in such a Select List. A Select

List comes into force only .from the date on which

it is approved by UPSC..  The applicant was -
appointed to IPS on the basis of inclusion of his

& ter frre¥) name in the Select 'List approved by UPSC on-.

(M.(L. MIGLANI)’
gat qfag
Under Secretary
| g weHIER
Ministry of Home Affaire

@<
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& .
’.i’ . 15-7-91. Moreover, the IPS (Appointment by

‘ Promotion) Regulations do not provide for making
appointments to the:Service with restrospective

effect. Therefore, the applicant has no vested

right to be appointed in IPS prior to 21-2-92.

24, That with reference to paragraph 6.44 of
the application, the-answering respondent begs to
state that as stated in para 6.42 and 6.43 above,
it is reiterated that Residuary Matters Rules
cannot be invoked for the purposes of initial

recruitment to the Service.

25. That with reference to the paragraphs:
6.45 to 6.48 of the application, the answering
respondent begs to statelthat the applicant’s
representation was carefully examined and
rejected on merits. The State Govt. was
informed accordingly with a request to inform:

suitably to the concerned Officers.

26, That with references to the paragraphs

7.1 to 7.7 of the application, the answering

)

respondent begs to state that in view of what is
stated herein above, the issues raised in grounds
pertaining to the answering respondent are not

maintainable.

27. That with reference to paragraph 8 of the
application, the answering respondent begs to

state that the representations of the applicants

were carefully examined. However, it was not

found possible to accede to their requests. The

/avar fRerertl)
L. MIGLANI)
CERRAEE!
Und:r Secretary
g R
Minisiry of Home- Affeior

(M
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#-‘m< decision taken by answering respondent was
cohveyed to State Govt. with a request to inform

the concerned officers accordingly.

28. That with reference to paragraph 9 of the -
application, the answering respondent have- mno-

comments.

29. That with reference to paragraph 10 of
the application, the answering respondent begs to
. state that in view of the submissions made in the
foregoing paras, it is stated that the applicant
is-not entitled to get any of tﬁe relief(s)
sought for by him and the application deserves to

be dismissed being devoid of merit with costs.

30, That in view of the submissions made
herein above, the petitioner is. not entitled for

any of the interim relief(s).

31. That with reference to paragraphs 12 to
13 of the application, the answering respondent‘

have no comments.

(@ e fanary)
“(M, L. MIGLANI)
CERERAEE |
Und=r Secretary
T3 ey
Miniziry of Home Affsire

e -

S

,i}‘?f

e



ace

VERIFICATION

I, M.L. Miglani, Under Secretary to the

7GOvern@ent of 1India, Ministry of Home affairs,

'New Delhi, do hereby declare that the statements

made in this written statement are true to my

knowledge derived from the records of the case.

I sign this verification on this the

_16th day of September, 1996 at New Delhi.

DEPONENT

(1:‘;%?;?&" ar fRnaTAl)
Cul, L. MIGLAND
AR
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IN THE CENTRAL ADMINISTRATIVE ERIBUNAL
GAUHATI BENCH : GAUHATI

IN THE MATTER OF :
0.4. 99/96

'sri Skylance G Momin, IPS.
«+.ceApplicant.
- Vs - » _ /
- Union of Indila & ors. . -

. s+ Respondents.

AT XL AW, L XLE L PLE. N2

I, Yearlynneson Lyngdoh, 8/0 late T Laitflang, 
aged sbout. 57 years, residing at present ghillong,

do hereby solemnly_affifm and szy s Tollows g-

1, o That I em the Deputy secretery to the govt.of

Meghalaya, Home (pollce) Deptrtment and as such I am

acqualnted with the foets snd circumstsnces of the

instent case.

2. That T have.received a copy of the application

 in the instent 0:d. 99/96 . (hereinafter cslled application)
and having perused the same I'héVe understood the

contehts thereof.

Contd...g...

.



TN, A

2.

3. That 1 dcny the Stmtemﬁnts and subm1331ons

- made in various paragraphs of the appllcntion save and

dxcept those which may be specifically admitted herein
in this affidavit. | |

4. That I submit that the spplicetion is liable

to be dismissed &s being barred by:limitation.

5. " That with regerd to the stetementsvmade_in

‘paregraph 6.5, T state that the period of elligibility

for promotion of'state police service officers %o the,
Senior SCole of serv1ce is 7 years subject to be evaila-

blllty of Uaccncles and not as a metter of rlght

6 That with regard to'thesiatemenﬁs mede in
paragraph 6.6. of ths'gpplication I stete the officer
receiving President Madels or any other Medels hes no right
to claim for higher promotion/seniority. It is not relevent

for the purpose of the instant cese.

T Thﬁt I deny the stntemenus made in paragraph
6.7 of the application T stﬂte that as pe; the cadre
strength, promotion quota for both Assam and Meghalaya

is 34 posts in which Meghaleya Wing is entltled to 8

promotion posts.

8. - That with régerd to thé-ststéments made in

paragreph 6.8 of the application I statevthat Meghalaya

contd. o 0300 .
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wing is entitled to 8 posts of promotion quota. However,

the contention of applicsnt‘ih this cese is not relevent

as officers of the Assem wing who are senior to the

applicants were not in the select list of that particular

year,

o. » That with regard o the statements made in
paregraph 6.9 of the appllcctlon T state that the gtste
government had to move the Government of Tndia for

recognisation of the Mps as a2 feeder service to the Ipg.

10, That while denying the correntmess of the
statements ms de in paregraphs 6 11 and 6,12 of the
appllcation I state that off1c1al,steps‘heve been taken
By the gtate Government on repested occasions in respect
of the matter and as such the allegation of the applicant
is not sustaineble, since all the vacancies were gfilised
by the government 6f Assam with the knowledge of £11
concerned étvthat'timé; subsequently thige feeder post
ceésed to be available to the government of Assam and
thereafter‘eovernmeﬁt of Meghalaya in accordance with

the government of Assem and Govefnment of Meghelaya
egreement have aystémétically _made use of the

opportunities available to.the Mps officers.

Contd.. * "40 e o

4
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4.

12. That witg'regarq to the stétemenﬁs made

in paragreph 6.19 of the application I state that
the said statements are not correct as alleged or

other wise.

1% That I deny the statements made in
paragraph 6,29 of the applicetion and the s2id stete-

ments are not correct as alleged or otherwise.

14, That with regard to the stetements mede in
paragraph 6.3l of. the spplication I stste that the

promotion quote for both Assam and Meghalaya wing has

been worked out =nd incorporated in the cadre schedule
/
| 1A
of the IPS whichzégs"hased onigﬁmber of senior duty

posts ete. as preseribed in the cadre schedule.

lé} o That while denying the correctness of fhe»
statements mede in paragraphs 6.34, 6.36, 6.44 and 6.45
of the application I stete that fofmal gdmmunication from
the government of India‘on thermattér was received by

thé gtate government only 5.3.920.

185 . That T deny the ground set forth in the

epplication and state that the s2id grounds are not

tenablé nor are they borne out by the facts and

circumstances of the instent case.
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I, Yearlynneson ILyngdoh, son of
late -T. ZIaitflang, aged about 57 years, residing

at present Shillong, by occupation the Deputy

Sectetary to the Gove rnment of Meghalaya,
Home (Police) Department, do hereby verify that
the statements made in the Written Statement

‘are true to my knowledge and belief.

And T sign this Verification oh
ta : , )
- this thel2..day of March, 1997 at Guwahatbi.

L L é%*?f



[/UWM

-

/

e
@
v

e

m\fva/T"k Al ﬁ(/(a.f
ET e

/AG( [ %4 PLQ,Q,_(:

IN THE CENTRAL AIMINISTRATIVE TRIBUNAL, GUWAHATI BENCH,
" AT GUWAHATE, .

In _the matter of -
O, A 99/96.

shri skyisace G, Momin, IPS,
eveee Appiicant.
~Versise
Union of India & ors,
_=mé
In the mgatter of -
Rejoinder to the Written Statement
fiied by the Respondent No.1,

I, sri S&ylance G, Momin, IPS,, the appiicant in

Oe 2. No. 99 Of 1996, @ hereby soiemly affim ad o
state as follows s~ _ ( \
|
1. That I have been served with a wpy of the written |
statement f£filed by the Respondent No.1l a&1d I have gone \

through the same s d undexstood the mnterts thereof,

Save #nd except what is specﬁ.f:i.cdtly'adnitted in this

rejos.nderooo T X
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A

rejoiander, other statements made in the written
statements may be deened to have been denied,

Statements which are not borme on reords are aiso denied,

2 that I have no comment with regard « to the

‘statements made in paragraphs 1, 2 aad 5 of the

written statement,

3. That with regard to the stateménts masde in
paragraph 3 of the written statement, I deny the same |
and reiterate that the impugned letter dated 10.8,93
fAxiag J;vi\l year of aliotment in 1987 has been made by the
Govt, of Ihc’da in a most unjust, unfair a1d unreasonabie

mamer,

4, That with regard to the statemneats made in

paragrgph 4 of the written statement, I deny that my
r@reseatafion was carefully examined and thereafter
rejected, I state that the very fact that the Govt, of
India took 212 years in disposing of the sald representation
and d sposed of in a most cryptic sd non-speaking

maner shows the gpathy and negiect towards me a1d I have
even been denied to know the gmunds on which mag my

representation is rejected

5......0



5. That with régard to the statements made in

paragraph 6 of the written statement, I deny the statements
made therein and state that there is no édelay or laches
on my part in gppmwaching thig Hon'bie Tribunal., The Govt,
of Meghalaya, by tsking up my case with the Govt, of India
over the years held out hope that my case would be
oonsidered for promotion to the I,P, S,  But when I found
that the officers gppointed later than me into the AP, S,
were pmmoted fixing their year of allotment above me,
filed a representation before the Gvt, of India, on
29.3,94 which having not been éisposed of, gpproached the
Hon'bie Tribunal with the instant d. A.Tgt is only after
the receipt of notice from this Hon'bie Tribunal the Govt,
of Indla dlsposed of the sai@ representation vide its
letter dated 16,7.96 in a most cryptic and non-speaking
manner, I deny that the gppiication is barred by
limitation, |

6o That with regard to the statements made in
paragraph 8 of the written statement, I deny the same and
state that the mie 2(j) (iii) of the Indian Police Service
(appointment by promotion) Regulations,1955 pmvides the

meziing of State Poilice Service as =

M eeesssses the principal police service of a State,

a menber of which nommaily hoids charge of a

subedivisioNecescee
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sub-division of a district for purpose of police
admnini stration and inciudes any other auly
mnstituted poiice service functioning in a State
which is dedlared by the State Gverment to be

‘equivaient®,

I étate that the abt;w rales does not in sy way
reqiire remgition of MPS, as feeder service for
promotion to the I'.:Ej?.s. Remgiition of the Gvt, of Iz;dia
may be required in respect of other equivalent service or
service other than State Police Service or State Civii
service (M, P, So OX Mo G S, in the instaat :cése) o ‘The Govt,
of India vide their ietter dated 23,290 (zhemre - *N' to
the gpplication) mnfimed that the remgiition of the Gwt,
of India is/ not necessary sesxg:‘i:‘ge the M, PS, would
automatically became a feeder service if it fuifils
oondition jaid dowa in rule 2(j)(ii) of the I, P. S,
(appointment by Pmmotion) Regalation, 1955.

Te That with regard to the statements made in paragraph
9 of the written statement, I say that I appmached thisg
Hon'ble Tribunal ma&king a grievance against non-mnsideration
of my case for promotion to I,P. S, which was cdue to me

since 1984 andjor non consi.deration of fixation of yeéar

avt A’
of aiiotment prior to those officers aad A, Po S Whose cawon
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were mnsidered shd later promoted to the IPS, Hence,
Ministry of Personnel, Pension and Pubiic Grievance
which issued letter dated 23,7.85 remguising M, G S, as
feeder service is not g necessary party Hr detemination
of the gppiicant's case in issue,

8, ' ‘That with regard to the statements made in
paragrasphs 10, i1, 12 &#d 13 of the eritten statement °
reiterateg and reaffim my statement made in paragrsphs

610, 6ell, 6012, 6013 and 6,id4e of the gpplication,

9, That with regard to the statements made in paragrsph
i4, 15 of the written statement, I reiterate and reaffim
the statements made in paragraphs,6.19 t© 66431, 6,32 and -
6.33 and, further state that koth the‘Govt, of India and
the Govt, of Meghalaya are jointiy and severally responsibie
for my delayed.promotion resuiting loss of my-seniority in
the I, P, S, cadre, I state that the Gvt, of India ignored
to send the clarification with regard to the remagaition
o0f R MoPs Se On feeder service in time and in fact it is for
this lapse ooupled with the iack of initiative on the

part of the Qvt, of Meghaiays, the vacancies meart for
the vt. of Meghalaya have-been utiiised by the @vt, ol
Assam without mthority of iaw depriving me the cae and
iegitimate claim HOr pmmotion to the I, P, S, -

| 100..0.0
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io. That with regard to the statements made in
paragrsph 16 #nd 17 of the written written statement have

- only heid the delayed communication of the Gvt, of India

~ responsibie for non-consideration of the gppiicant'g
case by the selection Gmmittee, ‘The statements made
in the gforesaid paragraphs of the written statement that
a separate iist of each segnents of joint cadre is prepared
and no mamer of mntinuity can be imputed between the
select iist Of Assam Segnent and Meghalaya Segnent and that
the seniority list of state Police Service has nothing to
do with detemmination of seniority in I.P. S, are wholly
inmrrected snd hence denied, It is stated that the
statemnts made thérein have no basis and asre contrary to
the pmvision of Rule 5 of the Indian Poiice Service
(Appointment by Promotion) Regalation, 1955,

il, That the statements made inparagragphs 18 and 23
‘o f the written statgmeat are denied I say that I had a
right to be considered Hr appointment o the I, D, Sf:“é'.::d”
that having not been onsidered, despite being eiigibie,
I am entitied for a drection from the Hon'bie Tribunal
either to recmnvene the seiection Committee meeting to
review the seiect iists prepared from 1983 to 1991 or to

deem MCesenee




deem me to be selected in the seiect list prior to 1990

50 as to g8t gpropriate year of allotment and seniority
prior t Respondent No, 6 to 17. It is further stated
that since the reogiition of M, P, Se as feeder service Ly
even the sState Govt, was not necessary, I had a right to be
considered for gppointment to the I, P, S, in tems of Rile

5 of the I.P. s, (appointment by Promotion) Reguiation - 1955,
I reitérate and reaffirm that because of the hardship
caused to me my case is a fit case where the pover under
Rui€ 3 of the AI.R 8, (Condition of service . Residuary
matters) Rule 1960 ought to have been invoked, The
statement that no seiection Gmmittee meetings prior to
1990 can be omnvened is denied, This statement goes
counter to vt, of India’s 1et£er dated 23, 2,90 (amexure-'N'
to the O, A). The further statement of the Govt, of India
that M, P, S, was not a {eeder service prior to 5,4,90 is
inmnoongrous and inmnsistént in view of the fact that
the @vt, of India gave benefit of service rendered by me
as Sta&te Power Service Officer while £fixing my year of
ailotment under Rai€3(ii) (& of the I, P, S, (Regulation of
Seniorityf Ruies, 1988,

i3, That with tegard to the statements made in paragraphs
19, 20, 2 and 22 of the written ststement, I deny the
stateménts made therein, I reiterate and reaffimm my

statéments made in paregrgphs 6,39, 6,40, 6.4% a4 62 of

- the gppiication and paragraph 10 of this rejoinder,

It is.......



It is further stated that appointnént of Sri A, Ragjkumar
and shri P,C, Neog in the I.B, S, on 2.12.95 and assigaing
1989 as year of allotment does not disentitie me to ciaim
my dae oonsideration Hor gpointment to the I, P, S. Deiayed
appointment of Shri 2, Rajkumar and shri P.C, Neng, to the
IPS is a Gifferent case altogether, That spart both these
officers joined in the AR, S, Guring 1976 whereas I joined '
in the M, P S, in 1975, There were many officers sbove
them, in the AP.S, aiso. It is stated that appoin tment
of Shri H,L. Dev to the I,P, S, giving retrospective benefit
shows that the Gvt, have the power or for that matter the

rule pemits to gppointment s officer w the I.P.S, with

- retrospective effect. I say that when emimation beiow

semnd proviso to Rule é(?)(ii) 0f I.PeS., (2pptte. by
Promotion) Reguiation, 1955 provides a bar for sppointment
of members of State i’olice Service to a post under the
Govt., of other oconstituent state, the gprointment of A, P, Se
o fficers thus made,is oontrary to rules and ari‘bMitous one
in which I as M. P, S. 0Zficer can lay -a cdaim - now for

my noticnal senlority by & .‘i.egai fiction since I woulid
have been gppointed agasinst the sa.ji.d post, if oonsidered
at that point of time, The Gvt, of India failed to
oonsider that even équity &1d justice demanded that

Govt, shouid have mnsidered this while fixing my year

of aliotment,

14000000



14,  That the ststements mafGe in paragraphs %4 a;d 26
- of the written statements are emphatically denied, It is
stated that the representastion submitted by me was oniy
)disposeﬁ of after about two and a half years by a cryptic
and non-speaking order, The orxder disciosed no grouné op

reason for its rejection at all.

i5, That with regard to the statements made in
paragaaphs 5, 21, Ba#d 29, I state that I an entitied
to the ..relief claimed in this Original gppiication since

I gn denied sghpointment to the IPS, by promotion ior
reasons Girectly attributatable to the Union of India ad
the Gvt, of Meghalaya, and I camnot be made to suffer for

any action or inaction on the point of the Govt,

VERLFICATION,

I, cshri skyiasace G, Momin, IPS, the gppiicant in
Oe Ao NO, 99/96 & hereby verify and state that the
statements made in this rejoinder are true to my kinowiedge

and belief snd I sion this Verification on this __/9'2 A

day of april, 1997 at ‘%&_@1@&'& .
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IN THE CENTRAL AIBMINISTRATIVE TRIBUNAL, GUWAHAII BENCH,
AT GOWHML.

-

In_the mgtter Of =
O.P- NO. 99/96,

shﬁ. skyisace G, Momin, IPS,
=V ersus-

Union of Indias & OXxse .

eeseess REspondents,
=1 G

In_the matter of -

A rejoinder to the written statement

by the Respondent No, Se

I, shri skyishice G, Momin, IPS, the gppiicant in

O.A. No. 99/96, ¢ hereby solemaly af f8im and state as \

folioWs ¢t=

1. That I have been served with a oopy of the written
statement fiied by the Respondent No., 5 a&d I have gone
through the same and understood the ocontents tﬁere:f. Save
and except what is specificaliy adnitted in this rejcinder,
other statements made in the written statement may be deemed
to havé been denied, Stateggat which are not bome on

remrds are als denied,

2.'....



2 That with regard to the statem€nts made in paragrephs
5, 6, 7 &1d 8 of the written statement, I say that I was
eiigibie Hr cmnsideration for sppointmént to the I, P. Se

by promotion in 1983 and a‘u.th)ugh there were vacaacies in
Meghsiaya Segnent of the Joint Cadre of I.P. S., my case was
not consi@ereds It may be stated that even as & M.P.S.
Osficer, the vt, of Meghalaya, gppointed me in the post
eamarked for the Cadre Officer snd therefore the Mvt, was

aware of the vacancy postition,

3. That with regard to the statements made in paragrsphs
9 and 10 of the written statemehit, I reiterate a1d say that

recogition of M P. S, as feeder service to the I,P, S, wither

by the Govt, of India or bythe State Govt, is not necessary

since such recogiition is aatomatic in tems of the

provision of Raie 2(J) (ii) of the L, R S G (apptte by
Promotion) Regulation, 1955, The @vt, of Meghalaya

mi sooneeived the pmvision of law aad .by makihg unnecessawy
wmrrespondence with the Gvt, of India*s who is the appointing
authority, delayed my appointmeént to the. I.?. Se The action
of the Govt,, therefore, suffers fmm s error of law
appérent on the face of the rewrd The Covt, of Assam aiso
misise@ the power in bad faith ad utiiised the posts meat,
for ﬁegiaalaya Folice Service Officer to acoommodate

their own officers depriving me from my iegitimate right

‘br” L J
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for consideration of promotion to IPS, It is denied

that the Govt, of ‘Melgﬁaleya have sy'stenatiéally made usge

of the opportunities available to the M, P, S, Officer, I say
that i'f ay po.s‘t". of Mechalaya seguent of }the Joint Cadre

0f I,Ps S is reieased by the Gvt, of Assamn subseqentiy

that shouid have &x a retms;;ective éﬁfect so that the M.E Se dfiury,
~ who were deprived.of due promotion can get the; aRXkRxxk benefit
of pmmotion,

4, That with regard to the stataments made in parsgraphs

ii, 12, 13, 14 a#d 15 of the w:itte'n‘ statemant, I reiterate

and re-aﬁf:i.rm the various statements made by me in

paragraphs , 6.19, &XEX,6e2, 6.3i, 6433, 6,36, 6.44, 6,45 md
ail the gmounds of my oxiginal gpplication and I further

say that since remgition of MePs Ss as ft;;l:er service

is aa’boma-tic, the not@ﬁcﬁion issued by the Govt, of

Meghalaya dated 5.,4.90 (Ihnemxe - '0' to the O, 4) is
redndant, | ’

VERI FICATLONN,

I, shri syisace G, Momin, IPS., the appiicant of the

instant Ow 20 ® héreby verify that the statements made in
Various paragraphs of the rejoinder are true to my knowiedglz.
ard beiief and I sign the Verification on this /Q b .

day of april, 1977 at /Wﬁ/mﬂ -




